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LEGISLATIVE ASSEMBLY 

Tl,,uraday, 9th, November, 1944 

. J.iji,e Assembly met in the Assembly Chamber of the Council House at Eleve.a• 
.df,:jlie Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

; 

\. 
..; t STARRED QUES'l'IONS AND ANSWERS 

WRITTEN ANSWER 

0o.M.MUNAL COMPOSITION IN HIGHER POSTS OF THE EXTERNAL AFFAIRS. 
DEF ARTMENT. � 

- I 

_ 98', *Sardar Sant Singh; Will the Furdgn Secretary please state the 
number of posts carrying monthly salaries ::,f Rt1. 500 to Rs. 750, Rs. 750 to 
Rs. 1,000, Rs. 1,000 to){s. 1,500 und Rs. l,5GO and ab9ve, in his Department, 
and the numher held by (i) Europeans, (ii) }!nglo-Indians, (iii) Muslims, (iv) 
Hindus, (v) Sikhs, and (v4 others uuder ench category? 

Sir Olaf Oaroe : 
First Part-

(i) nil, (ii) two, (iii) nil, (iv) two, (v) nil, (vi) one;
Second Pa� 

(i) nil, (ii) three, (iii) nil. (iv) one, (v) and (vi) nil;
ThirdP� 

(i) one, {ii) one, (iii) one, (iv) two, (v) and. (vi) nil;.
Fourth Pa� 

(i) three, (ii) to (vi) nil.

COMMUNAL COMPOSITION IN HIGHER POSTS OF 0FFI0ES 'UNDER THE W a
- ; Tlu.NS:PORT .DEPARTMENT 

205. *Sardar Sant Singh: Will the Honcurable Member for the War Trans­
port ,Department plefl'.'i'e 1,tate the number of posts carrying mont!lly salaries of 
Rs. 500 to Rs 750, Rs. 75(' to Rs. l,uno. Rs, 1.000 to Rs. 1,500 ana 

Rs. 1,500 and - above in (i) the War Transport Department, ... (ii)_ the Regional 
Priority Authorities, (iii) the Coal Control Organisation, (iv) the Country Craft 
Organisation, Hnd (v) the �ajor•-P,)rt Authoritiei,;? How muny of these posts 
under encli eatepory 81\>. held by (i) Europeo.ns, -(ii) Anglo-Indians, (iii) Hindus, 
(iv) Mtir,;lims, gud (v) Siklu,? -

The Honourable Sir Edward Benthall: I Jay a statement on the table which
gives the required information. 

.
' 

• I.-WAR TRANSPORT DEPA.RT· 
MENT 

Statement 

Other 
Euro- An11:lo- Hindus !1Iuslims Sikhs Commu- Total 
pearls Indians nities 

{i) Posts carryi.njt salaries of 1 10 11 
Rs. 500 to Rs.- 7110. 

(ii) Posts carcyin$c sa.la.ries of It 5 I 7 
Rs. 750 to Rs. 1,000. 

{iii) Posts carrying sa.la.ries of l 4 s-
Rs. 1,000 to Rs. 1,500. 

·(111) Posts carrying ea.laries of ll +•t 2 1 18 · Rs. l,IIOO a.nd above. -
. [Qou.-The posta a.ga.illllt which a.double dagger is ahown a.re in the Rogional Port DirtlO-

tora.te Calcutta.] 
· tThe question hour of today having been eliminated, the anAwerB to starred questiona

-were, in pursuance_ of convention, laid on the table,of Hou1e.--Ed. of D.
( 475 ) ._ 

I 

• 
A 
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Other 
Euro· Anglo. Hindus Muslims Sikhs Oomm\l. Total 
peans Indians nities 

II.-'-REGIONAL PRIORITY 
AUTlIORITIES. 

(a) OJJic_ oj the Regional Oon' 
troller df Railway Priorities, 
Oalelilta (West). 

(i) Rs. OOO'to Re. 750 
(ii) Rs. 750 to Rs. 1,000 
(iii) Rs. 1,000 to Rs. 1,500 I 
(it1) Rs. 1,000 and ,.hove 1 

'(II) J i ~ oj the e ~ J  Con. • 
troller oj Railway PriorititB. 
C:akt,tta (North). 

<i) RR.500 to Rs. 750 I 
(it) Rs. 750 to Rs. 1,000 -
(iii) ~ . -1.000 to Rs. 1.500 1 .. 1 

c (i.tl) Rs. 1.500 and above 1 1 

(_) OAlee oj the Regional Oon. 
troller oj Railwoy !f'ioriItu, 
Bombay. 

(i) Rs. 500 to Rs. 750 1 1 
(ii) Ra. 750 ,to Rs. 1,000 1 1 
(iii) Ra. 1,000 to Rs. 1,500 
(w) Rs. 1,500 and above 1 

(eI) Office oj the Regional Con. 
troller oj Railway PrioriIits, 
Miadras. 

(i) Rs. 500 to Rs. 750. • 
(it) Rs. 750 to Rs.l,ooO 
(iii) Rs. 1.000 to Rs. 1,500 
(itl) Rs. 1,500 and above . . . 1 

~  Office of the Regional Oon· 
troller oj Railway Priorilies, 
Lahore. 

(i) Ra. 500 to Rs. 750 
(ii) Ra. 750 to Re. 1,000 

1 

(iii) Rs. 1,{)00 to Ra. 1,500 ... 
(iv) Ra. 1,500 and .. bove . I 

(Jf Office of ~ e~  Regioftol 
Controller oj BaNuf<Jy Prio· 
rities, Gorolillpur. 

{i) Rs. 500 to RB. 700 
(ii) Ra. 750 to Rs. 1,000 

, (iii) RE. 1,000 to Rs. 1,500 I., • 
(iv):Re. 1,500 and above 

III.-COAL CoNTBOL ORGANI-
SATION 

(i) Re. 500;,0 Ra. 750 3 7 5 1 3 19' 
(ii) Ra. 750 to Ra. },OOO Ii 2 6 1 14 
(iii) Ra. 1,000 to Re. 1,1I0n 4 2 2 1 t 
(itl) Its. 1,500 arid above 16 2 .. ~ 

IV.-CoUNTRY CR..u-r OaOAN!' # 

SATION 

(i) RA, 500 to Ra. 7110 1 2' 
(ii) RR. 7110 to Rs. 1,000 1 
(iii.) R.I. 1,000 to Re. 1,1100 " . 1 -
(iv) Re. 1,500 and above • 



~  QUESTIONS AND ANSWERS 

Y.-MAJOR PORT AUTHOBJ'J'iE8 

(a) Commill8ioner8 for the Port 
-, 0/ C~  

(i) RIt. 000 to Rs. 750 ... 
(ii) Rs; 750 to Rs. 1,000 
(iii), Rs. 1.000 to RIl. 1,500 
(iv) Rs. 1.500 and above 

(b) Commissioners Jor 'he P08t 
of Ohittagong' . 

(i) RP. 500 to IW. 750 
(ii) Rs. 750 to R@., 1-,000 
(ii';) Rs. 1,000 to Rs. 1,500 
(it·) ~. 1,500 And above 

(c) Maum.q Port T,'Ust 
(i) H,,: 500 to RR. 750 
(ii) Rs. 750 to H". 1,000 
(iii) Rs.' 1,000 to Rs. 1,500 
(iv) :RtI. 1,500 and aoo'Ye 

(d) BOIT/.bay·Port Tr1I8t 
(i) Rs. 500 to Rs. 750 
(ii) Rs. 750 to Re. 1,000 
'(iii) Re. l,OOu to Rs. 1,600 
(ii.) ~. 1,500 and above 

(e) Ooc"in Harbour 
(i) RI<. 500 tp'RI!. 750 
(ii) Rs. 750 to Rs. 1,000 
(iii) Rs. I,OUO to Rl!., 1,500 
(iv) Rs. 1,I)OU and above 

" .... 

Euro· Anglo. Hindus Muslims Sikhs 
pe&lll:! Indians 

2 44 16 
20 36 '4-
65 26 6 2 
19 I I 

I 1 
2 1 
1 . " 
1 

'2 2 
1 1 

'6 1 
3 

11 7, 12 6 
6 3 3 I 

27 9 1 
7 1 

2' • 
2 2 
6 
1 

Other 
Commu· Total 
niti€'B 

1 ~ 64-
61 
89 
21 

2 
3 
1 
1 

2 6 
2 
7 
3 

10 48 
G 1& 
9 41 
2 I() 

4 
~ . 4 

6 
1 

Note.-Figures for the major ports are baaed on tho maximum pay of each post. Information 
e r ~ l{arachi Port Trutlt is not available. 

SINKING OF THE S. S. " CoRMORoA.NT ". 

206. ·Kr. X. O. Neogy: .(a) Will the Honourable the Hailway and War 
Transport Member be ple!jscd to malm a statement relating to, e ir m !. ~  
under which the O.T.R. steamer ",Cormorant" foundered .in, September last 
whae On ferry service across the Gauges hetween Pllfnll and Palezaghat? 

(b) Has any enquiry been ~e  into the causes of this incident? If so, by 
whom and with what results? . 

(c) What is the numl;er ::>£ casllaltieg t.hat occurred in this connection? 
(d) When.'tvas the S.S. "Cormorant" built, and is' the Honourable ',Member-

flutisfied t.hnt its repair'> Ilnd renewal" were being' properly carried out during the 
lust few ~ C , and that ~ vessel WllS in ~ er  way fi.t for sprvice? • 

. The 'Honourable Sir Edward Benthall: (a) to (c). In view of the length of 
the stateII;lent for which the Honourable Member has asked and of the f!let 
that I have already stated the main facts when deaH.ng with the Ridjournment· 
motion moved by Mr, ¥ohd. Abdul Ghani on November 3rd, I will, Sir, with, 
your permissidn, and, in order to save the time of the. House" Jay the state-
ment on the table. ' . 

(d) R.B. Cormorant was built in ]898 and has been maintained in a goocI 
state of repair. The wf:sel hRS hen lilid up for ~ r e  every vear and. Ill'y· 
docked every Tour years. The last da.te of survey was 8th January 1944 and 
Was lnst dry·docked on 10th December 1942, Government are satisfied th'lt 
the vessel was in everv way fit for seryice. 

, . "-. 
A2 
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On the 12th September 1944, the Steamer Oormorant :was proceeding ~  the usual 
"lain channel from Dighaghat tQ Palezaghat. When OPPosite the Paleza village and about 
the 800 ft. from thl1· northern bank of the Ganges the bow of the at'CIamer suddenly simek 
against some hard substance--Mupposed to be a submerged tree trunk-there was. Ii severe 
UollUp and Susp\lcting that the Steamer had cailided with some Bubmergedobject, the Com-

~r ordered the steamer to be stopped and backed towards the bank and, at the same 
t.ime, sounded the danger wllistie. The steamer was moved backward to the northern bank 
which it not. only touched, but the stern penetrated to a dist84la, of about 6 to 10. ft. 
into the bank. Wihile the steamer· was b'CIing backed all· the pumps had been I-ut IIlto 
.Ldioll to empty it of any river water that had got in. It remained in contact with the 
;Jank for about 20 mi e~ duting, which period the lower deck was on the same lev'.:!l as 
tho bank. This enabled the passengers to land without difficulty. The .. fact that all the 
37 lifebuoys which were on the st\lamer were subsequently found intactshow8 that the 
passengers found no lIeed to use them, and, there was no occasion for anyone to jump into 
th6 stream .. The country boats in the vicinity immediately came to th'CI reseue and were 
wedged in bE'twe!'n the steamer Bnd the bank thus enabling all remaining· plIssengel's to 
.,'"\It ashore safely; They were later pioked up QY other Railway steamers and taken on 
b "'Palezaghat. 

The danger whistle was heard both at Palezaghat and Dighagbat and the Railway, 
the Police and the Medical staff quickly arrived on the BCen'3 and re ~re  all possible 
assistallcr. Tha only loss of life which hal so far 'been reported .was that of a girl of 
about six years. The girl got separated from bel' mother in the confusion which followed 
the accident and 'fell into the river. The fact that no one has 80 far come forward to 
enquire about any missing friend or l'1alation, although several· pal8eilgera subsequepUy 
came in search of their belongings amongst the salvaged property. also goes to 'show that 
no one other than the child mentioned above 108t life. 

S.S: Cormorrnit had a carrying capacity of 1,000 and. at the time of th'" accident, was 
~ rr i  ai>,?ut, 600 passengers. 

, On the 18th September 1944, a joint enquiry was held which consisted of the Divisional 
~ i  Superintendent. the Divisional Loco. Officer and' th£. Resident Engineer, Gorakhpur. 
The enquiry was also attended by the Superintendent, Government Railway Police, 
Samastipur, and the Sub-Divisional i ~r. Chapra. The enquir.v committee, after inspect,.: 
ing the site of the occurrence and examining, a number. of witnesses. came to the ~ 
sion that the accident was not due to any I'&sh or negligent act on ,the !Jart. of the Com-
mander. 1t is raported that there ar!' some submerged tree trunks in the bed of the river. 
'l'he chahnel is swept everv now 1I.Ild then and dangerous spots are buoyed. ·Thele sub-
merged tree trunks gradually.roll on,- and if the water level is high it· is difficult to locate 
t-hem. There was no such obat,ruction in the route when the tJrevioua llteamer had pa@sed. 
It i~. believed .that. the force ?f the CUl'l"ent .m ~  the tree trunk from its position during 
the mterval between the passlllg of the preVlOUS steamer and the arrival of the Cormo··ant. 

In these circ.umstances, Government are satisfied that the accident was an accident and 
110 one could be held. responsible for it. 

TELEGRAPHIO DELAYS. 

207. -llr. O. P. Lawson: (0) Will the ~ re r  for Posts and Air be pleased 
to sto.t-e whether he if' uware of the ~i er b e telegraphic delays which are 

. ()ccm:ring r i e.r~  betwe.en Delhi and Calcutta and whether he is prepared 
to give the House mformotlOn us to .the causes and as to the steps now beina 
taken. to improve matters? 0 

(b) Is it a fact that telegrams ,are despatched through the post during 
periods of congestion .although the full telegraphic costs are collected? 

(c) Would it not. be correct for telegraph offices to refuse to accept teiegraphic 
charges in cases where ~ e tpjegram will be despatched thrQugh the post and 
to provide facilities for the posting of the origina! ~ e r m  by normal means? 

(d) Would it be fer.sible during periods of congestion to divide destitlations 
into- re~  which could be. closed for telegraph traffic According to the extent 
6f the congestion, i.e., bar telegrams for the nearer destination9to which postal 
ccmmunication tRkes only ,R few honrs more than· telegraphic communication? 

(e' Would it be correct to. sa. v that a very large number of telegrams are-
'I10W de1ivpred so IntfJ thnt· refunds of .e e~r i  charfl:es on n very large !':<,nIe 
WO\l1Cl nlquire to be made if demnnded. and, if so. what steps are neing taken 
to remed:v the situat.ion? . 

Kr. W. B.. ShOC)bert: (a) I am aware that there have been serious delav" 
in. the -past but in recent months there bas been substantial improvement 
genpralIv. and it is hoped that the im r eme ~ bill be maintained. 
~·· -
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, (c) The question of suspendini acceptance of telegrams during periods of 

delays on telegraph circuits has Heen carefully considered from time to time. 
and it has-been decided that such suspension is bndesirable except in very, 
special circumstances. The situation fluctuates rapidly and usually telegraph 
csmmllDication is established within a comparatively short period, on a limited 
scale at least, either dhtly or by alternative routes. The public is advised 
of lnterruptions and serjpus delays to traffic on all main circuits and more 
precise information is avai,lable at telegraph offices. If senders tender tele-
gl'ams in these conditions they must accept ,all risks arising from delay. 

(d) and (e7. No. . 
. ' 

BRINGING OF THE OUDH AND TIRBUT RA.ILWA.Y INTO LINE WITH STATE ~ . 
208 .• J[r. Badri Dutt Pande: (a) Will the Honourable Member fQr Railways 

be pleased to state whether the Bengal Nagpur Railway and.,. the Rohilkhund 
and Kuma.on Railway which have been purchased by the Government and 
transformed into the ,llresent Oudh and Tirhut Railway, have been brought into 
line with the other State-owned Railways? 

(b) Have the pay and emoluments of the subordinate staff been brought up 
tf) the standard of the other State Railways? 

(c) How many officers of· the old co"mpanies have been retired, and how 
many of them are still in the employment of the Oudh and Tirhut Railway? 

The Honourable Sir Edward Benth&1l: (a) The Bengal and North Western 
Railway (not the Bengal-Nagpur Railway) and the RG>hilkhund and Kumaon 
Railway haye been merged in the Oudh and Tirhut i ~ . If the Honour-
able Member means the status of the Railway for administrative purposes, 
after coming under State-management, the reply is in the aBh:mativG. 

(b) I would refer the Honourable Member to my reply to part (c) of Mr_. 
N, M. Joshi's ~e  Question No, 146 asked in thiR House on the 21st 
March 1944, _ 

, (c) The total number of officers of the 'two late companies re-employed 
by GQvernment was 90, out of which five have since retired and the rest are 
still in service, Tn Arlrli+ion, Government did not' re-employ five officers,. who 
hacl 8Jreac1y attained the age of superannuation, 

RAISING OF'EMOL'1JlmNTS OF SUBORDIN,4"TE POS'1'AL STAFF 

209 .• :Mr. Badrl Dutt Panda: (a) Will the Secretary for Posts and Air be 
pleased to state if there is.a scheme under active consideration to raise the . 
pay and a]Jowance of the 8ubordinate Postal Staff?' '. 

(b) Did the.Director General 0f Posts and Telegraphs recommend a ~i i , .  
, scale of Dearness Allowance to be~e low paid officials? 1£ so, why has it not 

~e  given effect to? 
, (c) Have any-provisions been made for such low paid 'Postal employees tt' 
get their supplies of cheap grain and cloth from the cheap grain control ShOpf;? 

:Mr. W. H. Shoobert: (a) The reply ,.is ,in the negative: 
(b) The Director General did not recox:nmend n. sliding scale of deal'nE'ss 

allowance, The second part of, the question doeR not, therefore, ,arise, 
(c) Whereyer Provincial Government employees. are getting supplies of 

grain at concessiona] rates, the concession has been ederided to the P. & 'r. 
staff who obtain Rupplies from thE' Local Government shoPEl OJ' from dep.llrf-
mental shops, Where the benefits- of sale of grain at controlled. rates are 
extended to all local residents in any area, the P. & T. staff can of course 
take advantage of them. It is understood that standard cloth is freely avail-
n ble at all places. 

BOMBAY EXPLOSION. 
210. *1Ir. K. S. Qapta: (a) lEI tbe Honourable Member for War Trans-

port aware that the fire and explORionR in the Bombay ~k  in April laFlt were 
tl'l1 avoida1:ile tragedy? '. 

(b) Are Government aware that carelessness and ignorance On the part of 
individual officers resuHed in the serious' tragedy? If so, What is the action 
taken by thEl Government of India. against the offend"rs, lind whAt prP-cp.lltionR 
were tRl(en to avoid sllch calamities? 



(c) Is the Govcl'umelit of India satisfied that there was no lack 
nation betwaen the various ~i. ri ie , and that there was no !'IB1'1.C·)biI',' 
ill the relevant rules alld regulations?- . 

(d) Is it not J1 fact tlltlt tho. burdening of key-perspnnel with dual 
tilities came in conflict with eaeh other and resulted in the avoidable 

(e) Is it not a 'fact that when the fire broke out in hold No. 2 of S. 
~i e  on April 14th, neither the N.O.I.C., not:. the Commodore; 

wall inforl)led of it all, though the Deputy e r, ~ the Port Trust . . ~~  
ed to be at the spot at 2-30 P.M .. , that is, more than, an ~ r and a. palf 
the firs t e~ i  took place? . ..'.. 

(f) Are not the following serious lapses contrihutory to the lamentable anel··.· 
avoidable tragedy- ' . '. .". 

(i) ~ i i  of red flag on the ship entering the ~k, 
(ii) disorder in the. fire brigade cutting apparatus, _ . 
ii~ non-observance of rules against smoking, 

.' 

(iv) absence of proper liaison between the Civil and the Military policeOL. 
the one hand and the civHian watchmen on the other, \ 

(v). absence of arrangements to ~e r the docks of non-essen,tial personnElI fA 
to give generAl warning of. the impendingexplosiol1, - .' ~ 

(vi) the nbsence of the centralised executive, control with ,power' to 1&so& 
. paramount orders and co-ordinate the various authorities and services .concerned ; 
and 

_ . (vii) the pl'eseJ;lceon hoard of such :a highly inflammable material as cotton. 
that precipitates the accident? ' . 

'!'he ~ b e -Sil'.dwa4'd Benthall: (8:) I would refer the Honourable 
. Member .to "the Firer Reportt of the Commission of Inquiry 011 the Bombay 

explosions" , _ropy of which was Iftidon the table of the Honse _ on November 
6th. . -

(b) I would refer the Honourable Member to the Resolution ~ of the ~ 
. enunent of -India .dated 8eptember 12, 1944, copy of which was i ~  the 
table of the.House on Nci'-t'l11ber 6th. AB regards. the precautions taken. ,he 
Honourable Member may also refer to the press'not,e issued ~ October 28th, 
setting out the main lines of al.-tion . taken to prevent a repetition of Hie 
.o("(\urrence. ' 

(0) The r ~  previously ill force were reasonably coruprehensi\'e in the 
circumstances ~ iii i  :prior to the explosion, but the GoVel'lllllent of India 
agree that t e~  might have been better, co-ordinnted. As a reflult of the, 
li<.'cident, the rules Rnd regulatioIls have been exhuw,t.ively examined, revised 
ond co-ordulated. ' 

(d) It is Dot a fact that this was Q contl-ibutory cause. 
(e) Yes, except thAt the D,eput,y. Conservat.or was not on ~e 8pOt' until 

_ 3 P.M. Further in 'View of the fact that scmttling or beachi.ng the ship ~ 
proved to he no remedy for the situation, the presenee of the naval officers 
would have _been of no value from this' ,point of.. view. 

(f) The _Goyernment of -India agree generally with the findin&<; Of the 
Commission regarding t.he inadequacies 'referred to in this par.t of the ques-

. tion.. Although the Coinmission have found -that the_ bringing of explosives 
. into docks in war-time ,was a primary cause. of the explosion they have ~ e  
that there was, in ~eir opinion, no practicable ~r . i e to it, 

DISOONTINUAlJOB OF DIRBCT TRAIN BBTWBBl{ ALLAHABAD AND SAlIABA.NPUR_ 

211. ·Qui-Muhammad Ahmad Kuml: (8.) Will the Honourable' Memhet-
for Railways Rlease state if it i.f a fact that prior to the disturbances of 1942, 
.a passenEter train used directly to run between Baharanpur an9 Allahabad via' 
Unchahar? " 

(b) Is it or lis it not a fact thati this was the' O1?-lytrain whieh connected' 
- Rae-l3areli with Allahabad via Unchahar? . , 

tNot printed in tht!l!l! debntes, b~  110 copyha8 been placed in the Library of the House.-
1I1.ol.'D. 



(c) Is it 01' is it not a fact tbat .DOW only ODe passenger train run" hetween 
Saharanpurand Lucknow, and another between Lucknow und Allahnlud via 
Unchahar, but these two· trains have not got the old e~ i  

(d) Are the Government aware that the discontinuance of the direct truin 
between Allahabad and Saharallpur is causing great incol1venicn('e 0 the public 
in genera I and to the litigant public in pp.rticular? - . 

(e) H;ave the Government considered the advisability of restoriug the old 
JlBllsenger train between Allahabad and Saharanpur?· 

The B.ououra1;)le Sir Edward Benthall: (a) and (b). Without the time 
tables of the period, which are not readily available, I am unable to verify 
these statements, but am prepared to accept them as correct. _ 

(c) Yes, one passenger train runs between Saharanpur and LQcknow. There 
is a conneetinn train from Lucknow to Cawnpore which in tum connects with 
thetraill at U'nao for Allahabad via Unchanar. The train from LUltk'1 l )w to 
Allahabad via Rae-BareH and Unchahar does not provide direct connection at 
Lucknow-with the Saharanpur-Lucknow Passenger. . 

(d) The curtailment of any -passenger service must necessarily entail a 
<:ertain amount of inconvenience to the travelling public. 
. (e) .No. The discontinuance of the old tJ:!l.in is part of the general ~ r i
ment of all but the most essential passenger. services in the present emer-
gency. 1 am,. however, bringing\this question to -the notice 6f the Generft! 
Manager of the East Indian Railway. - . . 

PRODUOTION CEss ON DESPA.TOHES OF COA.L. 
212. *1Ir. E. O. Neegy: (a) Will the HOl!.ourable the Supply Member be 

llleased to state the objects with which a production cess has recently been 
levied on -despatches of coal? 

(b) What is the approximate annual income .expected to be -derived from 
this cess? . . . . 

{c) What proportion of' the income thus derived will appl'0ximately be spent 
on different heads appertaining to the development of the collieries? 

(d) To what extent will the different 'grades of collieries -be able to. partici-
pate in the benefits of the fund? . . 

The, Honourable Dewan Bah&d.uf Sir A." Ramaswami lIudaliar: (f1) The 
attention of the Honourable Member is invited to the preamble and' Clause 
3(3) of the Coal Production Fund Ordinance, 1944,· a copy of which is' j,tid 
()n the table of the House. .' 
. , (b) Taking annual coal despatches as about 25.6 million tons mid the rate 

of ()ess as Rs. 1-4-0 per ton, the annual income under the cess is estimated' 
to be about Rs. 320 lakhs. . 

(c) and (d).· As the ces'S has drily recently been levied it is not possible 
at this stage to indicate the' amounts wllich wiII be flpent under different 
heads and the extent to which collieries of different grades will be benefited. 

THE GA7,ETTE OF TNDIA. 
EXTRAOltDI!iARY 

. PUBLISHED BY AUTHORITY 
New Delhi, Saturdny, AuguBt 26, 1944 

GOVERNMENT OF INDIA 

LEGISLATIVE DEP ARTl\fENT 

New Delhi, tile 26th AU!TU8t, 1944 
~ No. XXXIX OF 1944 

AN 
ORDINANCE -

-. ' 

t: ~ i e a fund for fhe i ~ of aC,tivities for - the improvement of .. productioD, 
mal'ketillg Rnd distribution of CQal and coke .. 

~  an em~ ~~  has ar.isen which makes it. e e ~r · to constitute a fund for 
the financlIq of actiVItIes for the tmprovemeut of production, inarketing and distribution of 
<.oal and coke; - . . 
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Now, TlIEREFORE, in exercise of the powers conferred by section 72 of the Government. of 

India Act, as set out in the Ninth b~ e to the Government of India Act, 1935 (26 Geo. 5, 
4:, 2), the Governor General is phllllBed to make and promulga.te the following Ordinance:-

1.·SIIo.rt Title, eztent .and mme eme .~  This Ordinance may.be called the Coal 
Production Fund Ordinance, 1944. r 

(2' It extends to the whole of British Innia. 
(3) It shall ('omll into 'force at one-C!. 
2. m ~i i  and collection of Flzci'e and Custom8 DutieB.-(l) With effect f1'1>m sucb 

Jate 115 the Central Government may, by notification' in the Official. Gazette. appoint in 
this behn 1f, there shnll be ~ ie  and collected as a' cess for the r ~  of this Ordinance, 
on all ('oal ~  coke 'despatched from collieries in British India a dutv of excise at such 
ratt'. ~ ~ ee i  one rupee and four annaB per ton, as may from time to timAi'be 
fix('ri by the Cl'utral Government br notification in the official·Gazette : 

Provided that the Central Government may, by notification ill the official Gazette. e e~ i 
from liability to the duty of excise any specified class or classes of coal or-coke, 

(2) During the period in which a dnty of excise is being levied under sub·section (1}. 
th\' Central Goyernment may, by notification .in the official Gazette, levi and collect 8S & 
~~!  . for the. pUlTose!l. of this Ordinance; :I ~  of custOInS on all coal and\OOke brought into 

British ~ , from ~  foreign country or from the territory of a.ny Inlian State, a.t a 
tate equmllent to the rate of the duty of excise levied und\!lr !lUb·section (1): 

Proyidt'd that the ~  of customs shall not be levied on any class or clas8es of coal or 
coke for the time being exempted from liability. to the 4uty of excise uuder the provilO \G 
sub· section (1). . ' . • 

(3) Adutv levied under this section shall be in addition to any other duty of e)(cise 
or customs for the time being le\Ciable under any other law. . 

(4) 'T'he duties imp'osed by this section shall.' subject to and in accordance with the 
rule!! made under thIS Ordinance in this behalf, b\3 collected on behalf of the Central 
Government by sach agencies and in such manner as may be P!escribed by the: rn!es. 

3. The Coal Production FUlld.-(l) The proceedg of ~ dutlel\ imposed by sectIOn 2 shall 
be credited to a fund to be called the Coal Production Fund (hereinafter referred to as 
the Fund). 

(2) The Fnnd shall be i~  by the Central Government to meet expenditure incurred 
on measurea. which in the opinion of the Central Government it is necessary or e e i~  
to take for the impl!ovement of production,. marlreting or distribution of coal or coke. . 

(3! With0Ut !,rejudice to the generality of sub·section (2). the Fund may b\3 utilised to 
ul'fray-- . . 

(a) the cost of administering the. Fnnd; 
(b) the Ralnries ond allowances, !f anY':' of Inspectors and- other officers who may be 

appointed too· supervise or carry 9ut tho activities financed from the Fund; 
(c) the "rant. of bonuses to colliery owners for inc.rea,sed output ~  ~ ,!, ; 
(d) the neficit. if any, on any scheme for ''}stabhshmg and mamtammg labour camps 

ie . ie ~. unner 'the .~ er i i  of the. Centrnl .G.overnment for the purpose ~ providing 
~  lahom' for work m eoal·mmes Rnd f!,T prondmg for the transport of colliery labour 
t{) nnd from work; 

(e) the ~ i i , if any, on any scheme for the procurement and sale of colliery stores 
ancl equipment; , 

(fl. the !rrant to a Provincial Government, a local anthority 01' the owner, agent or 
maUllqer of U ('<lal mine of money in aid of any scheme approved by the Central Govern· 
m'i\nt 'for the improved production, marketing or distribution of coal or coke; . 

!g) the · ~  of administering any system of control for the t.imebeing in torce of the 
productinn. mnl'keting or ,distribution of coal or coke; 

(h), any other expenditnre which the Central Goyernmenll directs to h'C! defrayed from the 
Fund." . . 

(4) Tht' Central Government shall ~ power to decide whether any particular npendi. 
ture is or i. not debitable to the Fund. and its dellision shall be final. 

(5) The Central er m~  shall publish annua.lly in such form and manner, 0.8 may be 
. prescribed by rules an account of all Buma received into and paid out of the Fund. . 

4. Appointment and J J!e~ of 'tJlJiceT8.-(1) The .. Central Government may appoint 
trtspectorR nnd ~er offiC'ilrR to supervise or carry out the activities financed from the 
Fund. 

(2) Any officers so appointed shan be deemed to be public servants within the meaning 
of section 21 of the Indian Penal Code. • • 

(3) Any Inspector may, with such assistance if any. as h..,. thinks fit, enter at ~  reason· 
ahle time any place which he considers it necesMry to enter for the purposll. of supervising 
or rr i ~ out the activitiee finnnced from the Fund, and may do th\"!rein anythinp: neces. 
lIary for the proper i~ r e of his duties. 

5. POteeT to make rulu.-(l) The Central Government may, hy notification in the ofllcial 
Gazette, malre rules to carry into efFect the purpoll'e8 and the provisions of this Ordinance. 

(2) Without prejudice to the generality of the foregoing power, rules made under this 
Redion mny provide for- . 

(n) the manner in -which the duties imposed by 'this Ordinance shan be collected I .the 
pt'!T80Il!l who shall. be liable w make thp. payments, the mAlting of refundl, remi •• ions 
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.:. .. .'. . eries, the de�uction by collecting a�ncies .ef a percen�ge of. �e realisations to
: · :·· s' th• coat 'of collection, and the procedure to be followed m rem1ttmg the proceeds 
'lei :� .�edij of the Central Government ; • ' 

· .':::':'.(b) ·tbe conditions goYerning the gTant of bonuses from the ]fund under clause (c) of
�ion (3) of section 3; . . . 

. (t.>j the conditions gowming the 6"1'ant of money from the Fund to. o. Provmc1al Govem·
ment. ,. local nuthority or the owner_, agent or m1411:ager of. a coal-mine; ... 

(d)' thi, duties of the offi!'ers l\ppomted to supervise or carry out the activities financed 
from the F.und ; , . . (e) the form of, and the manner of preparing, the account referred to m sub-section
(5) of section 3;

. (f) the furnishing by owners .or agent� or managers of coal-mines of sta_tistical or other
information, and the punishment by fine of failure· to comply with the reqnirem-ants of· 
an;.· rule made under this clause. 

Co-ORDINATION OF GRADES OF CERTAIN TI1'4E CHECKERS AND MATJmIAL Cm:OK.BM­
ON EAST INDIAN RAILWAY 

213. •1tr. Eailaab. ]Sihari Lall: Will the Honour�ble Member for Railways.
be pleased to state: · 

" .. 
· (a) if it"is a fact that at Jamalpur the grade of the old East Indian Rail-.

way Time Checkers and the grade of the old East Indian Railway Materisl · 
Checkers were · Rs. 16-2-20 and . Rs. 16-2-40 respectively; 

(b) if it is a fact that both the grades were abolished and one co-ordinated'
grade of Rs. 24-2-40 was brought into effect from the year 1930; 

(c). if it is a,fact that ther� is an old East Indian Railway grade Y clerks 
of Rs. 28-4-80; 

( d) if it is a fact thnt there is a co-ordinated grade V c1erks of Rs. 28-3-52:·
from the year 1928; 

(e)-.if it is a fact· that the old East Indian Railway grade Time Checkers 
and Material Checkers when they used to cross their grade on promotion used 
to go over to the old East Indian Railwa_v grade V .clerks of Rs. 28-4-80; 

(f) if it is a fa�t that some of !he old East Indian Railway grade Time
Checkers of Rs. l�-2-30 who made representation for making their grade equal 
to· that of the Material Checkers were placed in the new co-ordinated grade of 
:f{s. 24-2-40 without being given any choice of election; and 

(g} if it is a fact that the c1erks were brougpt to the new co-ordinated 
grade of Rs. 24-2-40 without their knowledge? 

The Honourable Sir Edward Benthall: (a') to (e). The reply is in the 
affirmative. 

(f) The reply to the first part is in the affirmative'. As regards the latter·
portion, the staff concerned could, bad they so desired, have originally inti• 
matetl. their intention to continue on the old scale. 

(g) No..
SINXING OF THE S.·S. " CORMORANT ... 

214, *Mr. Eallaah Bihari Lall: Will the Honourable Member· for Railways 
be pleased to state : 

(a) if it is a fact that Oudh and Tirliut Railway's · passenger st�amer
"Cormorant" which was on its way from Dighaghat to Paleza on the morning 
of the 12th September, 1944, sank while it was nearing the bank; 

(b) if it is n fact that many people in confusiou jumped into the water to
save their lives and several Io.dy passengers and chifdren could not be traced; 

(c) the total number of passengers on boatd the steamer, and its carrying
capacity; . 

(d) what measures of rescue were adopted by the authorities on the steamer
immediately �nd subsequently by th� Railway authorities and the Government; 
q.nd · . · ,. 

(e) if the Government have got an enquiry made into the accident, nncl
whatl the report is as to (i) the cause of the disaster, (ii) the number of 
casualties, (iii) nature of the effort made to rescue the · victims . of the disaster,
'(iv) probable value of the loss; and (v) nature of recomµiendat10n for compen­
sation to the losers of life and property due to the accident? 

'!'he Honourable Sir J:dward Benthall: (a) Yes. 



('c) S.B. Cormorallt han a cnrrying l'uIHwity uf 1,000 allll, ut-. the time of 
the uccinent, was carrying Il b01 it, 600 pnsseilgcrs. . 

(d) und (e). I,would ]"f>fel' the Honourable l\IE'lnbcr to the reply I have 
justgivell'to Mr. K. C. ~ ; RtnlTt;'d QIIl'f;tiol1_ No. 206. As regards part 

- (v) of the question, duime; ~r the IORR of 'property 'due to the accident will 
be dealt with under the .rules. . 

TRAVELLING POURTS ON RAILWAYS: 

115. ·1Ir. Eallaah B1hari Lall: Will the' Honollt"able Member for i ~ 
be pleased t6> state: 
. (n) if ir is 1\' fact that n ~ e i  Court 11:1S heen introdl:1ceu in -the East 

'Indian Railway; . -
(b) if such. courts have been introduced ill other Railways also; if so, in 

which of the Railways; 
(c) sinoe how long these Travelling COtll'ts are flllletioning in. Bihar, and 

how many casas have been detected und tried, and ,yith what r~ ; und 
(d) the detail6 of the . ~ ~m of holding a Travelling Court;" whether every 

-train contains a TrEicvelling Court? . 
The Honourable Sir Edward Benthall: (u) The sYlitem of Travellillct courts 

waf> first i k ~  on the Patna-Gaya seetion and luter on extended "t.o ~. e 
Main line in Dinapore Dh'ision of the E..!. Huilwav. • 

.(b)Thc reply to the first part is jn the negative ;0' far flS the other . ~ 
managed. railwuys are eoncernen. The 8et'ond part does not urise. 

(c). and (d). I have called 10r certain information and a replv \\'ill oe 
placed on the table of the House in due course .. _ . 

UNSTAHHED QUESTION AND ANSWER 
TOUR OF R.:'Ur.WAYS BY ACCREDITED PliES:'; CORRERPOXDEXTS 

47. Sudai Mangal Singh: Will .the Honourable Member for Railwuys please 
~ ~ · , 

(a) if it isa fact that the Railway Board recently organised a tour of 
Railways by the Accredited Press C r~e eri ; .'. 

(b) if it ia a fact that the Railway Board did not consult (in the selec-
tion of Accredited Pre'ss Correspondents) the Department of Information Hud 
Broadcasting; if so, the reasons therefor; . . 

_ '. (c) if it is a fact that the Press Association (not registered under any la'.Y' 
- of the country) was approached t.o select the Accredited Press ConespQndents; 

if so, whether it is propol?ed to lay on the table the cOIwentionfor approach-
ing non-officials unregistel'ed and non-recognised Associations, Unions an4 
Federa tions; 

(d) if it is a fact that invita tian to the lllu'egistered Press Association was 
not approved by the CEmtral Government; if not, what the fact is, and ,,,ho 
initiated negotiation with a non-statutory organisation; . . 

(e) the 'amount.. of expenditure incurred on the· sa,id tour together with the 
nature of expenditure; ~  • 

(f) if it is a fact that, the Central Government have. always treated regilil-
tared and unregistered Unions, A-ssociatiolls and Federations equally and that 
there Is no differential attitude between registered and unregistered organisa-
tions; if not, the reasons therefor?' /. . 

- The JIonoura.b1e.Sir Edward Benthall: (a) Yes. . . 
(b) The Department of Information and' Broadcas"ting was consulted. . 
(c) Qnd (f). The Press· Association was ('onsulted inrega.rd to the selection 

of correspondents. There is 110 rule or 0:>JJYent.ion concernmg such consultA-
- tion and Government are free to consult. Rny Associatipns .or persons they i~  

think fit. ., . -
'(d) The answer to the first part is in the negativa:. the' sMond part does 

, not arise.' . _ 
(e) The. !Jnly direct expenditllre i i ;~ was on catering a.nd ?n ~ pro-

vision of road' transport at the· places VISIted. .The total expenditure IS not 
-yet known as the relevant bills have not so far been re ei ~ . 



·:��aldent (The Honourable Sir Abdur Rahim): Further discussion on
\_i.rega.rding food situation. . . . . :J[, A. Sathar B. Essak Salt (West Coast and Nilgm�: M�hammad_a1_1): .
. '.:the outset I must admit that the food question is now _cntaml>· rece1vrng 

·' ·�r 'and .closer attention from the Government than it did some time. ago. It
' \�s.hing to learn from t.he Honourable Member that he himself- realises, 
ffi� we all know: that a great deal remains to be done, that a great aniount �f
.;a-..:idabl� distress still exists. I hope that the _,Honourable )Iem�er _and �1s
-department will be able to cope with it and will tackle all thfse' �v1!8 m a very
tllcri time. , 
. : The feeling in the country that now exists "-ith regard to this question is, I
.believe, correctly summarised in the amendment that I had the llc:mour of plac­
ing before the House the other day. I commend that amendmeht to the
ac_ceptance of' the House now. 

Before dealing with that amendme'nt I would like to dwell brieflv · on tl;le 
state of things that ·exists iri my part of the country, that is, .Malab�i.:- It is 
well known that Malabar suffered a great deal, due 'to want of availability of · 
food grail)s in that part of the country. We .sufferiid privations, hunger, pesti­
lence and m·any other troubles which resulted in the loss of a. great amount of 
life in that part of the country. The Govemmeri't of India's eyes and the 
Provincial Government's eyes were opened to this state of affairs· in Malabar. 
only after we suffered all these days. But I had called the attention of the 
Government of India to 'the grave danger that was. looming by ·a cut motion 
that I mpved in 1943 in which I asked the Railway Member to arrange for the 
rushing of rice to my part of the country. Even earlier than that, I had had 
correspondence with the MemherH who were in charge of this matter in those 
days. Byt, as was described in a masterly survey yesterday by l\-Ir. Griffiths, 
_in the tragic period in which the Government was vacillnting_. indiffnent nnd 
doing nothing; we in our part of the country rmffered and suffered. grievously: 
of course, we did not have the same publicity that Bengal had and therefore 
we went on suffering. There was 11 time in the Government of India ";hen food 
,iras nosody's concern. For a short time the Honourable Hir Ramaswtnni 
Mudaliar was in charge of it; but by· the time he could get to �rips with the . 
situation in the count.ry he was whisked away to England. 1 had then written 
to him a letter of _grave warning as to what was-impending in the eountry ;· but 
after his departure -nobody appears to have taken a11y care -0£ wlrnt wi1s· going 
on in the country, and the re1mit is before tli'e House. I do not. want to go -into.
pa�t history and nq good is going to cotne out .of it. . · 

So far as my part of the country is concerned; it j,; unfortunate, but it is a 
fact that we use no other foodgrain ·than 1:ice in l\Ialabar. Barie,\·, jowar and.·· 
bajra are things- unknown to us. Therefore it is only rice _that will save 
Malabar and rice was not forthcoming. There was a 'time when rice was avail­
able, but the · difficulty was transport. But later on .when the transport 
sjt,uation became 1t little easier, all- the rice avai�'lble was requireli for Bengal, 
with the result that we in the sputh-west of India· :went on suffering untold 
miseries. In those. days, w.e tried our best to enlist the i.ympathies of th11 
Central Government anq_ the Provincial Government. We clamoured £oi: ration­
ing, but all our attempts were frustrated be.cause of the fear in high . place" 
in the Government ?f India that if i:atio1iing is introduce<l in an.v part of the 
country the Jape will be encouraged by t)1e _thought that there was shortage 
of food anywhere in . lpdia. That was actually the reason advanced by our • 
district magistrate, when one of the municipal councils, despairing of any 
Govei;pment action, started arrangemente for introducing rationing in its area : 
'we actuallv had a census taken, an enumeration was taken; and then WP. ha.d 
cards reacl·v; but . 1-1udclenly the clii;triet magistra t.e came down ancl · prohibited 

. thiR nctivity. ·That waf; long before the Government of India ever thought of 
introducing, rat.ioning.' However, that. phase iR _o"!er and I .am g1ad _t,o. �ee that
-we have turned the corner; hut the present pos1t10n ai;; env1sa�ed b�· f11e Rpeech 
of the HonourabTe l\fember gives us great anxiety: When fir1-t rationing was 

( (85 ) 
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introduced in the urban areas in Mala.bar, we were allotted one pound ,. 
a day of rice. It was later reduced to three0fourths of a.pound. Now,· ... . ,\? 
Honourable friend says that it is still further to be reduced to 10 ounces O[! ... ·!� 
per head. When we had one pound of rice per head, it was declared even. .b1,/ 
Government experts that this quantity _was not sufficient for •manual worke�·:, 
Now, we are going to have rationing all over the district evea in the·rural are,1:;· 
This 10 ounces of rice that is going to be granted is going to afleet. the mailu.t.1 
workers much more tlian the city dwellers and the brain workers, and Honour­
ablEl Members can ,·ery well realise the· meagreness of this quantity. Undet-' 
nourishment in our country coupled . with the weak constitution of the people, 
has always encouraged the spread of epidemics. In 1Q�2, in Malah�r, the 
spread of .epidemics was wholly due to under-nourishment ... The Hono.urable­
.Member·s speech therefore causes great nnxiety to us in Malabar. I would 
here request the Honourable Member to make "it clear whelner ''the allotment 
that now exists in urban cities, &hat is about 3/4ths of a pound of'i:ice is also to 
be reduced to 10 ounces or is thjs ten ounces to apply only to the rural parts? 
That is the first thing that I want him to make clear. The other is whether the 
ten ounces that he· mentioned is to cover only rice or all other cereals are to be 
included in this ten ounces, because this is u very serious matter. If he is con­
templating the allotment of other cereals, I would like him to make &ear what 
are the other cereals that he thinks are· workable in Mnl�bar. I know the people 
of Malabar well. I come from tha-t district and I hav� lived in that district.• I 
�n assure the House that no other cereal will be of nny help in Malabar. 

Within the short time at my disposal, I hnve got one or two matte'rs to bring 
to the notice of the Honqurable Member with reference to }Ialabar. •The only 
other .food that our people know of. an,d especially the poorer section, is tapioca. 
In the difficult· days of 1942, we tried our be1,t to stop its manufacture into 
etaroh. Because starch was required b:r the inill owners of Ahmedabad and 
Bombay and they were prepared to pay any price for it, much of this tapio,,a 
was exported-in the .form of starch. We cried ourselves hoarse to stop its export 
'but our District Magistrate will not move., Then, later on, when matters 
became very acute, the export of starch wa.s prohibited. Now I find that there 

-is again an idea of allowing the manufacture of starch and its export. I request
my Honourable friend to put his foot down and tell the Provincial Government -
that on no account should this food stuff be allowed to be turned into use for
any indust.rial purpose.

· · 

Then, Sir, the greatest difficulty is, ·and I agree with the Hono�able Mem­
ber, that. rice is not available. He has made an appeal and I hope that that
appeal will have a great deal of effect. Re, baa appealed to the wheat eating
parts of the country to -spare all their rice for such parts of the countrv as can­
not exist on anything but rice. I think this appeal alone is not eno�gh. He
h�s to in�ke a. survey and see how much of ·rice can be spared from: those ;pro­
v.mces wh1ch are used to wheat eating and he must ccitnpulsorily take away that
rice for the people of the South. In that way alone can this question be eolved
to some extent. ' · , 

Then, . Sir , he is in the hnbit of ma.king spasmodic a.llot,ments whenever a
crisis occurs in our district!". This will 'not do. He has Lo set, up a definire
policy nnd let us know how much of rice we can expect mont,hly ·and that allot­
ment, whatever it ir-;, must reQ.ch us in that month. A8 was pointed out by one
of rn:v friends there, the n.llotment_ for August is now reaching Malabar and this
upsets all the ralculRtions. with thf> reRJilt that ratiom; are further and further·
recluced.' ,

_ I will now denl briefly with one or two general questions and the question
of blac'k mnrlretE,. I agree with mv friend Mr. Griffiths that in thiR countrv
there is still want of strong virile public opinion against, the black market. 'r
hope, Sir, I will .not be misunderstood in any part of the House. when I say that
a great clenl of this want of public opinion is due to the indifference of the news­
l)Bpers. The:v <'ertainly can help in crettting this sort of public opfnion. The
Indian Pres11 todny is controlled to a groat extent by the Congr�Rs Party. ' I
hope my friencls on my right will not think thnt I am trying to· m!\ke- a politicnl

, . 



point out of it .. (An Hono1frable Member: "That is not re~ .  r tUllS0jq 
I used the word 'controlled, It may not be controlled ... It IS ill sympathy Wlth 
the 'Congress Party and the Congress Party today -hold such a position that. 
~  can direct the Press in whate.ver way they like. (An Honourable Alembe1-: 

"This is again wrong. I wish we ~ .  That is right but the point is this. 
If the Congress furty will make up its mind to give a strong lead in this matter 
I am sure that much can be done in this respect and I hope that something 
will be done. When there is a black marketeer, he has. to. be hounded out of 
lIociety 'and' if that is to be done, a r ~. b i  opinion has to be created and 
the creation of public opinion is surely in the hands of ~ e Press. That is why 
I mQ.de that point. I do not think that the Press is sufficiently strong on the 
subject of black ll,arketing. I do not kuow why, but it is true that our public 
workers also are not very strong on this subject. I could quote several in-
stances where 'black marketeers hav.e been caught· red handed und yet sorne 
man of influence has gone out of his way to recommend 'to the authorities 
concerned that the man should be left free or let off. lightly for some extraneoUs 

. oonsideration. It may be that the man is rich or e~  to some party and so 
on. This has got to be stopped. That is my feeling and I hope my friends-of 

, the Congress will not take my remarks amiss... . 
One more point. There is· very little co-ordination between the departments 

of the Government of India concerned in this questio,?- of food, For instance 
there is mb' friend the Food Member, my friend Mr: Tyson in charge of EduCQ-
~i , Health and Lands and there is my friend of the :j;?lanning Department and 
there is also the War Transport Member and I say that there is very little e ~ 
ordination between' these various departments. Mr, Tyson is going on in his 
old merry way, doing things independently in his own·,way. The other day be 
brought up a Bill without reference to the Food Department. , 

Xr. ~e i e . (The Honourable Sir AbdUl" Rahim): Your'time i8 up. 
Xr. B.A. Sathar B. Essak Salt: So, I say there should be greater eo-

ordination between the various departments.' 
Kr. J. ,D. TySon (Secretary, Depllrtment of Educ!ltion, ffialth and Lands): 

Sir, 'Hising first after thl,; Honourable the Food Member spoke, my. Honourable 
friend Professor Ranga said: . "We ba"e heurd from time to time about more' 
l&nd be,i,ng brought under cultiV:ltioll, but ho:" much 11101'13 food, has bec.n yt,o-
.(luced? I welcome that questIOn and that IS what I propose, m the tIme -at 
my disposal this morning, to tell t.he House. III doing so I shall ansWer my 
Honourable friend Sir Abdul Halim Ghuznuvi also, who said that "Grow More 
Food" is a complete failure. Mr. Nauman, who said that Grow More :Food 
"has received only lip sympa.thy and Government have made no' effort to give· 
financial aid to the cultivators or to let them have seed"; Mr. Regde who I'aid 
that Grow More"'Food has "achieved nothing"; r~ Gupta who said that Grow 

~ More Food was :. bunkum"; and even mv Honourable friend and erstwhile 
<lolleague Mr. Griffiths, who was -nearer' the truth w4en he said that it has 
~. achieved something" but ",ho finished by damning it with pretty 'faInt. praise. 
I will bombard the House with figures as little as I can, but I must give some. 

On the hasis of the average of the three pre-war vears, which I take' deliber-
'ately because the year immediately p'receding the 'inauguration of ~ e Grow 
More Food campaign was a year below the- average,and-I do not want to make 
any unfair claims,-in the immediate pre-war period the average acreage under 

;rice in India was 73·8 million acres, or practically 74 million acres. After one 
year of Grow More Food the area under rice wn' 75 million acres. Last year, 
·the area under rice was practically 80 million acres, that is; 6i .million acres 

. over the immediately pre-war a'feralZe of 73·8 million peres. And though tlbe 
. iirst rice forecast is not yet published. I am happy to be in n position 

1;0 inform the House that the indications at' the moment are very 
'Strongly that the area under rice this year will be fully maintained, if nOt 
perhaps a little increased. 1 do not say tbe yield will be the same as last year's 

'bumner crop, hut the._ nrea i!l !!oing to be 'no lells. 
" Sir Oowu1ee .TehaDitr (BombRv City: Non-Muhammadan Urban). How 

nlUch more rice has heen produced? 
Mr • .T. D. '1'yIoIl: T am ~ ri  to that. 
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Kow, take the Cl'l.!;e or ·whellt.' The area under ,,;hent in the three years' 

average before'thEl war ~ H4·7 million acres.. 'We huve 1I0t been able to in-
crease the area under wheat. ~ - ~ 

Tht;! next figure. that I \Yill 'give the House is the totul area .under.all food-
grains. The totul acreage ~ ,· tdl foodgruins in the three years before tlle 

.Wfl.r wa" 195 lllillion ·ucres. After olle year of Grow ;\lore fDOU the figure was 
2{)4·5 million i ~ e  and last veur it was 20&8 million re~. Thll>; there is un. 
increase of six per cent .. of ~  under cultivation. 

Xow. I COl/it: to produc"tion, ..... 
Mr. E. L. O. Grit (Bombay; Ellropean); May I usk the. Honouroble 

Melllbcr what i,; the. increase iiI population £01' 1\ cOluparuble period;) 
:Mr. J. D. Tyson: 1 1\111 not responsible for the increuse of . Jlc?pulatiou. 1 

have got very ,little time anil I cannot- give way. , ' 
Now, Sir, I COllie to the production of foodgrains. The production of ri~.e 

in the three years before the W1\r was 26t million tOns. In the first year Of the 
Grow More Food campaign it was ~  million tons. Now, I would like t,be 
House to i ~ that thougb the' area had increased by over a million acres, ~ 

2roV actually decteased owing to natural calamities and the ravages' in Bengal, 
or a pest clllled H elmintlw spnrjllm lust year, with· !'ltill greater acreage and 
. with II bounteous harvest,. the -crop was 3(}O million ~. !::Io, from 26·5 million 

tons, the pre-.war·_average, it went up to 30·6 million tOl1fl. This is the highesi 
-on record. 'It is 4 million tOllS over the prOductiqn of the pre·war period and it 
is twice the figure we u.sed to import from Burma. W e ~  an increased CJ:Op. 
of whent in the first yeRr of Grow :\10re Food but we did not get such d. large 
crop last. year,-it was below the pre-war average, Now, for all £oodgratu!'l the 
pre-war average was 55! million tons. After one year of Grow More Food it 
was 57! million tons and last year it was practically 61 million tons, an increase 

. of 51 million tons Qver the pl'e-war period. ' . 
Now, my point in mentioning these figures--:and this is my answer to J!wlr. 

Gwjlt-ifl "ot that this is enougb; this is only a beginning. I could give the 
House, 'if I had time, mnny reasons why in tl!e' existing oircumfltances we are 
worse off now in India ~ i  this illt-reased production than we were,in the pre';' 
war peri04l and why. we still want imports from outside. But wllHt I am con-
cerned with ut the moment is to meet the suggestion thnt Grow More Food has 
"achieved nothing". 

~ , Sir, I know that Twill bp told that mv statistics nrE' not to be relied 
upon. But we mu_!>'t take them as they are nnd 'we are ~ i  to improve'them. 
Keurly all t)1e .J>rovinceR have got 011 hand schemes for improvill( their statistics. 
We hud a very' interesting sumpling test on mathematicall,v .appl'Ove4 lines in 
the Punjab and the Unit-erl Province!'!· this last summer. 1 have not seen the 
U. I>. result·s but certainly as regards the Punjab it proverl conclusively the 
accuracy, this year nt-all events, of the provincial figures of "ieM. ~ • 

:Mr. Kanu-Subeda.r (Indian ::'IIerchnnts' Chamber and ~  Illdian COIU' 
mere e) ; Have the Provinc,es ~ e e  these figures? . , 

.lIr. 3. ,D. Tyson: 1 Illh r ~.  I cannot give wny be ~ the 'time at my 
i ~  is very short., .'. . 

Sir, when I WUfl n F\ub-divisiol1n\ Officer-that is It ~ time ago-we used 
to collect income-tux for'.the ~ e me  of India in the pl'oYinct's. One day 
1. wus r i ~ enqugh toeornpare the returns put in undet' income·tax with 
the. ret\,lrns put in by thE} sume gentlemen in applying for gun anrl .revolver 
i e ~e;.; an,d I wns shl'ld,ed. bllt not: altogether I'lU1'prised, to find t.hnt. the pro-

perty for rj:.he protect¥:m of which e~  wanted the use of a revolver or a gun 
WUiI considerably greater tJ1nn the property which was mentiollPd in the income-
tax retUI'l\s. Applying' the 'Rami> tef;.t here,-if it il'l sug!:(pste(l thnt in order E() 
placate my' own Honourable .f'hief here the provinces R.rpinc·linE'd- to "cook" 
their. figUl'es 'nnd show a bigger Hreu undeI' crops or 11 bigger off-take than really 
~ e  have Rt'hieved, they wonlel he, on a. very dnngerollsgronnd for. immedi!lotely 
the .... wouM be iumped upon by mv Honourable friend, tJ1P .Foofl Member for" 
bigger quotn to' hiR "bRsie pIRn" .. There is' no re~ , therefOl'f', ~  we "should 
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I>wspect that the figures huve been "cooked". As I said, our statistics are 
illlprovulg. In some parts they are reasonably good and they will be better 
SOOl) even in permunently settled area;:; like Bengal. 

~ may aiSt) be said t,hat the bumper crop of 1943-44 war; all accident und It 
gift of l'rovidelwe. A giit of 11rovidellce iL .certainly wa!;, but; it waf; no accident. 
The high prices obtaining for 'rice, especiully in' Bengal, had led the cultiva-
tors to bH willing to increase cllltivution under rice and tout 'applies, I SUPP03C, 

• all pver India. CertJ.tinly UI; regards Bengal, that crop had to be IiOwn at the 
beginning of the famine and we were 'told ·that the cultivators had under the 
infiuence ~  high prices sold their paddy an{l even their paddy seed with the . 

. result that although .there wue the willingness to sow on It very great scale. 
there was no seed. The ~  Government, very largely financed the distri-
llutioll of seed for ~ AUH crop, hut they usked us to help them ill nnan('ing 
the distribution of the seed for the Anum 'Crop und we did t,his t.o the tWIt: 01 
4! luklts of rupees in .the shupe of grunts and Re. 331 lakhs ill the. shape of 
loant' to Hengat nloHe. For thut pUl'ticular crop all over India, _we gave 
8! lakh" gl'Unts al)d [iU lakhs lonns for the distribution of seeds. and that is, 
by the ,\'uy, lily allswer to l\lr. 'MlIhlll1puud Nuuman, who 1. regret to see is 
not ill the House at present._ We also' gave large sums ,for reelaiming.waste 

- lands in Ol'issll und Bombay, for irrigation of various kinds, chiefly for rice, 
ill A£;sam aud Bibar the U. p, und the C: P. ,It was therafOl'e no accident that 
,th.1:'1'1:' WUR a good ~ e  t.hat yearJ though I agree that without· a bounteous 
Iliollsoon, llJueh of our help would have·gone for nothing.' That is one of our 
difficulties, . It is one that can only be overCOllle by long-tel'm extension of 
irrigati'on. But I Y!!ntllre to say that even if monsoon is patchy aud the return 
per acre for the whole of Indillis poor, i.t is better to have an' eight anna -erop 
off 80 million acres than off 70 millions. So w.e go on trying to increase the 
areu ul!der foodgruinl'. During the current year we are spending ~ e  more. 
in helping to i rib ~e seed. ,We have undertaken a considerable liability,-1 
have no time to give the fig-mes,-to help the Provinces ill the InaUer of iniga-. 
i ,~e  vnting • tun k". rt!-eXC'H\'1t ting talll{s 'and digging wells, These .nre 

particularly long-tel;lll-! lllay say they are permanellt--improvell1entg and they 
should lIIeaB.a perllLHnC'lit addition in 1l0rlllltl. ycars to our .food suppl,\". Over 
Hnd above that, the power-operated sehemes for irrigation Ilssociatert with 'the 
; ! ~ of Hil' Willinm Stnmp(' Are just beginning to t.ake effect with the rQ·bi crop-' 

that is heing f;own now find there will be mile!1 nlOl'(l effeet next ~ e r. 

Thete has been-l'iu:htl.\', if I may sa'y ,~e i er b e re ere ~ in this 
debate .to· "protectindoods" anc;l we also have had them in nlind right from the 
be ~ i .  the canlpaigll, We,had to go for ~r  things first,. and the first thing' 
Ihnt \VIlR brought home to us very forcibly ~  the shortage of cereals, espe-
cially of rice. But we have had t.his·matter of vegetables in the fOl'efrnllt of 
our campnign right through.. Of course, ·there are two kinds. of vegetables; 
there is the country vegetable, and the position us regards eountry vegetables 

. hml not, I think, been difficult. We have had uo complaints regarding them and 
we have left the matter ,to the Provineial· Governments. The seeds for country 
vegetHhler; are pr()duced locally, and it is not much good trying to' grow Tn 
e ~  the kind of country vegetables ~ grow in the PUlliab. What I wnnt 

to. ~ r k about, ho\\'cw:r. is the, European ~ e  of vegetables which are COll-· 
Slimed by people of all l'Ilces in the cities and by the amled forces. Now, Sir. 
the f;upply of seed for these WHS very r~e  im1)o.rled fJ;om RbroRn right up to' 
Hl41. We have been fnc-eel simultaneously with the cutting off of these supplies' 
fll1d with the increase oWIng to the war in- our oooinary urban populntion and hy 
tht' influx-and I do not, lwsitnte to ~~  that, at the time it ('(11118, it was n very 
wt'leome influx-of armeo forces from overseas. In 1942 we starten organising 
vegetable r i b~  Provincial Governments to take up the demMnof the 
nrllli>rt forees for fresh vege.lhles and the demand of the Supply Depllrtnwilt 
fm' dc-hvclrution, i~ was to be separate- nroduction by nil A.gericv quite 
cliffprent' from those whicl! orrlinnrily I\llpnlv the towns. thE> idea being 1lo take 
over the supplv to thp army to 1\ !!'reat ext,put. which ~  mom; ·that the' 
(lxisting r i~  .should cOlitinlle ~ be available in the ·t()wns. ' Bombay ,led thE'" 
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way in 1941-42. .Madras, Bihar and the U. 1). follo,ved. ~ow mo,;;t of the 
· Provinces are growing vegetable_s separately for the army. \Ne hav~ been told 
that the price of vegetables in Calcutta has gone very high. Calcutta has had 
no relief from this scheme because unfortunately the Bengal Government' did 
not get their vegetable scheme going and they could not- take up the potato 
scheme for ,vhich we offered them assistance. But Bengal is trying again, and 
if it can· succeed in· growing vegetables for the army, that will pro tan to assist 
the position in Calcutta. Some Provinces are now growing vegetables under 
similar arnmgements for the civil population, and, again, Bombay is leading the 
way. The army -themselves are growing vegetables and other protective foods 
w an ever greater extent. Reference was made to the vegetable· seed position 
by my Honourable friend l\!Ir. Griffiths .yesterday., ~ow, Sir, when outside· 
supplies failed, -we had to organise an almost entirely new industry, and mainly 
through the Agrrcultural Departments of Kashmere State and of Baluchistan 
we got a Jarge acreage put under v~getables for seed production; _I am free to 

· confess that there were difficulties of supply in the first year. The growers up 
there were mainly private growers and they dealt to a great extent direct with -
seedsmen down here and a large number of seedsmen were caught out by the 
loss of their f.o_reign sources of supply. They did not get a sufficient supply and 
there was also a certain amount of adulteration of seeds ~nd high prices were 
charged. Some seedsmen did not get -seeds at all. In the upshot, I r.m not sure 
whether there was actual over-all shortage, but undoubtedly ther~ was some 
difficulty in getting hoil't of seeds in some areas. That is a point, which, in the 
language current at _the moment, I must "concede" to my Ho~ourable ,friena 
Mr. Griffiths. This year, we have tightened up the whole thirrg·; seeds t.ire 
co_llected in bulk in bonded warehouses in Baluchistan and Kashmere and they 
are issued from there gnl3r_wholesale to seedsmen and to Directors of Agriculture 

· and to the army, after germi11ation tests, and they are issued at fixe-d prices. 
There is no shortage of seeds this year. In fact, of some vegetables, we .ha•·,,, 
got a surplus of seeds, including cabbages, which I understood yesterday were 

· particularly the food of Americans t , 
I have to make some short reference to medical supplies. 
Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): What about 

milk supply. . 
Mr. J, D. Tyson: I hope I have said enough to show-that we have not 

failed to achieve something in our Grow 1\Iore Food campaign and I hope that · 
when my Honourable friend Mr. Gupta sees the 'transcript of his speech in which 
be has de-scribed it as "bunkum," he will eat it! 

I have very'little time left to deal ,vith othersubjects. T4ere has been, 
naturally enough reference to the epidemic situati.on. I sliould like briefly to 

-re:l;er to that as it is a :matter which has been causing· grave concern in this 
House. Since the last Session, the epidemi_c position in Bengal which wa;; 
then still causing us grave anxiety has shown progressive improvement. The 
cholyra mortality which in January was 3,000 a week had declined to 700 a week 
in April and to 286 and 232 in the first two weeks of O_ctober. · The n;10rtality is 

·now considerably below average. Since April when the number. of deaths from 
·smallpox, was over 2,000 a week there ha.8 been a stE\adv improve111e1)t but the 
·numbers though low are still rather higher than the riormal. 'What I really 
·want to say here is this, and I hope the House will be interested to hear it, thr;t 
-the Bengal Government have been going on with their C'ampaign against the~e 
-two diseases and they have been carrying out inoculations on a vast scale. In 
one year, since November 1943, .the cholera inoculations in Be11gal have totalled 
16 millions; vaccinations totalled 32 millions. That is a colossal piece of work. 
Thirteen thousand tube wells have been renovated or new ones have been sunk. I 
·need hardly stress the importance of that from the. cholera point of view. / 
Twenty thousand beds have been opened in 572 emergency bospitrtls. _In 1943- · 
44 the malaria situation in Bengal was bacl a_nd it is of course bad this vear. ,· _· 

-·because unfortunately in malaria one bad year tends to lead to another · bad 
year. The Bengal Government have received for dealing with the- malaria 



FOOD SITUATION _ 

situation 100,000 Ibs. of quinine' and febriluge and 179,000 tablets of qwnme 
lIubstitute. The two together dord about 21 million treatments. , 

In Bihar,-and I think within the time left tome I shall have to finish with 
Bihar,-the last six months have seen' a very severe epidemic of cholera,-in 
North Bihar. It began to develop in April and May; it reached its peak in 
June with over six thousand deaths in one "Week. Since then the figures have 
shown a considerable improvement and for the last two weeks of October they are 
597 and 744. But since the cholera mortality began to decline, malaria haa 
given cause for anxiety there. Now the military medical authorities have come 
to the help of the Provincial Oovemment. ' They have supplied 22 milit8l'1 
medical officers for emergency duties and they have released an I.M.S. offioer 
with public health experience to be Additional Director of Public Health for 
North Bihar. The Bihar Government have appointed an Additional Commis-
sioner for relief work in the Tirhut Division. They have got adequate supplie. 
of vaccines and anti-malaria drugs; 28 million tablets of quinine substitutes 
have been supplied to them; they have made arrangements for ,the distribution 
of anti-malaria drugs through malaria centres, district dispensaries, village 
headmen and other village agencies. Voluntary relief organisations are being 
organised and allotted compact areas and are being supplied with anti-malaria 
drugs free. The great difficulty that the 'Bihar Government are having is to ge. 
the additional medical staR which they re ~ire. 

Ilr. Pre814ent (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber's time is up. 

Kr. :I. D. TyIOl1: Then, Sir, I nm afraid that is all that I can say. 
Kr . .Abdul ~ m JNortb-West F'toontier Province: General): Sir, I wanted 

to deal' with the "Grow More l"ood" campaign in a loter pArt of my speech 
but halling listened to the .remarks, which fell from the last speaker I am 
i i e~ to take that matter up first. He gave us somll figures and' theroby 
tried to refute the allegation that the "Grow M(lre Food" campaign had fallen 
flat and the allegation made from this side of the H6uRe is groundless. But 
his own figures which I am i ~ to quote-and wilich have been supplied to 
me just now by my Honourable friend Prof. Ranga, will show that t.he popular 
belief stands corroborated by official figures. There has been a lot of pro- ' 
paganda in this country in favour of the' 'Grow More Food" campaign and the 
Honourable Member told us that ~ quantity of rice produced has gone up 
from 26, million tons to 30'6 million bons. If you look at the official figures 
of production of rice you will find that in the year 30-81 when· a thing like 
the "Grow More Food" campaign was unheard of, the production of rice 'in 
India was more than 82 million tons, and right up to 1934-85 it was something 
like 30 million tons. This is from the StatiBtical AbBtract ~r BritiBh India. 

Mr. :I. D. Tyson: Is that production only or import as well? , 
Mr. Abdul Q&iyum: The Honourable- Member did not give way when I infer-

rupted; my time is also limited. 
Then as fRr as area illl concerned, we are told that the area under rice has 

gone up to A() million am-es. Now with regard to the area under crops and 
:vield of ri i~  India,--=:Obviously it could not have induded imports,-I quote 
from the Agricultural Statistics of India. " _ 

The r ~e Bir i:dward e~  (Member for Railwa:ys and ~ ar Trans_ 
r ~ DoeR that mclude Burma which was then a part of India? ' 

Kr. AbdUl Qaiyum: That is not mentioned here. "In India",-that i. 
what· is stat,ed, But even then it would not make very much difference. 

The Honourable Blir :ldward Benth&11: It would make atremendoua 
difference. 

Kr. Abdul Qalyam:Even apart from that I have other figures which will 
~ ~  that {he area under foodgrains has not increaeed very much even leaving 

Burma out of ('ollRideration. In the yeRr 1937-88 the Area under food crope 
was somet.hing like 10 croreg !lIld 43 lakbs of !\Cres, Blld in 1942-48 it had only 
Tisen to 16 crores And ~, Jakhs of re~, which shows that Ute progress mad. 
;s very poor indf'ed, . t, 

.,~ .. ~ . '--: .... ~.~ . • 
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liowever, leaving ,this "Grow More :1"ood" campaign for thE.' time being, the 

point made by Government ugl:linst criticisms from this side of the House is 
· that most of the criticism from this ~i e is .not based, on ·facts and figures and 

tbat we have not got the wflnderful st!crt!tariut, which Government have at their 
disposal. Assuming for the sake of argument that this charge is true, that 

· the Government of India have got machinery at their disposRI from which they 
oouid have collected informution ~b J  the state of things in India 8S regards 
tood. They could haveeasil,Y found out that long bdore the war India was 
not self-sufficient in t'he matter of food; and anyone who had seen the country-
side and the state of physique of the people would have easily found out that 
tbere were millions of people in this country who were not getting one square ' 
mem & day. With all theE:e facts aud figures at their disposal it is really sur-
,prising that this wonderful Government of India had no pl/m and no policy 
when the war began. If they had no fa.ctsand figures and had been r i~  
in the dark one could have excused them. But they knew very well that m. 
the matter of food India was not self-sufficient. In i~ of all this there was 
no policy, and e~ they came to have. some kind of policy, that ~  has ?een 
very erratic. and halting.-a. policy ~  has ~ee~ ohanged ~m, ~me to time,' 
110 policy which h.1S not.been govcmed by any prmclples, B polIcy whICh has been 
very inconsistent and has caused A. tremendous amount of loss to the people of-

· t.b.is country. When this oountry was overtaken by a terrible caltpnity like the 
.Hengsl famine" when lakhs and le.khs of our countrymen were dead, and when 
millions are even now gomg about.. as victims of the mal-nutrition and bad food 

,which, .18 press reports dearly indicate,· has resulted in widespread e i emi ~ 
throughout the length snd breadth of this r ,~ i e ii  like malaria, 

b~. dysentery, et.c .• which are the result of ~e bad food supplieq to the 
peopJe,-it WBS after all those terrible things had happelled that this Govern-
ment of Indio awoke to the realities of the situation .utd began fumbling round 
for some sort of pla:n to be put into execution. 

My Honourable frielld Mr. Griffiths ffflm the European Benches made .. 
very good sp£'ech yest.erday and it seems he hM taken a lot of trouble to study 
the subject. I listened to his speech with ·great attention. One remark thai 
he_ made waR that. the conscience of the. people of this country had not been 
rOllsed sufficiently and that there waR no active public opinion in this country 
tQ bring under control all Ru(:h dreadful things like hlack mnrkets, corruption 
and other i~  which flO with the administration of food control in this couutry. 
I will frankly concede that to some extent' our people can be blamed _ for the 
abilence of a proper and sufficiently strong puuJicopinionin- this country. But 
at the same time it cannot be denied that the Governm,ent of India, 
constituted as it is in this country, have got absolutely' no oonscienoe 
and utterly lack the public support without which no Govern-
,ment- can function in any part of the civilised world. Mr. Griffiths was giving 
'11S the analogy of how things had been worked out in Great Britain how much 
more effective ~  efficient -was the machinery that was set up in that country. 

~ ~  the ~  r~ ~  for the difference in the condition of things in Greaf; 
Bntal? and 1D India IS that tht're they have a, Government whichrepreE:ents 
the WIll of the people and here the sume re~  Britain has forcibly thrust upon 
us a GQvernment every act of which is contrary to the well-known wishes of 
the ~ e ~ this country. Imagine. Sir, a Government in England during 
war time whIch had shut up all the members of the present British Cabinet 
and the Leaders of various political parties. What would be the state of mind 
and the state of ~ i  conscience in England as regards any measures which 
lIuch. G?vernment WIshed to put into exeC'ution? This makes all the difference, 
Rnd It IS for this reason that there is no public op;nion behind the acts of the 
<-:0v;ernment. of ~ i , and t,herefore the mf\8SU!'eEl which the,v have in prepnra-

~ ,for dealmgWlth the problem of food have not. succeeded RufficiP,11tiV enough. 
'the Hon0ure,ble. the Food Memi?t'r was talkmp of the Basic Plap-some 

wonderful plan "hlch the Government have evolved-Which will briJU( all 
()ur troubles under control. I tried to read that ~ Pla.n in the Food Grains 

~ 



m ~ ~ ;  POOl) IrtUA"ttON' 4.93 
~,C mmi ee Report. The BaRic Plan is very modest. n me~ to this: 
~~, e taken the full production of foodgru.ins in India for a period of five 
,,&4 before the WIlr, they have added to it the imports into this ~ r  and 
$Ubu.e1led from it t,he exports from this country, and they have satisfied them-
se1veSthat that amoWlt of fi::odgrains WIlS tmfficient for ~ i  the population 
in India. 

, '!he HODOurable Sir Jwala Prasad 'Srivastava (Food Member): That if:' not 
the ,Basic Plan. ' ~ 

Ill. Abdul Qaiyum: 'rhot is the ~i  Plan os laid down in the Foodgrains 
.Policy Committee neport. This will not do. Even with the production and 
the imports which were coming in before the war, it is 8. well known fact thai 
our people were not being f(cd sufficiently enough and this ~ r  of Basic Plan 
therefore will not do. Bolder and far-reaching mef\sures will have to be advo-
cated. You will have to go to the source o,f things-the actual production of 
foodstuffs in this country. You will have to set up some sort of 8. pla.nnib,81 
comtnittee-call it a planning committee or by any other name, as you like-
which will df'cide whp.t class of foodstuffs should be produced in this country 
taken as a whole, what should be the area under each particular crop, and then 
you, will have to do something much more than the, Government of India has 
been doing in the past. ' 

'l'he Honourable Member Baid'in his speech thet thpy were t.rying to Quppress 
black m rke ~ I think: tbat by their refusal to buy up all the available 
lurplus foodgrains in this country, the Government of India-have aided and 
abetted the .establishment of black markets. After aU how do these black 
markets corne into existp.n('e? People prefer to sell their loodgmins to certain 
dealers-who indulg(> in thPRe nlHlprnctir>es, in re e e ,~ to public bodies. If 

. SOme such measures could be devil.:ed whereby the State will take all the avail-
able IUll.Ius-and thn't clln b(> dOllE'; it cantt,ot be 8aid that ~  a thing is 
impossible; it can be done very easily-believe me it will end 811 our trouble!!. 
We have two kind!! of producers in .this C'ountr,v: We haw' ~  small farmers 
.with small families to look after, and big landlords with a surplus. The policy 
1!Ihould be snch t,hflt the small fRrmers' requfrements ehould be fixed and u 
much food as is lIecessary for the requirements. of his family should be entirely. 
left t-o him. But we have got large produceri'-big landlords-who bep hnek 
much more· than they l't'tilly require. And what do they do with it? These 
are t.he pepple who are the victims of anI) lIuccumb t-o the temptations of the 
black m8l'kets. The State 'can easily fix a reasonable Bnd legitimate price which 
will give them n bir return for the_ produce 01 their lands, and at the m.~ 
time some sort of le.w Hhould be devised whereb1 all this surplus should h. 
taken over direct by the State without the intervention of thesa bombl. 
middlemen who haveoome into existence as a result of the present system of 
control which hss been set up by the Government of India. These are the 
~ e . are e~ i  in what I should call the black market and the white 

market. Simultaneously they sell t-o people who have got ration cards, and n. 
\he slmle time these are the very people who, under the eyes of the Govern-
ment officials, are indulging in malpraotices known as the black market. Why 
don't you stop supplies AO that these people will not ha.ve anything to sell. 
Make it impossible for big landlords and people with surplus to sell to anyone 
but the Stat,e. This is one of the methods whereby you can entirely eliminate 
black markets. . . . 

'l'hel'e is one thing more. In view of the tremendous rise in the price of 
necessities of life which the poor agriculturist has to purchase, for instance 
cloth and other necessities of life, the Government cannot be blind to the facl 
tha.t he has to pa.y much more for t.hese t,hings, and in fixing the price for food. 
stuffs it should be seen that a reasona.ble amount should be paid which will 
COTer the cost of his production and at the same time leave bim with A r6880n-
able mal'gin of profit. 

Now, Sir, I want to S8:V a few words about 'the administration of the Fooi 
Colitrol in this country. Anyone who 'has seen the Food Coritrol Ilt work t. 

BI 
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this country will realize-l alU not tl'ying t.o score a point against the Govem-
ment-that there is a lot of co.rruption going on in- this department. In the 
matter of J"ood Control, I think ~ Government and the public can very well 
co-operate in stamping out corruption. But I do not approTe of the attitude 
of the Government of India ill this matter. When any criticism is levelled 
againRt them and it is pointed out that a. lot of corruption is rampant in this 
department, they try to dismiss it by a blank denial that anything of the kind 
exists and that the criticism is irresponsible. First of all, you must 
be very ('arefu\ in the st'lt;>ction of your stafi; no favouritism 
should be allowed. It is only when incompetent people are taken in 
the establishment dealing with Food Control, 'people who do not know 
even A, B, C of work,' that it leads to corruption and inooplpetence. At the. 
.same time, Sir, I think it is not bevond the competence of the Government of 
lndia to set up a specia.l Crimes lIivestigation Department to track down a;tl 
those officials of the Food Control Department who are suspected or are we411 
known to be corrupt. A special department should be set up in the interest of 
public good nnd in the iuterest of a cleaner and more efficient Food Controa 
in this country whereby all such persons can be tracked down. And while We 

'have this middlemen system still in existence, it will also be seen that the. 
people whucorrupt these officials are generally these middlemen who are 
favoured with permits to sell stuff to the poor people. These middlemen are 
Ute people who try to corrupt these officials because they are the people who 

. atand to gain. This Crimes Investigation Department will aim at tracking down 
·.these middlemen as well as the corrupt officials and will bring about the desired 
reform which I think the Government and the people both deBire to S88 brought 
about in this country. 

Now, Sir, a few words more about the Grow More Food campaign. I have 
. got some figures which I have taken [rom a book I, was studymg only last night. 
I will rea,d out: '. 

"In the year 11137·38, 154 million acre. were under food cror- in thi. COUJItry and in 
the year 1942·43, for which latest figurea are available, only 160 million acr_ weft under 
food crop •. " • 

That shows that not more than 6 or 7 million' acres more have been brought 
'Under food crops in this country. It is obviQUS that the drive under the Grow 
LI'lore Food. campaign hilS not brought nbout the desired r~ . I would like, 
"he ,Honourable Member for Food to tell us whether there are ~  cultivable, 
'state lands in India which have been brought under the Grow More Food cam-
paign, and whether he would give us some facts and figures,-and it will not 
be impossible for him to do so-in regard to the total area of cultivable State: 
lands and what percentage of thiR bM been brought under crops as a result of 
the Grow More Food campaign? 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member 
bas got one minute more. , 

Kr. Abdul Q&lyum: I am i i~ i , Sir. There are other matters like the 
proper supply of seed, the proper supply of improved agricultural implements, 
the setting up of machinery for manufacturing manure!' and other things with 
regard to which the agriculturists. experience great difficulties. I will end -up 
by saying that my criticism is not. with a view to run down the Govemmen" 
of India, but to bring 1t to their notice that there ia·. ~ of corruption anjI. 
that the system can be improved a lot if only the Government will tum thei'r 
proper attention to it. Sir, I support the amendment. . 

JIl'. 0; 'po La.WIOn (Bengal: European): Mr. President, Sir: I would like 
to join my friend, Mr. Essak Sait, in paying a tribute to the. Govemmen"fi for 
their energy in tackling this matter and also, I may sa.y so, for the regulariby 

, with which they bring this matter before this House for eb ~. 
II Noox I do not think l!.llybody can complain that food matters have been 

insufficiently debated in this Honourable ~ e, and I congratulate the HonOur-
able Member on his r.ourage and his wish f.o share hi8 troubles and his joy. 
with \18. 
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TbeHonouruble the Food Member made four claims,. as far ,as I under-

~. im, ,when he spoke the other day. He said that his all-India food policy 
--had "'been accepted by the provinres, that prices had been controlled" that 

Gover4tnent ~k  blld been established to prevent local ,shortages, and con-
fidence had generally been restored. Now, Sir, I think, as far as ·in him lies, 
and with the constitutional and administrative difficulties that he has to face, 
that that claim is largely justified. But I must point out that he is very 
largely still in the hands of provinces and that provincial administration and 
provincial policies still very largely control the effectiveness of his actions. 

May I point out, Sir, to begin with, that the figure that the 1;Ionourable the 
foodgrains can be reduced very considerably if provinces generally decide upon 
Secretary for Education, Health and L'ands have given us of 60 million tons of" 
a motto of "sufety first" and there is no doubt in my mind' whatever that aU 
provinces without exception wre adopting 1\ policy of "safety first": ana, 
indeed, who is to blame them; the safety Qf their provllices is their main COIl-
cern. But if they WIsh to provide a margin of safety of say 10 per cent.-and 
I apply ·this nClL only merely to the provincial administration but to every 
district and eVl1ry person within a province-no less than 6 million tons of food-
grains can be removed from circulation. Where then, Sir, is the increase that 

~ Grow More Foojl campaign 9as 'Produced? It is already canceUed out t>y 
the margin of the safety that thes'e provinces may demand. Again, Sir, what 
authority has the Honourable the Food Member, who is responsible for the di",-
tribution of fooo and all the detajls that occur in ~ this great problem, to tell the 
provinces what they are to grow, where they are to grow it and so on, He has, 
in fact, no authority at all and the provinces can groW' what ~ e  lik;e, where 
they like and how they like. So, Sir, I think it is fair to say that the criticitlm 
which is levelltJd at the Department of ¥ood is largely levelled on provincial 
administration.,,: and here, Sir, 1 will mention particularly the question of 
quality .. We ill deficit prQvillcesknow perfectly well that we are getting bad 
quality and the province sending this stuff to us takes no re ib~ i~  a116 
really dbes nothing to see that we get something better than what Mr. Neogy 
yesterday described as "pebbles". Now, Sir, I am a little surprised that in 
the various i ~r r i i  meetings which have taken place this problem hns 
not been more adequlltely dealt with. Surely it is possible to tie the qua.lity 
to someone. 11.1 normal times we know very well that ordinary business prac-
tice makes it inadvisable.. for a dealer to sell somebody else bad quality, The 
"somebody else" won't accept it and when it goes to arbitration he is liable 
to lose very much more money than he has' gainea by adulterating his sup-
plies. But whtm you are faced with a situation in which the reply is 'you cull 
take that or nuthing', a 'Very difficult situation arises, and I will go to this 
leJigth,Sir, and say that as long as this state ·of things exists it will be impos-
sible to prevel!t the adultemtion which is' undoubtedly occurring in the Gov-
ernment rationing shops. A. Government rationing shop-keeper will selllJad 
quality and he will !;ay "this is the stuff I received" and there will be no one 
to say him, nay. So, Sir, my adfice to the Government of India is this:· that 
they tie the quulity of these supplies to someone. The trade practiees ill 
different parts of India differ and the guarantee of other method may be useful 
in some parts but not in others. But I woQ}d advise the Honourable the Fwd 
em~er with ail respect to apply this policy of tying the quality of the grain 

supphed to somebody so that tlIere may be recourse either bv arbitration or 
other means to people who suppl.v bad quality. '. 

Now, Sir, the prices of foodgraius in India today are i~ . They are high 
in comparison with other prices; there may be many who will oppose a reduc-
tion because of the effect of such reduction on ,the countryside. But the duty 
of Government in this respect is to examine the general cost of living and to 
fix prices at Il'level which thev consider fair and which will form a suitablll 
level and a universal level. Sir, ut the moment there are various prices ruling 
all over India for foodgrains and the result is that there is jUQ'gling between pro-
vinces, between districts and so on, where the prices vary. If in a certain dis-

··trict your price for rice isRs. 12 and in another district it is Rs. U a man will 
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so?n sqj,!lt his rice somehow into the part of the country where he gets a better 
.pnce ~nd your arrangements are upset. I think that as soon as it can be done 
universal prices must be established all over the country and. when that happy 
state of affairs is arrived at, I would strongly advise Government to make thos<.:i 
prices fixed for a nurhber of years so that the cultivators may know with l1 

. degree of. certainty what they are going to get for their crops in time to come. 
· Then when any measure of uncertainty is removed we can go ahead with 
me~sures for improvement and for the improving of yields, etc., about which I 
-~hall speak a little later. * 

There is another aspect of this price question which I must mention and 
·that is what I would describe as a transfer of inflation. I do not quite know 
what the complete' remedy is, be_cause as long as partial control exists in th;s 
country there will always be a measure of inflation thrown on to articles whi~h 
are not controlled and that, Sir, is happening to a very large extent in the pro-
vince from which I come. As an example, I would quote the case of an un-' 
controlled article, namely meat. We have started in Calcutta two meatless 
days a week and what was the effect? Immediately the burden of demand was 
thrown on to fish and fish prices jumpea by Rs. 2 to Rs. 3 a seer almost at onco. 
The jump was totally unjustified but there was no control over fish and thP. 
meat had been removed from the market. Even the co~rse fishes lik~ Rohu 
and Katla jumped Rs. 2 to Rs. 3 a seer. Now, Sir, that has occurred prac-
bically in every article of fo0d that is not controlled. Milk, eggs, vegetabfos, 
fish, etc., have all gone up and they have practically gone outside the scope of 
the purse of even the middle classes. The only possible remedy for this, and 
it is an inadequate remedy, is stricter price control: and I am in entire 

· sympathy with those who have· to administer this problem when they tell me 
that strict price control drives articles underground. I know it is tru~ and, 
to a large extent, I know it will be hitting a brick wall. Unti1 we can Effi.large 
the rationing field, and I am rather doubtful whether that field can be much 
enlarged at present ( certainly m the case of perishable articles), 
until we can enlarge the rationing field and until we can 
control supplies · more adequately, we must concentrate on administra-
tion and upon enforcement. I know that it will bring with it a lot of ancil-
liary tr.oubles. I know that there will be a certain amount of bribery here ancl 
there: but I still maintain that a strong public opinion and with men, say in 
the Legislatures, banding together to make certain that• malpractices "l.re 
brought to light and are punished, something 'more could be done and, apart 
from anything else, it seems to me to be the onlv possible solution. 

I would like to say a; word, Sir, about public health, which has loomed 
large in this debate. I know from personal experience that public health is 
declining. Our own office staffs, of which we keep a careful record. are defi-
nitely more frequently absent and they are getting ill ver;1 easily. That, Sir, 
I think, is undoubtedlv due to the abs-ence of those foods, which the Honour-
able the Secretary f~r Education, Health and Lands called 'protective'. 
They are not getting eggs, they are not getting vegetables and I w_af surprised 
to find how ;nuch the potatoe has become a normal item of diet. All these 
things are now practically unobtainable and there is no question in my mind 
that the health of the people is declining as a. result. I. think that this matter 
of non-cereal foods demands the Government's most urgent attention, because 
if attention is not soon given to it there will be a definite and serious decline in 
the health of the µeople . 

. I was verv glad the. other dav to hear from the Secretary of the Education, 
Health and Lands Department that over the question of rice there was a pro-
posal to go more for production than increase in acreage. I ·know that it is 
very easily and frequently stated by critics of the Government that there are 
150 million acres of cultivable waste in this country. That, Sir, is- a figure 
which is totaUv misleading. Mosn of the culturable waste in this country is 
not cultivable land at all and much of the rest depends on the communications 
that can be established. There is no use telling a cultivator to go and culti-
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vateaj'riece of land that has no roads, no railways alId no water. Therefore. 
!Dr, .... must undoubtedly go as iaz as we CMl for an increase in yield per acre 
aud there is no earthly reason why that yield per acre should not be 
i re~  .. .1 huve littlf' faith in statistics, particularly in Indian statistics, 
but 1 have seen it stated that the yield of rice per acre in ,Ohina is double 
that in India and in Japan it is thretl times. I know, equally :well, from 
personal experience that there are parts of India, which produce rice yielda 
per acre as large as -any iu the world. Unfortunately there are other parts 
which bring down' the average ~  a bump and the trouble is mainly seed. Ali 
thefionourabltl the Secretary for Education, Health a1J,d Lands Department 
stated the other day only about 6 per cent. of improved seeds is used in rice 
cultivation in this country and I am glad to hear from him that an effort- is 
to be made to increa!re that. ' 
, Sir, I want to point out at this stage that while the position as regards rice 

has improved "ery considerably, I' do not regard the futUre with anything like 
complac.ency. I think, to a large extent, the troubles of the Honourable the 
Food Member are still to come and let me tell him why I think so. In the 
first place, to provide for the increase in the population of this, country ~i. 
country has got to .produce every year halI a million tons more of food grains. 
The calculation i .. open to argument but I think it may be even more than that. 
Now, Sir, the er m~  is working to meet this increa.sing demand. They 
are bringing in imports Jmt, if I may say so, they are working "blind". They 
do not know what the production of the country is. Their information regatd· 
ingthe stocks that exist is largely coloured by the provincial i ie ~ tL8 
regards consumption in the ~.  they have no information at all. The ~· 
ermnent at the moment do not know what the people are eating. 1n the 
United Provinces, where in the winter months the cultivutor ate pulses, miHets 
very largely, I now uuderstand that he is eating wheat and I -am very glad, 
that that is "ll0, hecause it is a better food and better for,his health. But how 
will this affect the wheat stocks that the Honourable the Food Member thinka 
he has? 

And let me add another warning regarding prices. Unless theee prices arl) 
stabilised reasonably soon, you are going to be in very great difficulties. There 
are, I believe, one hundred thousand tons of gram found in excess in this country 
now and if there is a drop of Rs. 2 a maund on that supply of gram smp,eone 
is going to drop half a crore of rupees. It may be the Government, it-xnay 
be the stockists, but somebody is going to have to pay and in this country thera 
must be millioD8 and millions of tons of stocks held in va.rious ,places. LeiJ 
the price KO doW'll, apply a drop of one or two rupees ~ maund to these varioul 
irtocks that are held. I wonder how many of the small mofussil banks and co-
operative societies will survive. This ill going to be a matter which the 00,,-
emment will have to watch extremely carefully and the, sooner they stabilise 
these prices, believe me, Sir, the happier- I shall be. That brings me to the 
end of my im~ and I must, stop. 

Sir OowaaJe8 .Tehangir: Mr. President, we have heard- from every Membpr 
()O the Opposition BencheS' a tale of woe, and I am inclined to believe with my 
friend Mr. Lawson that that tale should have been voiced in the provin'Jes 
'more' than in this Honourable House. A great deal of the administration of 
,the policy of food control lies with the provinces, and unless this agitation 
which we rightly hear in this House is carried more effectively into the pro-
vinces, I am 'nfraid the Honourable Food Member will not be of much anil 
to us from the Centre. 

There are only two or three issues to which I..desire to draw your atten-
tion. 'l'he first issue is the very important one of distribution which sffects my 
provinc'e. There are three or 'four natoriollsly deficit provinces in India: they 
are s'Bid to be Travancore, Cochin, Bombay and Malabar. Government havl\ 
laid down a policy wherebv in their opinIon one pound a day per head, or 8j 
seers per week, is the minimum quantity lihat should be rationed for a.n -adult. 
There are manr parts of my province which do not get that mmlmum. The 
whole of Coehin and TraVincore perhaps do not' get that minimum. Malabar 
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or parts of Malabar may be in the l>3mtl category; but Mr. President, iih.':"-
provinces in India where the individual citizen is getting much mOt'e .~ 
minimum. Is it because those provinoes will not come into line witb. the GOT-
ernment of 1iodia's policy, or is there some other reason? Will the provmoaa 
who have this surplus and who are giving out much more per individual than 
the deficit provinces, see reason? Can they be tempted-I will no. say foroed, 
but tempted-to come to a compromise with th08e provinces which are ha-'fing 
168s than the minimum-and by. no means is tltlt minimum liberal, it is a real, 
minimum to .keep body and 6'Oul together? Will these provinces be made to 
understand !hst India as a whole has to live and that if some provinces today 
are much worse off, a time- may come when they themselves may be worse 
off in other directions? They want cloth;. they demand that ~e Government 
of India should give them not only quantity but quality .. We supply that. 
The Government of India makes us supply that and we do so . 

Dr. P .•. Banerle. (Calcutta Suburbs: Non-Muhammadan Urban): We did 
Dot get much of cloth in Bengal. • 

Sir Oow&8jee .Tehanglr: I really do not understand that. There is no reason' 
why Bengal should not get sufficient quantities of standard cloth. I am not 
going to be diverted into that issue just now; but I may say ~ if you do Il.c.' 
get standard cloth in sufficient quantities it is up to you to agitate to get It. 
Tbose provinces who do not make cloth, want it and i ~  given to them. That 
is only one example. In return I do believe they could be made to understand 
that all peoples' in India should be given an equal quantity of food. 

Now, I will come to the very encouraging figures given to us by my HOI)-
ourable friend, Mr. Tyson. 1 am not by any means elated with those figurei, 
for let me franklv tell him that I do not believe them. He told UI that com-
pared to the thre'e years before the war, in 1943 we had 4: million more tons of 
rice. His department has presented India with 4: more million tons of rice. 
The imports' from Burma before the war were, I believe,. 1, million tons. So 
he has presented thiS' country with two and a half times the quantity that 
Bunna. sent us before the war. Does he ask us to swa.llow that? And if be 
does, I will ask the Honourable Food Member to distribute that 4: more million 
tons of extra rice to the rice-eating provinces, such as Travancore, Cochin and 
Malabar. In these deficit provinces there is one very great difference which 
the Honourablil Member surely knows. Cochin, Travancore and Malabar f.ll'"'t 

accustomed to eat rice. It is very difficult for them to ~ ke to wheat, ba.jri or 
iowari. I believe the Governments of those provinces are trying their besi 
but you cannot educate a people to eat something which thay have never been 
accustomed to eat: it affects their health. I sympothi.ae with them. But we 
in Bombay, who are also a deficit province can eat wheat, bafri and iowa.ri. 
We have that advant,age, and therefore I would as·k the Honourable Food 
Member, while he considers this question of distribution, to keep this point 
in view. We can eat everything . . . . ... 

Dr. G. V. DMhmukh (Bombay City: Non-Muhammadan Urban): Including 
pebbles I . 

Sir Oow&sJee .Tehanglr: We have had to do that. While Malabar, C~ i , 
and Travancora may deserve a greater portion of rice and I am prepared to 
admit that, give us wheat, bajri and iowari; do not deprive us of the minimum 
quantity of ,food; of course'· a ('ertain portion of rice I must be supplied. With 
regard to these figurE'S of the Honourable Member, I run afraid they do much 
more m ~e i,han good, ~ .  if we have got 6 more lJ1illion tODS of food 
DOW than we had in ~ e three years before the war, where is it? With whom? . 

Kr. '.T. D. TyIOJl: With the producers to some extent. 
Sir Oowujee .Tehangil': Did they eat i ~ at all before the war? Are 

they J mi ~ all these extra R mnlion tons? I ask the Honourable Food 
Member-where is it? . 

Dr. G. V.Deahmukh: Bunkum! 



SIr Oowalfee .Tellup": Statistics are very dangeroul thing8 to pla,. abou\ 
with, and I tl}illk the Food Member realises that more than anybody else. One 
department saj'l! that,it" has givell the Food Member 6 more millioo tons a 
year and when we cross-examine the Food Member not only here but in other 
places he has got nothing to say about those six millions and I will ask him 
this ire ~ e i i  which pocket has he got these six million tons of extra. 
food? If he will tell us, we will raid it. Statistics are a dangerous thing and 
if Government are to be deceived, do not let them try and deceive us becaus& 
it will only ,increase the dis'Content in the country.- It will only increase agita-
tion and rightly so. It will only give a handle to others to say that there must 
be something rotten ill the Kingdom of Denmark if after getting 6 million extra-
tons of food in this country, as compared to the three years previous to the war .. 
we are still starving. 

Now, Sir, I will not take up the valuable time of this Honourable House_ , 
I will only say that I quite agree with the Deputy Leader of the Congress Party 
when he emphasized the principle that provinces should buy direct from ~ 
agriculturist and cut out the middlemen. That policy is being adopted i.n my 
province of Bombay and -let me tell the Honourable Members it is not so easil,. 
done as said.l'here are many complaints. The Agriculturists feel that they 
are being compelled to part with a commodity for which in the black market 
they could get more. They feel that .ulum is exercised on them by the sub-
ordinate officers. There are complaints of corrup£ion on the part of these I)ffi-
cials. Notwithstanding all these complaints, I agree, and I have said in this 
House time and again, that that should be the policy of provinces. It ~ 
be enforced from the Centre. The Centre is helpless. It is the provinces' that 
are all powerful in this question of food and each province must -suffer or gain 
according to the administration of tqat proVince. There are provinces £hat are: 
better off than cit,hers. There are two reasons for it. One is the better admi-
nistration, and the other, and the much more important reason, is the people.-
themselves who are ready to help themselves. If the people are ~ ready 
to help themselves, well, they must suffer.' There are two reasons why some 
provinces are better off than others. I will repeat that-better admi-
nistration and the spirit of the people themselves. I am proud ~ say, Mr. 
President, that at least in the city of Bombay, we have seen some public spiri' 
and people, men and women, never accustomed to work of this kind, volunteered 
for jt before rationing came into existence, which set an example, which made 
not only rationing possible but rationing a success to a certain extent. I do 
not claim perfection for it and if the province of Bombay, beirlg a deficit pro-
vince,. being a province that ought to be really starving, -has done a little better _ 
than other deficit provinces, it is due to the spirit of the people and to the un-
c'omplaining ~i e of the Il1illioTls who starve and suffer. There are millions 
in the province of Bombay, outside the city of Bombay, where, believexne, 
people are getting lesS' than your most uncharitable minimum and still we are 
told and complimented on the condition of Bombay and that is why, Mr. Presi-
dent, I desire most earnestly to draw the attention of the Government to lee 
that all provinces get per head an equal quantity of food and that 80me pro--

_ vinces should not be allowed, because they happen to be SurplU8 provinces: t,) 
give their people much more than that minimum, .while, we in the deficit pro-
vinces should bp compelled by you to give our people much les'S than .b. 
minimum. 

Dr. V. It. R. V. ~  (Government of India: Nominated Ofllicial): )fr. 
President, 1 have been listening most carefully to the speeches which han 
been made from the other side of the House and it appears tome that th. 
main substance of the speeches falls under two categories, a review of wbat 
~ e Government India has done so far in the mRtter of food policy and fOO<J 
administration,and .8 recital of what should be done in extension of their 
existing food policy. It is not my purpose, Sir, to answer the charges whielt 
have been made against tbeadministration of the Government's food polie,. 
as it exists at present and 88 waa decided largely by the foodgr.m. Peller 

• 
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Committee, which, I may rernind the House, pertained very largely· to ~ 
aupply of foodgrains and related mainly to the urban Bteas. 

There have been, Sir, a number of detailed complaints about the mi i~ , 
~ i  of food in the various regions from which Honourable Members come 
and whose interests they represent in this House. It is obviousl,. not pos-
aible for me, within the short space of time ~ . 1: haV¥! at my dispos&l, 
~ deQJ with those complaints, but I wou:.d like to assure the House ~  
~ er  one of those complaints is now under the active· examination of ~ e 
Food Department and if aDY Honouratile Member has got any detailed 
matter on which he would require urgent i ~ir  and action to be taken by 
\he Government in the DepMtment of Food, ,I am authorised to give him 
an assurance on behall of the Food Department- that if only ~ will let me 
have the facts at the end of this debate or some time later, we in the Food 
Department shall 1ialre the most immediate steps to have them attendad ~. 

Mr. La.lchand NaV&lr&1 (Sind: Non-Muhammadan Rural): I gave Bome 
facts to the Food Member about Bind and he has not" replied. 

~ . 
Dr. V. 'E. It. V.· RIo: During the course of the debate, a number of 

points. have been ~ i e ~ regarding extension of the food po:icy; if I may ... ay 
110, thiS concern wlth new matters perhaps implies that the House is not DOW 
ao much concerned with the criticism of the food. policy as it W68 formula\ed 
last e~r which perlained meinly to foodgrains in urban areas, but tbatlohe 
House IS. now passing on to ~r . er r b em~ which have been raised by ",he 
comparative success of the eXlstmg food pohcy of the Government of India. 
fhe new problems to which reference has been made are things like the-
~ e i  of rationing in rural areas, the effect of procurement on producers, 
the question of Government monopoly purchase, the question of the basic 
protective foods and non-cereal. foodgrains, and also the question of subsidy. 

As regards procuremeht, Government monopoly r~ reme  is only now 
being extended in considerable parts of British India. The Department hu 
already appointed a special officer who is an expert in the grains trade to 
visit all the provinces where a GovE\rnment monopoly purcPaae system pre-
-vails, particnlarly to examine the manner in which the grain, is being pro-
·cured from the producer, the price that the producer obtains,' the .mount 
that is left to be retained by the producer QDd the effect of such proeUl'eftreni 
on rural areas. The report is now in the p0ll88saion of the Food DeIlariJ-
ment and copies of it are heing printed and will be sen' to all theProvineial 
Governments. This report is now under the active eonsideration of the 
Department of Food.. 

lIr. If. ll. 10lbi (Nominated Non-Official): Circulate it to all the 
Kembers. 

Dr. V. E. B. V. ltM: I shall convey that sJlggestion to the Department. 
A.a soon as the Department has considered the report and obtained the views 
of the Pro'rincial Governments, I am sure the Honourable Food Member 

~  be able to come forward before this House and tel! them what ;ve 
intend to do regarding a number of problems such as those which:uy 
Honourable friend Prof. Banga, who represents the Kisans, is particularly 
interested in. • 'Then. Sir, a very much laq-er quer;tion has been raised in i~ House, 
the question of subsidy. There have been two voices on the subject of • the 
price of foodgrains. There have been some Members ~  have been sa)'ing 
*hat the prices of foodgrains are not particularly high at present and they 
should at least be l>ermitted to he retained at their existing levels otherwise 
the producer will not produce, there will be no incentive to grow mote food 
-and there wEI be distress among thp. producing and agricultural cl&8$88. On 
the other hand, voiGes have also been raised in this House to the effect ..that 
the prices of foodgrains are high and it is not pO!!sibla for many persons fI> 
purchase such quantities of· foodgrain8BR are-required for their nutritional 
reqqil'ementa -on aooount 01 the high· prL!ea. of· foodgrain .. -and ~. ~e , i  
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of" ••........ ise$lld as a way of reconciling these two oppOilite point.. at Tiew ._. 
~. ee r the producer and low prices for the COllsumer-, a lIuggee-
~, !  b,en made in this House that Government should examine tbe 

p,l'iiWipl& of subsidy a8 far as the llrices of foodgrains are concerned. 1 would 
like to tell the House that this princip!e of subsidy is under tpe active 
examination of the Food Department and it has been under ~ eir examination 
for some time past. It is not possible for Government to come to a decision 
~ a complicated subject like that of subsidy without due consideration nor, 
I am sure, will the House expect from me any dec!ara.tion of decisiouoll I;he 

~ of the Government as regards subsidy. But J think pel'haps the Howe 
maybe interested to hear fro!ll me a brief account of some of the enormou. 
complications which ariso from the question of subsidy and I shall !Io so !lot 
only from the point of view of giving information but also in ~e. hope· that 
subsequent speakers who shall follow me will take up this point and let the 
Govemment of India have some idea of how they themselves feel on these 
oomp1icated problems. 

It is important to re ~i e  know one Honourable Member in particuI!V 
waxed eloquent on the subject of the analogy of the United Kingdom and I 
have not got the time to answer him here but shall be glad to do so outside 
this House-that the analogy of England giviup- n subsidy of -150 or 200 
miPion £ is all very good, but we must remember' that we .are not dealing 
with Englarid but with India, a country even whose total national income i'l 
lower than that of the United Kingdom. lWow that we have reached the-
stage when the prices of food grains are already high, the question whether' 
subsidy will have an snti-inflllt,ionary effect will very much depend upon hOlf 
it is going to be financed. 

Sir Oowufee oTehangir: Is the agriculturist making any money? 
Dr. V.][. R. V. Rao: That is a question which I am not prepared ~ 

answer on the floor of the House. All that I can say is ... 
. Sir Oowaajee oTehangir: Is he not responsible for inflation )0 1\ certain 

extent? -
Dr. V. ][. B. V. &&0: I shall refer the Honourable Member", !'he 

speech that was - made by toe Prime Minister of Bengal and which 'WU 
reported in yesterday's papers. He said that the cUltivator HI Bengal • 
very much better off than he was before and' he was advising them as ., 
what he should do with the· surplus money that he has got. 

But to come back to the question: What is going to be the amount (,f 
subsidy that the House ~  like to give? 'I would just. give an illustration. 
If the idea is to introduce a subsidy and if the idea is to bring back the· 
prices of foodgrains to what 'they were before the war-and the differenoe 
between the prices now prevailing and those before the war isRs. S to Rs. 5 
per maund of foodgrain, it must mean that the amount which will be required 
will run into hundreds of crores. I do not want to stagger the House with 
figures, but the amount will really run into hundreds of crores. And I 
should like to ask the House to consider how that money is going to ). 
raised. If it ii going to be raised by means other than taxation, it i8 . ~ 
going to be of the slightest help as far as the bringing down of the priceA 
of commodities in general and the co!lt of living are concerned. If it is ~ 
be obtained by ·methods of taxation, the House will consider on whom the 
incidence of it will fall and how far the incidence of this tax will leave th .. 
cultivator unaffected. Then again, my friend Prof. Ranga will say that ,h'O!! 
subsidy should be such that the benefit goes to the producer and that it i. 
not taken away by the middleman. I entirely agree with him that ~ e 
benefit of the subsidy is for the producer, but wbzlt is going to be the tech-
nique that we are going to have for this purpose, If there is a Government 
monopoly purchase system where the Government buys grain directly from 
the producer-and I am very glad the Honourable the Deputy Leader of the 
Congress Party has lent his support to this and this is also \he policy of ~ 
Food Depattment,-thell it would be possi»le td fnltitute this system' of 
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lubsidy .. But ~ House knows that, excepting in some parts of the country, 
ilie crop IS not directly purchased from the producer by the Government. AnI1 
what is' going to be the machinery which is going ~ be devised for ~ 
purpose of seeing that the subsidy reaches the producer and is not intercepted 
on the way. 

~ e , Sir, there ~  also the question, if you are going to institute .) 
subsidy, what are gomg to be the grains which will be subsidised? Axe we' 
going to subsidise, only the cereals, such as, whelit, rice, barley, bajra, maize 
or are we also going to subsidise milk and milk products, vegetable'll, 

~~, eggs llnd ?ther foodstuffs? I am not saying that they should not I,e 
_ lubsldlsed, but I lust want to say that these are problems which require 
consideration and which cannot be answered on the spur ot the moment.. 
They ~ ~ re  been under the examination of the Food Department snd 
ihey requll'e a very long and exhaustive examination before it is possible for 
ihe -Government to have a firm policy on the subject of subsidy. 

Then, there is also the question of the consumer. As my Honourabll 
rie ~ Mr,. Joshi pointed out, and quite rightly, because he represents \M 
rkm~ c.asses, the benefit of the subsidy sh\)uld be such that the consum9l' 

today IS able to get foodgrains or other commodities at prices lower i ~ 
what he is having to pay at present. Here, again, there are a number (Jf 
complicated que.stions which have ~  to be answered. When we talk of t.he· 
consumer, should the subsidy be .given to all consumers or should it be given 
only to. a certain class of consumers? And if it is going to be restricted t.O 
a ~er m class of consumers only and not to all consumers, then what il 
~  to b~ ~ e ~ri i e of restriction? Is it goipg to be on tbe basis of 
mcome or IS It gomg to be on some other basis? 

Prof. N. G. Ranga (Guntur Nel!ore: Non-Muhammadan Rural): It 
IIhou1.d be 6n the basis of income. 

Dr. V. It. B. V. lI.&o: If it is going to be on the basis of income, wh,t 
.hould be the levels of income at which the subsidy should stop? Then, Sir, 
there is also the question, the moment you talk of i me~ r , about what· 
would be the position regarding industrial workers. As my Honourable 
friend Mr. JQshi knows, quite a large number of industrial workers are 
getting a dearness allowance which is based on the existing cost of living. 
If the Government of India decides to have a policy of subsidised foodgraina 
for industrial workers and ·give them food at lower prices, will my Honour-
able friend Mr. Joshi be prepared to advise his friends to accept a re ~i  
in the dearneliS allowance which is based on the .!lost of living, and which is 

, bued on the present high prices of foodgrains? #' I am not saying ~ b. 
should, but I am only showing that that is a difficulty. The question as ,0 
what ii going to be the position of industrial workers and all those consumers 
who have had the benefit of a higher income directly as a consequence of 
the rise in prices has got to be considered. Then again I do not know how 
my Honourable friend Prof. Ranga did not make an interjection and "lay: 
"What about the· rural people? Axe you going to confine the benefit of ~ e 
Bubsidy only to urban workers?" During the debate in this House I gathered 
the impression that the House has been very much concerned with the 
interestS of the rural people. What then should be the ~i i  of the rural 
masses in a scheme of subsidy? What about particularly the classes with 
which I have the greatest sympathy and to which my Honourable friend 
Rao Bahadur Siva Raj referred, the. landless labouring class, the elass who 
has borne the strain of every economic' stress in India? What is going to 1)8 

iheir position in a scheme of subsidy? What is i ~ to be position of the 
]lon-producers in rural areas and what is ~ i  to be the position of the 
inadequate producers in rural areas in a scheme of subsidy? What is going 
to be the position of producers who prOduce non-food crops? There are 
manv complicatiom. 

Dr. G. V. Delhm1ikll: Therefore the solution is, do nothing in the mattel-. 
Dr. 'V. E ••• V. BID: I can assure ~e Honourable Ilember t.hat. I tom 



@tllting these facts for his consideration, and no't with a view 1!0 show the 
hppossibility of anything being done in the matter of subsidy. It is only to 
show that the problem is vast and complicated, it has got all sorts of 
implications, and financial implications are the biggest of all. Apart from. 
the question of the amount that a scheme of subsidy of any reasonable 
character will cost, there is the question of who is going to bear the subsidy? 
Is it going to be the Ce1Hral Government? Is it going to be the Provincia.l 
Government? If the subsidy is going to be met by taxation, then on whom 
should the incidence of taxation fall? My only point is that the whole ques-
tion of subsidy is one that Bristles with i i ~ ie . It is not that the Food 
Department is oblivious of the fact that there are 'large classes of pe9ple in 
this country who do not get as much food as they should get. Tlie Food 
Department is anxiollS that not only should the price of food grains be brought 
down and adequate supplies rushed to places where there is scarcity; but 
.also that the people who are in need of food do actually get it. That is why 
we are investigating this question of subsidy. Apart from the- question of 
income groups, rural groups, urban groups, etc., what is to be the position ,)£ 
pregnant mothers, nursing mothers and children? Would it be ib~e to 
have free or subsidised milk canteens all over the country? Is it desirable 
to have II system of subsidy on the basis of industrial canteens for the beneftt 
of industrial worker.s? -

Dr. G. V. Deshmukh: May I ask the Honourable Metpber to tell .'!l.S 
either inside or outside the House how this question has eeen solved in othel' 
eountries? 

Dr. V. K. K. V. Kao: The Honourable Member knows that I am entirely 
at his disposal outside this House, though I may not be within the precincts 
·of this 'building. I have very little time left. All that I want to say i. 
this. We, in the Food Department, have been considering this question of 
'Subsidy. It is under our most active examination. As soon as we come ~  
a stage when it is possible to put forward any concrete suggestion, we IDay 
have to refer it to a inter.departnlental Committee consisting of the Economic 

• Adviser to the ~ emme  of India, a representative of the Finance Deparl-
ment; of the Food Department and of the Department of Education, Heaah 
and Lands for the purpose of going in greater detail into this question of 
tlubsidy. Sir, this question of subsidy will also be one of the problems which 
will be immediately investigated by the planning section of the Food Depar5-
ment to which the Honourable Food Member referred in his opening speech. 

I should like to conclude my speech by saying one thing. A ,number ll. 
suggestions have been made on the floor of the House, Bome by way -f 
detailed criticism of the food ,administration of the country. On all" these 
matters ani' information given to the Food Department will be immediately 
investigaten and whatever the Government of India ean d(') by way of .com-
municating to the Provincial Governments will be done. In the matter d 
new suggestions regarding policy which have been made, almost all of them, 
if I may say so, are suggestions which are well known already,. which have 
been under the examination of the Food I;>epartment for a considerably long 
time and on which I hope the Food Department would be ab!e to come 

. forward before this House within a reasonable measure of time with concrete 
suggestions and policies. In the meanwhile, if Honourable Members opposite 
will forgive me, I do very much wish tbat some little credit had been given 
to the Food Department for the work that they have done in managing 'ihs 
food problem, at least as f«r as cereals and food grains are concerned. 

lIr. AnaDga Kohan Dam (S'urma Valley cum Shillong: Non·Muhammadan): 
Mr. President, I sha11 not deal with the long statements g!ven bj the Go ... • 
emment time after time to show how they haTe been carrytng out the food 
policv and the food programme. I shall only refer to two or three points which 
will throw a flood of light on the administration of food problem in ~ e 
different Provinces. The policy of procuremenf, distribution and control rJ. 

. prices. 811 these have failed in their effect on the people of thia country. No 
, 
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doubt the Government have been giving long statements, but the fact remaiIw 

. \hat .their effect on the people of the country is most unsat,isfactory;.' Regard· 
ing procurement policy, 1 sha.lt show one i ~e. Government have given 
monopolies to contractors. In Assam paddy is being purchased by Govern· 
ment cOntractors at Rs. 5 a maund though the gazetted rates are Re. 7·12·0 
io Rs. 8-4-0 a maund. There are purchasing centres to which these 'poor 
cultivators have to take their produce. The Government oontractors, in order 
to hoodwink the poor cultivators say ."Oh I the .Government have stopped the 
purchase of rice. Go to such and such ~ e  '. These people are all their 
middlemen. The poor cultivators are, sent to these middle men. These 
middle men say, the Government are not purchasing" how, so you had better' 
give the rice to us. They compel the cultivators te papt i ~ their rice at 
a low price i.e., Hs. 5 a maund. Thus these cultivators do not at all iet the 
price which the Government have fixed in their communique or in r,he 
Gazette. The Government are simply anxious to get at the rice by some j1T)' 
cess-or other. I brought these facts to the notioe of the Chief Secretary (\j 
Assam Government, I ~  wrote to the Government of India, but no reply 
has been vouchsafed to me on this matter till now. . 

I will now take up the case of salt. Salt at one time was selling at twelve 
anuas per seer in the sub-division of Maulvi Bazaar in the district of Sylbet 
under the very ·nose of the Sub-Divisional Officer. When the people com-
plained and brought it to the notice of the Deputy Commissioner, no redress 
was given.. Not only that. An officer went to Balaganj a big market in ~ 
district of Sylbet and he detected a large quantity of salt hoarded by • 
merchant. The- Government did nothing i~ the matter to punish the hoarder. 
The result was that the particular ..officer who detected this was transferred 
elsewhere. Even licensed merchants hoard salt. The. people were starvinr 
for want of salt, and yet Government did nothing to bring out the hoarded 
salt \0 the public. I sent to. the Government of India all this new'S published 
in the local paper the . Sylhet Ch1'onicle, I sent cuttings ·in the month of 
August, and now we . are in November, I have not yet gat any reply from 
,the Government of India whether any enquiry has been made by the Gov· 
ernment Of India or not. This is the procedure -of the Government of India. 
This is the policy they .are pUl'8uing in this country, to i ~ relief to the 
people. :The Food Department Bays, it has done much. I say they haTe 
done nothing at all. I can give a large number of instances of maladmitrlstra. 
awn and really D!> credit is. due to the :Department, ·on 'he other hand, they 
deserve the m;mdemna.tion of the peop!e. 

Now, I will take another point. There is the Fresh Fruit Ordinance 10 
Assam. As the House is aware, Surma 'Valley is known for its orange!!. 
Oranges are required for military purposes. The contract for purchase c:I. 
oranges is given to people who are in the good books of t!te Provincial ~ 
ernment. Some people ; ~  they are all_relations of the Provincial Ministel'!l. 
I do not ~  ~b  ~i . '. r.t is the talk of my town. As I was saying tilii, 
Presh FrUIt Ordmance prohIbIts the export of oranges outside Assam. If the,. 
~e  exported aU of them are bound to perish. You can imagine the 
b ~ of the orange -Rarden owners. The idea underlying this ordinance if' 

that If the orange r ~er  are not allowed to export, they will be compelled 
to. sell e~ at low pnce to Government contraeiors. Otherwise the oranges 
WIll all perish and become unfit for human consUlDptioIL These eontraef..o;·$ 
are thus able to r ~ e at a low price and sell a"t high prices to the mili-
tary. Tlte Fresh FrUIt Growers Association in fJunna Valley have written f.o 
the District authOl"itie9 that they can sell the orangel!l at Re. O. 
~ the contractor who is now supplying it is geiting RB. 11/8/-. Of oourw 

I am notconcemed with the contractor or· any one·e1se. Whai I wani to know 
I P.II. iswb:y i~ ~  fruit Ordinance .was passed. tnstead ofirnprovin .. 

the SItuation It has only made It worse, because these eri b~e 
~  will have to be Bold at a lower price. Therefore I say that the Govern-
ment of India are ulIouB towards the interests of ihe agriculiuri.te in .pita 
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,: /ct1iheir-professions to ~ e contrary. This is a big problem before the countq. 
: . ~~ e price of consumer goods goes up aod the price of the agricultUrists' lliul 
.... down, what will be the QOndition of these poor people? These peo.Rl.e wholll' 
I mentioned a few minutes ago are selling their paddy at :Re. 5 and iliey hn. 
to· buy their salt, kerosene and other esseutial coxnmodities at a price which it 
is beyond their capacity to pay. 

Sir, I will not take up much time of the House; l only want to say th., 
I gave ~ e e instances of corruptiou and maladministration to the e~ me  
of li:uiia, _ but they did not favour me with a. reply as to what they are dome. 
I cannot thank this Government for their indolence, for their inactivity' al1Il 
for their want of sympathy with the people for whom they profess so mucla 
sympathy. . ' - ~ 

JIr. JT; O. Ohwuier (Calcutta: Non-Muhammadan Urban): Sir, on ·a point 
of order, what is the use our speaking when no one from the Food Depari-" 
ment is in the' House? -

The Boaourable Sir BUIltaD Ahmed (Leader of the House): The Food Member 
has just gone out and will .be back very BOon. , 

Dr. SIr Zia ~ i  Ahmad (UAited Pro"inces Southem Divisions: :Muham-
madan Rural): Sir, tlie production, consumption and distribution of food is _, 
present a divided responsibility. One is in charge of the Food Department 
and the other in charge of the Agriculture Department. Agrioulture is • 
itself a very big, subject and it ,should not be tagged to a department which • 
responsible r,~ er , i  from childbirth to the grave. 

The shortcoming of the Government of India lies in the absence of farsighted. 
ness 'and imagination. We lost the import of rice from Burma and immediately 
action should have been taken to make up for this deficiency. My Honourabl .. 
friend Mr. Tyson gave some figures about illcrease in production and my Hon-
ourable friend Mr. Gwilt quite cogently pointed out the increase of population 

durjDg the same period, i.e., about 6 millions. Therefore increase of produc-
tion should be correlated with the increase of population. Another thing ia 
that the Food Department take the total production of cereals. forgetting t.hat 
in certain' provinces people eat nothing but rice. I have evidence that. whag 
bajra w,as sent to r ~e dbd other parts of Malabar, they ~i  not know 
how to make bread and how to eat it. We all know that baira cannot be 
eaten in the hot weather hut can only be taken in cold countries and in the 
. cold weather. Therefore it is useless to send it to Travancore and other no.. 
,eating provinces. 

We recently ap,pointed a -Famine Commission. But the real ,problem iD 
India is not so much the investigation of famine conditions but of r ~ 

-more rice for the rice eating people. We have recently condemned the P68gin, 
system in South Africa but we hne the same thing in the ~e system "It 
A-ssam _which is primarily responsible for the rice shortage in Bengal. I have 
figures with me. Th_e total cultivable ,land now available in Assam valley;. 
5,747,736 acres, and acoording to the figure given by the Minister in Beng&! 
they have ~  about 200,OOOpersoDS who are quite willing to go and cultivate 
this land. W,e have got. the land, the men and the resources. Then why ,'re 
we not able to produce the rice neceSfJary for Bengal? People say that I,h. 
acute condition does not exist; it may not exist at this moment, but Benau 
is not out of doBnger and a slight variation in the crop will make the situation 
very acute. The_other day there W8S 8, deputation of very influential men 
representing Assam waiting on Famine Commission and a Resolution was passed 
in which they said" i;hat the abolition of the line system will go a long way to 
permanently solve the problem of food shortage in Benp;al inasmuch a8 it will 
bring under c1Jltivation about 60 lakhs of bighs of arable land at present lyine 
fallow in the Assam valley. Therefore this should be tackled at "once. But 
who will do it? . If I speak to the Food Department they say it is no 'busine. 
of theirs; the Agriculture- Department say the same thing and refer me to 
the Home Department.· who will perhaps sa} that they cannot interfere wifti 
provinciAl autonomy. Buil will the Government of India shirk their responsi.-. 
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bility simply On account of the obstinacy of few individuals in Assam, waea 
'people in tsengal are dying of hunger and people in TravancOl'e, )Ialabar, and 
other places are su1fering so badly i' - , 

One thing has to be .remembered that the quality of rice in' the differf'nt 
places is diff.erent. ~ rice. that is tak.en in Bengal grows only in ~e  and 
Assam and In damp climate and the rIce grown in Upper India will not be 
.consumed by the people of those provinces. Therefore simply to talk of grow-
ing more rice is me i ~ ; the quality of rice actually needed by famine 
.province, has to be considered. . 

As regards this shortage of food and the removal of tpe line system, I find 
that Pundit J awaharlal Nehru wrote to Sjt. Gopinath Bardoloi, the then Premier 
of Assam, that the present line system was wholly undesirable and he also 
-said that:· . . 
.. e~ e ~. should be ~ e to. avoid giving prominence ~ the communal aspect of 
~; ell8Iltlall, It 18 an economic e ~ and .hould be tackled In an economic manner." 

Miseries don't come alone. Another point in Bengal is that you took aWl.l1 
their boats in pursuance of the denial policy. For the people of Hengal thue 
.are two essential articles of food, rice. and fish. Unfortunately both of these 
t.hings were taken away. Another factor which created difficulty was the influx 
i)f a large number of non-Bengalees in the departments of the (iovernmeut 
d India aIrd in military personnel, English and American. And they have !,o 
be fed very largely on the production of Bengal. These ~  additional factors 
-namely, influx of a large number of outsiders, and the taking away of boat. 
--do not exist in Malabar, Cochin and Travancore. The,refore the conditions iu 
those parts of the country were not so acute as in Bengal. Therefore, I 
.trongly recommend, in order to avoid any future acute famine condition in 
e ~  I take it for granted ~ food shortage in Bengal has subsided 

only temporarily and may be revived at any time when there is slight failure 
in crop--(i) that Government should take steps to grow more rice in the mlHi-
Table land which is now available in Assam. (2) The Government should 
immediately provide boats to help the people of ~  in fisbing and transport. 
In 'certain parts of Bengal boats are the only,means of transport snd in order 
W facilitate that and also to provide some kind of living to people-for catching 

~ er me  Ilhould provide boats liberally. (3) The third thing which 
'Government ought to realize is the fact that it is the responsibility of the 
Central Government to feed Calcutta. It is not the responsibility of the 
Bengal Government to feed Calcutta, BS in Calcutta itself we have s large 

number of outsiders, mostly military who can afford to pay fancy pl"ces for 
-articles consumed by middle and higher class people. They can afford to bu! .an they want, and it is for this reason that prices he:ve gone up Jlbnormall.y 
'8S compared to Bombay and Delhi. And, therefore, unless the Government 
<of India would take on tbemselves the responsibility of feeding Calcutta, it. 
'Will not be possible for the Bengal Government, I am afraid, to do so. I would 
very strongly recommend to the Government of India to take action in the 

mAtter in order to avoid flfture famines. The troubles "are not over; they are 
.. till there, and 'if the Government keeps silent over the matter, famine ml'lj 
-recur. I say that the rAspoDsibility will be entirely ours and not that of the 
rtovemment of Bengal We have been hearing eloquent speeches" And we have 
baa many debates On the food situation, there have been mll.ny committee • 
. -and conferences also. but no action has been taken to relieve the people who 
-are dying of starvafion. 

Then, I come to the question of distribution. First of all, distribution WIMI 
in the hands of merchants and businessmen. Businessmen, unfortunately, 
bave identified themselves with blaok markets. Therefore the responsibility 
_hifted from the bua:inessmen to officials. The officials are identifying themselvee 
'with the Defence of India Rilles. and they are ~r i  as inefficient RA those 
who identified tllemllelT" whh black market.. Both have failed. We have 
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now ,to try \ another e~ . You ought to associate a larger nUMber· ol con-
sumers themselves-non-offi!3ial members-and. they must work under the super-
vision of officials and with the help' of businessmen. With the general supf.lr-
vision of officials, and with the advice of businessmen in actual work, consumers 
themselves should control distribution. Co-operative methods wherever possible 
tuay be tried. 

Het.e is the Gregory Report. It says 'the Government ought to take full 
- responsibility of the purchase'. The Government instead of taking the respon-
sibility have changed the name; !nstead of calling the 'purchasing agents' they 
JlOW Ray 'clearing ageli.ts'-. Change of name does not make the scheme more 
efficient, Gi:>verumtmt ought to take direct responsibility of procurement. I 
gave notice of n BiJl m which there were three points wLich I me i ~ . One 
waR about procurement. I s.ay that the procurement of food is the responili-
bility of Government. The second thmg ,vas tpat price should be fixed by the 
Government and everything should be Bold' within· limits, and toe . pena.lty 

_ should be very heavy.Jor those who do not observe the rules properly. Th<l 
Food l\Ieinber did not permit me to introduce the Bill. 

My Honourable' friend, Mr. Rao discussed t.he question of ~ i . I could 
not possibly consider that Governxrlent is in a position to give subsidy to the 
growers and cultivators in this countI,)'. It requires three times the present 
income of the G'overnment of India to do so. You 'can only give subsidy to 
those persons who .try to cuitivate virgin soil tiut to give money to the wowers 
in this country in order to reduce the purchasing price 'is a very novel method 
and I am ~ r ri e  that an , .. economist should propound this theory. The 
details ate so many as Mr. Rao himself pointed ou't, we will not come to any 
conclusion till five years ~r the war. . 

Sir, there is one. 'thing which has not b~  done by the Food Department. 
They have fixed the price ~  which Government would purchase food graitllJ 
'from the producers, 'but they have not fixed the price which consumers shllll 
have to pay. They ,shoul.d see that the difference between the two prices is 
not very great. At present we find that the difference is m~e  as" much 
119 Rs. 2/-, 'Which is really very great. ~ 

.r, President (The Honourable Sir Abdur Rahim): It is -now quarter Past 
One. The Honourable Member. ~  five minutes more and he can finish his 
speech after Luneh. " " 

The Honourable Sir Sultan Ahmed: There is a. general desire in the HOllse 
that, you would kindly give us another half an hour after Five of the Clocl, 
today,' 

Xl'. Prelldent (The Honourable Sir Abdur Rahim): If this meEl'ts the con-
venience of the Members, the HOllse will sit till Half Past Five of the Cloc·k 
today: .< 

JiOJll8 HQllourable Kembers: Yes, Sir. • 
The Assemblv then adjourned for Lunch till Half Past Two of the Clock. 

" It .. 

The ARsembly re-assembled aitE\l" Lunch at Half Past Two of the Clock, 
Mr. Deputy President (Mr. AkhiJ Ohandra Datta) in the' Chair. 

Dr. Sir Zla Uddin Ahmad: Before lunch ~ 8Ubmitted that the situation 
of rice in Bengal had- not become stable. It is still. precarious and we should 

'h].ake every attempt to grow mor& rice, in the Assam Valley. Secondly we 
ought to provide \:s many boats as we possibly.can tQ the people of Bengal " 
to help them in fishing and in transport. Thirdly. we have got in that area. 
a very large number of Military personntsl specially, who require good food. 
The -plices in Calcutta as quoted by two Honourable l\{embers on the floor 
of . the ~ e are abnorrttally high ae compared with other towns. To give 
re e~ ~~ toe people ,of Bengal" the Government of India ought to take ros-
ponSIbIlIty to Flupply food to Calcutta and they should have large poultry' 
farms, C ~ J farms and also vegetable farms' and imporl livestock imder 

~ ~ 0 
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lend-lease lil'rangelUtlUts from Arutll'icll.. It is very fair to the peo},Jle of ~~ .  

'otherwise the prices will pot COlUe down however mllch you may subsuiize. 
'l!he next thing 1 suggested was procurement. .r said we follow the, 

. Gregory Report. If the Government wi'll, take the direct responsibility fw' 
purcha,seB from the producers the complaints of large discounts to purchaser 
will be over. 1 do not see any difficulty in compulsory purchase. We folloW 
the prflctictl initiated by the Madras Governmbnt. 

As regards prices, they ought to be bi i~e . There is ,no questiotl of 
giving n subsidy to growers. The' prices s!J.ould be economically' fixed tI.nd 
there :mghi not to be any abnormal variation in prices from province to pro-
vince n.nd from district to district, and if a subsidy is necessary it ought to 
be given to stabilise ,the prices' all over the eountry as we subsidise £01' 
stabiliSing exchange: Uniformity in prices and easy transport will clOse down 
black markets. ' 

No doubt the situation has very much improved but the power behind 
the Food Department is still the combine of the g:ain dealers: They Sl'e a 
powerful body and I do not know whether the Food e r m~  will ever be 
strong enough to break this monopoly. In the case of gram, it :was declared 
by every. province as an article not wanted. The moment the Food Depart-
ment declared it open to free trade every province purchased. it. It seems 
that this wr.s ar-ranged bl the combine of the grain dealers. 

The next tlling is the question of distribution. . . . 
Ill. Deputy President. (Mr. Akhil Chandra Datta): You ha¥e one minute 

more. 
Dr. Sir Zia uddin Ahmad: . . . .in places wnere we have the, rationing 

card. Tile ~m prevalent in Delhi is hopelessly inefficient. 1£ a person 
happens to come on a Saturday evening he will have to go without food for 
two days. ~ will nat be able to get his' card till Monday. There ilre so 
many other difficulties, the consumers must have their, say. The officio.ls 
dont appreCiate the - needs of consurp,ers. The consumers should .regulate 
the distribution. If you leave it to businessmen alone. .. . .'. 

1Itr. Deputy Pr8lld&nt. (Mr. 'Akhil Chandra Da.ttay: Your time is up. 
DJ. Sir Zla Uddin Ahmad: .. ·.there will be disho'ne!!ty. If you lea.ve it 

·to officials alone. . . .. . 
:Mr. 'Satya lIaJ'ayan Sinha (Darbhanga ('tim Saran: Non-Muhammadan): 

There will be. greater i e~ . 

Dr. Sir Zia Uddin :Aluna4: .... cOD!;tant application of Defence of 
In4ia Rules. But leave it to the. consumers under tne advice of the officials 
and. the help. and experience of businessmen. I shall discuss the difficulties 
of transport on othpr occasion. . 

Xr. Kana Sabedar: No one doubts the great business experience th'at the 
Food Member brings 'with him ~ his genuine sincerity to tackle the problem 
~ r e  to him. But he must excuse non-officials if they take the food 
. policy and t,he food administration of the Gov.emment of Ind"ia and the Pro-
vincial 'Governments as it whole during the l!\st five years.- Sir, the figures 
given by Mr. Tyson tbJs morning were really very reassuring though why he 
takes credit for the Grow More Food campaign I do not know: as I have got 
here the Report of the Marketing. of Rice in India and Burma published in 
1941, page 482, in which in the e r ~ 1937-38 ,the acreage under rice was 
above 79 .. million acres and the produetion of rice was 81 million tons and 29f 

,million' tons. But I would rather rely on what he said this morning 'and what· 
hl; said.means that there is eiough food in this country andiif that is so ... 

·Kr. lI . •. .Joshi: No.,' _ 
lit. Jlana Subedar. . . . the responsibility. for the distress in any part 

of the. cour:'try will be that Government's. On the other' hand the European 
Group is in the habit of trying to confuse and brow-beat the Indian side and 
the cry of population has been raised. Let me diRpose of it in 11 minute. On 



- the one hand over 3miilions have· been taken away as oombatants and nOll-
OOllibatants. Perhaps 1 million of them, are dead. ~ to three mi ~  
are ~ · on account of famine and diseases ~  in any case the new buths 

_ since the war are iqlants and they are. not lU.ely to consume even the very 
limited ration which the ·lfood Member offers. l'herefore the problem is a 
problem· which should be ·and could be considered without bringing .the red 
herring of population across it, which ~  ireen attempted. ~ e e ,~e  
mark which -was made on the whole of thiS debate was by my fnend Mr. HlVa 
Raj, when he sa,idthat the entire food. difficulty arose on ~  of the . ~. 
Mr. Hiva Raj wanted to exonerate the Government of Indla al!d he saId It 
was due to the war and what could the Government of India do? As a mat-
'ter of fact the trouble started with the denial policy in e ~  when 26,000 
boats were confiscat-ed and actually grain was exported from Calcutta· in 

··Bengal.- It was tak-en away fl'Om the villages. Since the beginning of the 
. war the entire concern of. this Government has been to get the necessary 

military ~ ie . 'fhey have left the civtlian population to fend for itselt 
like chickens in. a coop or sardines in a tin. This lack· of foresight on ~ir 
part is responsible for thf: various troubles we are ex,Periencing. The Hon-
·ourable the Food Member would have served Government as well as the 
country much better if -he dwelt a little more Oll the. lack of power of himself 
and· his Government ~  their unwillingness to exercise this power at ~ 
proper moment. 

Sir, ia this country we are._always at war. We are at war with poverty, 
hunger Ilnd disease and in this war all the people through this country, 
ll"respective of party-politics, are at one. Even Mr. Griffiths had to say "hat 
~e food. problem ought to be now considered as import·ant 8.S _the war itself! 

l'his. is our war and if the Honourable the Fopd Member would only exercise 
the powers ·which he has or ask for more powers which he ha.s not and if the 
GovernmtlDt were· really active, the position would be very much . better. 

> Now, Sir, I shall dwell on some of the mistakes, and some of the omis-
siolls on .thll part of the e~ me  whioh have I really accentuated the 
trouble and from the nemesis of which we- are not still free. ,For one thing,. 
Sir, Government have got an enlightened doctor, an economic Adviser who 
has produced a prescription for them. But what has happened? - rhe 
report is probably going between the ¥kriOllS Dep9l'tments. Probably the 
Finance Department had something to say, the Agricultural Department hud 
something to say or the. Political DepArtment had something- to say and by 
the time they. have made up their mind as to what could be done, much 
precious time· is lost and it is a. pity that even now Government have fgiled 
to act up to their own report, to the advice given by their own doctor. Why· 
have the Government, may I ask, failed to import the quantity of food which 
i!\ e e ~ r.  and which was recominended aD;,d fo.r which public bodies pressed 
on all SIdes? Because they have not the spme, they have not the will, 
they had no desire,· they had not the humanity to see what would . happen -to 
the civilian population in this country. They were. entirely concerned with, 
the war. In . the beginning of the war there. were people who' were war-mad, 

'wno th.ought •. of nothing ~  the war, who would not allow any-body to say 
a word outSIde the war ·Issue.- I have heard, Sir, from an officer who was 
returning from Syria that..he had a fight with a . British Officer on the boat in 
the docks of Bombay ·as the boat was entering, because .that Britis1,l officer 

. said th9,t famine will help' recruiting and this was before the Bengal famine: 

. er~ ~re, as ! said, people who ~~re war-mad ~ . ~  they entirely ignored 
the reqUIrements and the uecesslties of the CIVIlian population of this 
country. - ~ 

. Take the position of the Government of India ,i J· i.~ ~ r i i  
G.overnments. .Sir- Hon;i Mody came to our· Ch.amber, so did Mr. SaI'ker, 
SIr RtttnllSwaml Mudahar and other em~r  III succession including the 
RonourBble the Food Member .. We always ·.raised the' question: When vou 
could, .why don't you do something with the Provinces which have aSurPlu8 



[Mr. Manu Subedar.] 
Rud seCl that there is a just and proper distribution throughout India? They 
said that there was the diffioulty of Provincial Autonomy. I do ~ k ~ 
(because the number now exceeds many hundreds) the number of r~ e  
which have ~e  issued and which havu cut across not only the leglslatlve 
authority of -this House but also the legislative and .administration a.uthority 
of all ..be Provincial Legislatures and the Ministries. 1 cannot understand, 
Sir how the Govemment of India came to regQrd the food position as not 
imPortant enough to enable them to e~er i  the powers. which e ~ e 
Eixercised in less important fields, . according to some of us In most obnOXIOUs 

'fields., . . 
The }<'ood Member was congratulating himself that the. surplus Provinces 

are now fs.iling into line so far as rationing is concerned but h,ave they fallen 
into line· so fa.r as the release of their surplus produce is concerned? Is it 
not a fact that very many of ,them indulged in open profiteering, some of 
them added t,o the price of the food, which they permitted to be exported, 
several crores· of rupees and dispensed with an old outstanding debt Ilnd they 
set such IL bad example that several Indian State administrations in various 
parts of the country found this a golden opportunity. They, in their t.urn, 
robbed their own peasants of the. food produced and they exported it ~  .0. 
very heavy ri ~, This did not end there. If the Government of India nad 
shown strength all theBe evils would not have arisen. In the surplus pIO. 
vinces therE: was a very strong tendency towards hoarding. March.anu held 
back commodities in the expectation of a rise in prices. Lorry-drivers, sta-
tion master?, coolies, porten! and others were threatened that if they helped 
in the export of food from ·that particular place they would be penalised. 
The Govp.rnment of India did not .aCt in time· and a great psychological harm' 
was done, first by the denial policy in Bengal and afterwards by the specula-
tion, ihe hoarding and the holding back in the expectation of better prices, 

. which tooK place in the various provinces. 
, The Government of India showed themselves weak with regard to tIts 
Majesty's Government. They did not convince His Majesty's '"Government 
of the necessity .of the importation of food which was urged from all quarters.· 
They are st·i11 in comIl!unication with Ris Majesty's Government and though 
Sir Henry French has come and gone, 1 hope the Honourable the Food Mem-
ber,' will be able to tell us 'whether ~ ere is going to be a pleasant and welcome 
outoome of this mission. 

Sir, they' could not .get" shipping for food: that was the excuse. May I 
ask what was the necessity, for whisky in this country, whisky which the 
Commerce Member said was food to some 'people I Ma;y I aSK why hfl.ve 
cosmetics and ~  arrived in Bombay in suCth large quantities and why are 
steel and iron and piping and otber things arriving in. Bombay in steamer 
loads. DOE-I; this, House know that __ under -the plea of . consumer goods -whole 
steamer loads have arrived in Bombay of various classes of goods which lllay 
be needed in t,his country. but some which are not needed, such for example 
as 2 ~i i  kerosene lamps. Kerosene lamps .have been imported into t,his 
COU!\try when it· is well known that the people have not got the kerosene to 

-.burn them and they are Jying there on somebody's account. They have eat-
en up ~ b e shipping space. What werp the Honourable the Food Mem-
ber and hi!': predecessors doing when all this was occurring. Wby were .they 
so spineless? . •.. 

Take ·the next point. Wben they convinced His Majesty's Government 
~  somp, food was wanted for India what did they get? They· got bll'l'l'ey, 

,whICh thfl Govp.rnment of Bombay ~  compelled to buy. That· barlev wns 
only barley in. ~ e ; ~ in which some scientists would say that it b e ~  
to the Flome generIC famIly. IiI was not barley and it was not eatable fly 
huml\hbp,ihgs. Its ~ ire cos'ti was debited to the Bombay Governmenflo- wh·o 
were comTJelled to purchase it and of course in their turn 'the Govern-ment. of 
India 'l'rgued "Wbat cah we do, we have been ~ e e J tCl purchase it".· 



I'OOD SI'rOATION III 
That was not all. Then came what is kIiow.Q. as the' small red .wheat from 
Canada. Those -.are products which human beings never consumed in the 
'past 'and which they, will never consume in the future but which my unfortu-
nate Pl'Qvinc(>, had to accept at full value and dispense to the population. 
The Government of India ,had not the courage nor the strength Clr spirit to 
r6lSist, 'that offer and to tell HiS' Majesty's ~ e  that this wOllld not 
dQ. We made a suggestion at one tiItle that Indian wheat should- not be 
sent out to Hussia, Middle East, North Africa and Italy. We suggested' that -
instead of importing from Australia for India ·und. sending out Indian wheat 
why don'jj you do this . .."ay, vi •. , making a prohibition of the export of Indian 
wheat ~  let Australia supply .. these things directly; but the Government of 
India would not accept, ,they were not willing, they did not see the humanity, 
they did no" see the wisdom of the suggestion, Sir, eveq very late, even in 
the course of tbis year we have been urging the complete prohibition of the 
export of ground-nut, which is in substit·ution for other foods a very valuable 
food product. What is the position 'I The Government of India could not 
do anything. Why? Becauj;e the U. K. C. C. was concerned. It was 
the_ U. K. C.C. who took the food from here for Rusaia; when the Ukraine 
was gone it ~ the U.K. C. C. which took r ~  from here-ve1'Y 
ba.dly needed for ~ e population of Mala.bar and elsewhere. It woul,d be a 
most wonderful substitl1te for other foods and as an ancillary food: . . 

Prof. If. G. Banga: And manure .also. 
\ 

.r. Kanu Subedar: My friend reminds me that even now the Govel'n-
ment of India and the Department of Agriculture is so slack, so negligent of 
its normal duties that it permits the export of agricultuial manure, whell t>n 
the one hllUd it tl'ies 'to grow more food--more food .can be grown in the 
countrv if more manure was made ell-sily available; ~  the manure is taken 
away from this country at a time when it is most needed in this country . 
• Sir, Government missed the psychological factors, . as I said. What is 

the use p{, the Food Member congratulating himself thn.t Rs. 13-12 is the 
stabilised price in Bengal? Does he know that even when Ri!. 2-8 was the 
l)rice per maund, there were millions 'in this country on the, margin of star-
~ i , barely making a living, barely gettlng food? If they were starving 
on I:ts.·-2/8 t=. maund, does he not imagine -(,hat the state of starvation would 
bl! when the price is Rs. 18-12? And this is the price which. has baen 
brought down I My Honourable friend will not dispute with me that. the 
price reached as high 88 Rs. 50 and RB. 70' in Dacca andChittagong during the 
worst troubles. The psychological factor therefore is that1 the prices must bl." 
brought-down. They must be br ~ down, not in a manner to hurt the culti-
vator, but they must be brought down from the inflationary factors which ha.ve 
affected it. Who is the greatest culprit with regard to inflation? I flo ~ 
merely refer to the note pripting by the Honourable the Finance Member; I also 

'refer to the rfilway charges. I refer· to thf:l profiteering over materials sup-
plied to BengBJ, indulged in by the Government of India e~ e e , about 
which, when Mr. Suhrawardy made a big fight,' the Honourable Finance 
Member so.iJ he will dil!g6rge and make good. . Government profiteerino. of 
every description by. anybody should stop; they should set the e m e~ I 

. as representing the ~mer e of India in this House will. Bay without hesi-
tation that they sll,ould. set an example which others can follow; and if there 
is anybotiy not willing to follow that example in the matter of food, down 
with him. 'Take any measures you like and we shall be with you. 

Time dOC.Eo not permit me to deal with numerous points which my friend 
Dr. Rao raised. They ~re of course important points; but 'the ~ i  is 
~ e er the points were raised by. my friend, Dr. Rao, in order to come to 
R solution, ,)1' are they merely raised in order to tell us that you Jltre thinking-
ahout ~ em. ~  is the use of your continuing to think if the harm hap: 
pened II". the mterval? . . 

. I haye ~  or three suggestions to make and I say that I am addressing 
·myself m thIS not merely to the Food Member but to the committee of the 
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Viceregal Council which is going into this at, higher levels. Let it be re-
membered that l' am speaking on higher levels also and with Mery desire 
that the policy 'of the (Jovernment of India in the' matter of foed should 
succeed .• We are not here out to deflect you from the policy you have under· 
taken. We are hete to sullport you and to make suggestions both here and 
outside, at any timt) when JOU Ileed it. The Centre should bear the cost of 
supplying food at the same pri(le to consumer as it purchases from the farmer, 
thE' freight, deterioration and administration. The first thing I would !"ug-
gest is, that. instead of eonundrums which iny.friend Dr. Rao has expounded, 
I . would suggeBt that· when food moves frOIQ. a surplus to a -deficit province, 
it sho}lld move down on railway material rates: this will be some small assist-
Bllce in the matter of freight. The· railway' revenues are DOW swollen to un-
natural' figures and this would bea very· legitimate and proper use, l!arti-
cularly as the railways of India are even now giving concessions. . 

. 1Ir., Deputy President (Mr. Akhil Chandra' DaUa): Yon have got two 
mmutes more. - . 

Mr. :Manu Subedat: They are giving con0!8ssions to military movements 
to your war. ,There is no reason'why for this purpose the Honourable the Food 
Member ii he showed strength apd if he had, as I believe he would have, the 
support of all his ~ i  colleagues, why he ShOllld not get -this. . 

I ~  a word brietly about milk and animals. It is my belief-and 
I challenge the Government. to produce figures to. the contrary_that more 
animals are slaughtered iIi this country than are bemg produced by the natu-
l'al process. You c8:n' only supplement them by . importation. If not, the 
grow-more-food campaign-and the powerful array of figures quoted by Mr. 
Tyson would next year he a very sorry tale. This is the catastrophe lurking, 
i~ my opinion, and I think it merits and deserves complete examination and 
I should have brought to light many more facts here if I had the time. t 

l'he next question is tlbout corruptkm and profiteering. By whichever 
door it wters your house, that is, tbis' country, it is bad. It is Ii ba4 herit- " 
age and it will take years for our people to· overcome this; and I say, whether 
it is in the centraldepartm('nts, in the people .who give permits for t,allsport, 
people. who handle procuration, people who concern themaelves with distri-
b~ i , whether eenttal or provincial, the blame eomes to this Government 
and this Govermilent ought to arm itself with powers as my friend Mr. Abdul 
Qaiyum suggested. About the subsidy which is wanted, it is pot difficult to 
find out who are' the· most fit people to whom you should give it. Start with 
common humanity: you will soon di,scoverthe man who cannot pay for his 
food, not only at 13·12 which he cannot pay b ~ at Ere-war prices. Give lJim 
firRt the food he re ir~ . Do not argue about it-as tc which department 
will do it or from where the funds will come; give him ~ . It is a tragedy 
and it is a blight on ri i~ rule in,.this country tliat human beings should die 
for want of a little food; ~  I ~ e the Honourable the Food Member and his 
colleagues would wake up and would show strengt\l. wouid make up for their 
past omissions and would put the matter right· . 

Dr. P. N. ~r e  Sir, I listei;ed with due attention the 'speech made 
by ~ Honourable Food Member a few days ago. 1 rise now to point Ollt 
some ~  thE: omissions and en-ors in that speech and to make a few observn-
t.i?ns on the food P?licy of the Gov.ernmept. The Honourable .the Food Member 
dId not say 'Rnythm!5 about the magmtude of the great dIsaster which was 
tbegrefl1:e9t in IndiR since 1771 .. Nor did he mRke even a-passing reference 
to the after-effects of the fRmine of last year. It is known t{) careful observ-
€-rs that the famine of ~  year not only carried away millio!ls of persbD!l 
from the unfort.unate provmce of Bengal,but left the remainder of the popn-
1ation in a debilitated Bnd devitalised condition: The result is that this year 
this devitalised -population is unable to resi!!t tne onslaught of diseases" mre 
malaria and cholera, and are falling easy victims to them. Thus we find 



FOOD 1:!1TVATlON 0I3 
that the ~mi e took- a, heavy toll of hucian lives last year and is tliking 
.another heavy toll this year. . 

But what is the ~r me  doing to prev!3nt further 10ffs of "life'{-Very 
little. Medicines are not available in many parts of the country aJ;ld where 
they are a.vuilable the prices are"l!lo .high us to be beyond the reach of the poor 
people. . The policy followed by the Government of Bengal is the old policy of 
JJ e~  and complacency and their criminal negligence is' as great this year 

as it was If¥!t year. -
Sir, the devastation which has been caused by the famine can be gathered 

from thtl reports of person!! who have visited the, i ~ e  during the last few' 
months. I am one of those who paid visits to some of these 

3 P. M. .. unfortunate villages and I found' that most of the mud huts in 
which Lhe p6or, people live .are in a state of ruin and the poor' people find it 
difficult. to protect themselves' from rain or the ce# wind. In the riverside-
i e~, the people have no occupation left to them because their boats 

were taken away. 'In the villages where weavers predominate, there is no 
occup.ation for -them because of the high price of yarn. I could 'Jlll,Iltrply 
instances, b4t time will not permit me t9 do so. Iq -a word, I must 
say that it ir. n mistake to suppose that the famine is over. 1£ techniCally, 
deaths from stll.l'Vation are no mare, deaths ,£rom the after-effects of starva-
tionure still there and in very large numbers. -

. Now, coming to the ,figures given' by my Honourable friend, with regard 
to the price,; of rice, I say that , ~ are only partially but n9t ~ correct. 
It is true that the 'sub-divisional average of {!rices. of rice is in the neighbour-
hood of :lis 13 but the prices which prevail in some 9f the deficit areas are 
higher than those mentioned by my Honourable friend., I II;lay point out 
that, even if you tAke the figure of Rs. 13. per maund all round, it)s need-
Jess to tell anybody who vas even avery nodding . acquaintance with the 
cconon:;,.ic system of the· country that the price level is today nearly four 
times as high as that of ~ pre-war normal year. I do not want that the 
price level of rice and ·other 'foodgrains should gobnck to the pre-war level, 

, but, ~e i  further substantial reduction in ri ~  is urgently called for. 
OtherwiEie, the poor people. will not be able to get a sufficiency of food and 
ulere will, bp. more deaths either directly or indirectly. ' , 

Wh'lt ahout Calcutta? My Honourable friend. failed' to mention ~ 
ease of Calcutta. In t,hat city, the price fixed· is Rs. 16/4 per maul1c[ 
What is the justification for maintaining the price of rice at such a high 
figure ill CakuHa? The residents of Calcutta are not, all rich people. There 
are manuEll labourers, small artisans and the poorer sections of the middle-
class. 'rhEse are being hit very hard by .the high 'price of rice which pre\'ails 
in Cn lcntta. ' 

'1'heo, Sir, my Honourable friend does not mention at all the prices of 
other articles 6f food, mainly what' is known- as protective food---milk, :'nilk-
products, fish and vegetables. The prices of these articles ore 4 or 5 times 
higher than they were last .year. Now, ~  are the causes l,f the high prices 
o£ these articles of food. Let us take mIlk first. Pure -milk is not available 
even at the price of one rupee per seer in an1 part of Bengal. Now, the real 
reoson for this is the great slaught.er of cows. In fact, the slaughter of cows 
in Bengal was greater than in any other province of India. And wnaL 
was the objeet--to . feed the milit.ary. Then, in the case of fish, there also 
the demand of the military has a priority over the demand of the civil popu-
lation. As, regardR vegetables, the same thing happens. Now, taking nIl' 
Jdnds of food together, it is clear that ·the total ~ of food at the present 
nllY is rm1(\h greater than. that of last ~e r.. The quest,ion is: How long can 
the people suffer from t,hls state of thmgs? The remedy mrtst come and a 
l'emedy mt!: come if ~e. 'Govemme!lt . make separate rr ~ eme  for the sup-
VIy of food for the milItary and thelr entourage. If that is not done the 
situation in Bengal will become even more serious in future than it is nt the 
present· day. 



{Dr. P. N. Banerjea'L ',. 
Sir, my Honourable frIend seeb to deplCt a pIcture of the r i~ e which 

is rosy, but I 'find that the picture is not only not rosy ~  aU but IS a. ~ 
dismal· one. My friend points out that there Las been an unprovement 1Il ~ e 
prices of ~ i  Imd he claims credit for his er me ~ and the Pr}ovlI:-
cial Governments fot that. But' to whom should the credIt go? To I rOVI-
dence. I frankly admit that the, Central Government did somethin.g to 
relieve the distress of the starving millions of Bengal. at a very criticul 

. period and to that extent thanks are due to them. But so far as,.. the Provin- ' 
.cial Govemment is concerned, I am not prepared to say that. Thera the 
Rame b i i ~ policy has contin.ut¥,!; the system of r~ reme  ?f foodgrains 
is a fauHy drie. as has been pomted out by a commIttee appomted by the 
Governllldnt of Bengal. Price cont,rol has become a joke as well as a scandal. 
And rationing ha's become a source of great inconvenience as it ha!; been. 
worked in a malmer v:hich.is e,xtremely troublesome to people, also very Lad 
food is being suJlilU.ed in the rationing shops. Above all, there are huge 
quantities of fOOl!grains which have been 1 ~ . .and- the,' C m~i e  ~  
which I l'!;lferred has condemned, the system 'of storage. What a \ PIty IS It 
that beforE: the eves of the starving population huge quantities of food-
grains were and a;e still . rotting. 'Ihis is a sin against Goq and a (:rime 
against man. -

Sir, added, to these 'serious defects in the administra:tion the Govern-
ment of Bengal has not been able to show any m e e ~ in the matter of 
dealing ·with the food situation and corruption is rampant throughout the 
administration, This is so far as the 'present si.tuation is concemed; wbnt 
about the' future? ' 

Sir. it 8eems t:a me that the Honourable tbe Food Member is taking a 
short-qighted vipw of the future. He hopes to tide over the preRent trQuhle, 
but is the mere tiding over of the present trouble enough? Certainly not. 
Be.ngal is at'the present moment faced with It three-fold problem. The first 
is. the problem of rehabilitation; the second is the problem of re-vitalization; 
and the third is t.he problem of the prevention of the recurrence of thO'· 
famine. If this three-fold problem is to be solved to the Aatiilfaetion ofr.ll, 
greater energy will have to be put forth into' the work and a well thought-
out policy will have to be adopted. Now, ~ . r  the achievement of thi!'l 
e.nd, I ~  like to make a few suggestions. In the first place. I should' 
like to suggest that the intervention of the Government of India should hot 
cease llUt should be continued as .a part of ~ consistent and continuous policy. 
Secondly, I should suggest tpat greater financial assistance should be given 
to the province of Bengal by the Central Government, by the British Gov-
ernment and by the United Nation8 throu/Zh the United Relations Helie! 

..lind Re-habilita'tion Fund. Thirdly, I would stiggest that the Administra-
tion of Bengal shouin be placed on an efficient Rtld honest bas,is. Fourthly. 
I would susrgest that normal trade channels sh6uld he. utilispd to a . greater 
extent in the future than has been the case in the past. Fifthly, weater 
facilities of transport should be provided. Sixthly, ihe importRti6n of fO(l'd-
grains from, ubroad Rhould be continued until the whole country is self-!mffi-
cient in respect of her food supply. Seventhly, the production ·of. food WIth-
in the country ~  be greatly accelerated and the 'grow-more-food' csm-
pnign should no longer be -R pRper propagauda but should tackle the re9Jitiel': . 
of. the situation. Lagtly. Sir, I would sugg-est that a ~ r e policy should' 
be formulated by the Government and actively pursued. ..". 

With rell,'ard to thiA lllBt suggestion, it was made by me DE'f1rlv two venr& 
ago; if it !lad been accepted -bv the Government there would 'have be'en 11 

~i er b e improvement iIi the situation by this time. But better late 
than - e ~. Mv Honourahle friend now speaks eloquently of tbis long •. 
ran!l'e pohcy and he tE'lIA, us that he would be able to aupplyuR with '''more' 
food. beHel' food,- balanced 'food". Thes6 r~ eloquent, .~ · .• ~ w.1r.dfll' 



little value H they are not, translated into a.etion. I hope und 
. he will do his .. best_ to translate bis words into action . 

. ;.io far the Government in this country has foiled to perform its pri­
·:Y'clut.y ,' namely, that of saving hw:nau hves from starvation. And what

it;:· ; result of that? The result is, as has. been pointed out by ·my Hon-·· 
oura le friend Mr. Griffiths, himself a Britisher, that there has been a con­
aidetS:� "iowering of the prestige of thJ Government in the eyes of the 
world'·:; Is it too much to expect that Government will now take :,;teps . 
which will prevent a further loweriug of its prestige and will adopt such 
measures as will help to raise this prest.ige in the eyes not only of the Indian . 
people but of the peoples of other countries as .well? 

J,fawabznda :Muhammad t.iaquat Ali Kha.n ·· (Rohilkund and Kumaon. 
Divisions Muhammadan Hw,.al): Mr. Deputy Presidel!t, let me say at. the. 
outset that so far as the. food situation iu the country is concerned, a narra­
tion of hunger and starvation, disease and death, have become an annual. 
feature of this Honourable House. The matter has been under discui:1sion 
for the last three days and I .do not think there has been any Honour.tlJle · 
Member of this House, at leust on this side, who bas not narrated a tale of 
woe of i•hat has been happening throughout India. 

· Sir, yesterday, my ·Houourable friend Mr. Griffiths, who I notice i� not.
here, made a very eloquent, speech, except f_or his comparison of conditoins in 
England with those prevailing iQ this country. My Honourable friend Mr.
Griffiths stated that in England, everything with regard to the question· 01 
food was perfect. He bla.mcd the administration of -this country as well *!S t-he 
people of India for the inefficient manner in which the food problem ·has been. 
tackled. As far, as the people of India are concerned; he asked us that we, 
should be active. 1My Honourable friend Sir ·cowasjee J ehangir also suggested
that the reople really shquld co�e forward and try to eradicate all the evil• 
that exist in the administration of food. Both these Honourable Gentlemen 
counted without the bost, which is the British- Government in this country and 
which is British domination in every walk of life in India. Sir, I. sin afraid 
that these two gentlemen who try to put some blame on the people oJ_ India 
really do not know the real conditions' that prevail in the Janel. They do not 
_come iuto contact with so' many "tin gods" who are part and parcel of this 
machinery, the . Govemment of India. These "tin gods" do not like FIDY 
interference or any helpful co-operation or suggestion from the 'people in this 
country.• I will give you one- instance.. It is a very recent one. The gentle­
man who is in charge of the Food 'administration and Rationing in U.P. went 
to Meerut. The joint secretary of the. local Muslim League took, a deputaticn 
to him and complained ,to him about the difficulties that the people were· 
experiencing in securing fuel. He listened to their complaints. and after that · 

. he asked them, 'are there any complaints .with regard to food_ or any othAr 
motter'? �ow, Sir, this young man, the joint secretary of �he Muslim League -
said: "Yes, but I have no personal experience. I have heard it stated that� 
the foo� rRtion which is being distributed or sold in the ration shops, ,is in 1t 

number of cases unwh?1esome." This officer'asked- the joint secretary to �o 
along with him. He took him to the bazaar of Meerut. Unfortunately for 
our .joint secretary. most of the shops were closed, but there were one or two· 
open. So, he took him there and said "look here, what is wrong with this 
grain. This is all right"_ The young joint secretary told him: "I t-Old you· 
beforehand' that it wns not m! r.>ersonal experience, hut· th_at it was what I 
had heard,· and as most of t,he shops are clos!3d today, you really cannot say · 
that these complaints have no foundation whatsoever". �bat was the result? 
An order was given to the polic� to prosecute tnis young man under the Defenc•' · 
of India Rules: "With what face.. can the Government come forward nnci 11:0k · 
the people to co-op�ate with. them? . You do not want any co-opertitfon 
When they want to be helpful to yon; you prosecute them. Sir, my Hononr- -
able friend Mr. Griffiths-who I am glad to see is. present here now-blamed' 
the administration of this �ountry ..for t,he inefficient m1mner in which the· fooil!
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problem \vas being tackled. I wonder if he really realised that he was in i,act 
putting t.lle blull1eon the Britishers inasmuch as the Governor General of India 
who has all the power" is u Britisher, and the Governors' of ·the Provinces, who 
are 'really the persons who administer those Provil1ces, in spite of the i i eri~  
that may be flt11ctionil1g, are all Britishers. If t.his udministration of food has 
failed in. this' count.ry, it shows the b.i~ kr .  of statesmanship anli admi-
nistration On the purt. of the British people. M:v Honourable friend muy 
tllink that (IS there Ilre so many Indians in the Executive Council , 'and in 
the services, therefore, really the blame would he or at least 1110st of the b J ~ 
would be shared by them. With due respect to the great. powers and the 
great influence that the Honourable Members of the Executive Council of t.Im 
.Govemor General of India EllljOy, let me saytl:!at all the key posts of the admi 
nistration are in the hands, not' of these gentlemen, but in the ha.nds of the 
"steel frame" to which iuy Honourable friend Mr. Griffiths belonged once UPOll 
a time. _ It is true that in that steel frame, We do find spme men who lire 
made of Tata steel, but it ga.es vl'ithout saying thnt it is e~ ~ ri i~  steel" 
that is ruling this country, and iftbere is any defect in the administration III 
food in this country, ..the blame lies on the. British people and the British Gov-
ernment. 

Sir, let me dispose of the speech of my HonourablE) friend Dr. Rao to whom 
I listened with great ~ e i . I congratulate him on tl1e torrential eloqueuce 
of his speech. Jie put to the Honourable Members' of this House a number of 
posers. I thought that it wns ior the experts to answer di!licuit questions, and· 
it was for laymen to put before them their difficulties. But in this cnse, Mr. 
Deputy President, .. the process was reversed. Surely he does ,not expeet me 
to give him an answer to all the questions he put in the short spnce of time 

· that is at my disposal. Rut let me tell him that on his own confessiou he 
realises that the question of giving .subBidy is 1\ matter which cannot be ~ e  

-out. He himself admitted that this matter was not only under consideratioll, 
but. under active consideration, of the Food Departn1'ent. Therefore it was 
that a proposal was mnde from this side of the Hbuse that the question -of 
subsidy should be considered and that subsidy Rhould be given to bring ,down 
the high prices now prevailing whieh are beyond the reach ·of the poor people. 
· There are of eourse two wl'\ys. ,of doing it. One method is t.o bring down the 
prices of foodstuffs and the ,other. method is, before doing that, to bri ~ 
down the prices of 1111 t.hosE' things which are I'equired by the cultivawr. You 
cannot bring down the prices of f<;IQdstuffs if the cultivator has' to buy all his 
requirements -at. fat>ulous prices. My Honourable ri~  wns referring to the 

· case of industrial labour. :My Honourable friend is fin economic expert and 
'1 hope he ~i  forjZive me for saying that there was something. in his' mind 
which he left unsaid.. But he said, "Will industrial labourers be willing '.0 
a('.cept less wages than what they nre getting at present?" T will tell my. 
'Honourable friend Dr. Rno, with the limiterl knowled/!e of economics that I 
and other Members on this sidepossess,_ that it is not. the amount of money 
·thlrl YOll give t.o a man which really m ~r  but it is the purchasing power ·Jf 
. the . monev which is import.ant. Therefore. Slr, T Am afraid. the s-peech (.r 
mv ~~ b e friend Dr. Rao has not heen very helpfnl. We expected that 
an expert would give lIS the benefit .of his exnert k ~ . e instead of Tl11ttill{! 

-posen t.o_ liS. . . 

Sir, 1 read the sTJeech of the Honourable the Food Member with greltt 
attention. He has tried to take credit it)r his de-partment and for himself fol' 
what Government have been (lhle' to achieve. which in'mv o-pinion is mighty 
little, and wherever there has been an uneaRV situation he hl\8 glosserl over 
it. He. referred t.o the Question of wastage and he admit.ted that t.here hns 
been a lot of wast.age. I thlrtk the House would have a-ppreciated it still 
morcH he. han given Us some figllres of the WAstage tha\;..hAs taken p]aM 
durin it the last vear. We want t<lknow what is the 'quantity of foostuffR ~  

· "'has :heen wasted due to' the inefficient. manner in whi('!h the Government ,.,f 
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ln�);�:.tdministered this dep1utmeut. l looked at llle speech most cal't:­
t�lji';; J}:�)t''" more Llum once, but l, did not hnd any tigures w1th regard to 
the)l�kty of foodstuff that h1;u; been wai,ted due to tile negligence oi eith1,r 
the ottieials or the agents oi the Government. . _ ., . 

· Of..,;,ou:rse the Goverwnent of lndia are past masters in the a1't of appoint­
ing .committees, holding conferences, and importing experts: They always 
appoint .a committee to inquire into 3: matter when the situation no longer 
requires it. 1We are told ·ti.lat they have imported an expert-froµi the· Middlt> 
East to help the Government of lndia in the matter of avoiding wastage of 
foodstuff .. Sir, this reminds me of a story. In the olden days,-,-and I suppose 
even now,-in every village you have ,a buj-bujjakar, a' man who knows every­
thing, master of all. Once upon a time a young boy climbed up £o the top 
of a tree; he had doue this for th� first time in his.. life und he did not know 
how tp come ·down. tfo there was great confusion and the villagers did uot 
know how to or1.ng that boy down from that tree. The whole village collected 
there and at last word wus sent to this· wise man of the village, the expert, to 
come and make a suggestion as to how that boy was to be brought dowi1. · He 

· come, scratched his head, rubbed his eyes and sn.id, "Yes, it is a difficult situa­
lion, but pleal>e bring a rope"; So a man brought a strong- rope. The e�pert
sRid, "Throw it up to that bo�". So they did it and asked the boy to catch hold
of it. The boy did it and the men below told him to tie it tightly round his
waist. The boy did that also and this wise man asked about half a dozen
men to pull the rope. The men. pulled the rope, the boy fell down and died.
These people then said to this wise man, "What have you done?" He looked
very sad and said, "My friends, this boy's time had really a1Tived because in '
hundreds of cases I have pulled out men .by the saine method from wells".
Sir, they have imported an expert who knows nothing about "the conditions of·
this country, nothing about the climate here, and he is going -to advise the
Government of India aB to how fo save all .this wastage of foodstuff. I may
tell· the Honourable the Food Member that in this country agriculture has been
and is the chief indust1y oi the people, and for thousH.nds of years they have done ·
nothing but cultivate the soil. The villager knows -how to protect his food­
stuff; of course the agents that the Government of India employed were ncit
expected to. know it. Therefore instead of importing experts from outside it
would have been - much better if the Government of India had made use of
local ta1ent lirid village talent in this respect..

Sir, in this amendment moved by Mr. Essak Sait we have criticised the
policy of the Government of India in the matter of procurement. Sir, their
procurement has been not only ineffective but wasteful; and I hope tne Honourable
the Food Member will correct me, if I give any wro�g narration of a case which. ,
has come to my knowledge. I understand that the Government of Bengal arrang. ,,,.
eel with the Nepalese Government to procure in Nepal one hundred· t}.gusand
tons of rice. A certain price was fixed-I have· got all the figures and if my
Honourable friend would nsk me l will give further details, but I do not fhink
at this stage it is necessary-a certain price was fixed for rice as well- as· for

· p1Jdd:v. The Central Government, wit,li all the authority that it possesses and
which it always uses in the wrong direction, ordered the Government of Bengnl
to take their hand.s off this deal; and they appointed their own agent to buy
this rice in Nepal, who bought this rice at a price which was Rs. 2/12 per mannd
higher in the case of riae, an9 about Rs. 1/8 per maund higher in the c11se of
pad<ly. Theteby,- l\fr. Deputy Prei.;ident, the Government sufferea a loss of
nearly 40 lakhs. Then what happened? That is not the end of the story.
Thi4,l man had never dealt in such big quantities of rice,-he had probably
got th.is .co11trnct for reasc;ins which nre' either unknown or too well known.­
he had never handled sn�h big ·quantities in hiil life before. There \l.·as a hisr
smount of waRtage. T Ullderstand that the value of wastage of the rice' amounts
to nearly 30 Jakhs of rupees, and now. the Government of India are trying to
see that thiR loss is not borne by thii:; "innot'ent.'' mnn but bv either the Central
Government or the Govemment·s to whom the rice has been· or will be sunplied. 
Apart from this·· 1oss in mouey, I suggest that it. is criminnl that imch hig
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amounu. of foodstuff sllould be 'lost when people 1.I1·e dying of stan-ution, wheu: 
peolJle Me suffering from various disealSes due to lllainutrition. This is, oil',' 
only one intance,- and 1 dare say that there are hundreds within the personl.ll 

" knowledge of , number of members of this Honourable House. , 
As regards ¢.stribution, Mr. Deputy l'resident, it is the. same tule. I do not' 

have to ~e any instances in this respect because the Honourable 11,en1UI:11' 
for J!'ood himself admits the difficulties that they are still' experiencing with 
regard to the carriage of foodstuffs from the surplus tp the deficit areas. 

, _ With regard to price control, I submit that if you control the r~ e of only 
certain cereals and do not control the price of other foods that are required for 
human consumption, you are reslly not dealing with the problem effectively. 
My Honourable friend, Mj. Griffiths, gave some instances from Calcutta, but 
let me tell him \ ,what is happening under the very nose of the ,Honourable 
Lhr F.ood Member-in New Delhi.- We' see that in the Statesman certain 
prices are published, the' prices of various articles of food 4lCiuding meat, 
eggs, fisb, :fruit and so on for the next week. But nobody is seUing those articles-

- at those. prices; nobody can get them. _ 80, that is no remedy. Of course h 
serves one purpose. If and when public raises a cry, Government willcomt' 
forward and say th!lot there is control. They will take cuttings .from the State8-
man to whom, I suppose, they pay a handsome amount for publishing these, 
attach those.cuttings to the files and they will say, 'look here, we ~ . e fixed 
the prices'. Sir, it is really the most inefficient ma.nner in which thiS problcI? 
is being tackled. Everybody knows that cereals at:e not' the only food that 111-

~ consumed by 'people in this country. It is supplemented by so many other 
articles and unless you are able to control all articles of food, you will not hE'" 
able to solve this probleni which is facing the country. Sir, tbe Honourable 
Member for Food gave us some figures with regard to the quantity of ration 
that, is'being given in variolls arens, He told liS that in Cochin it was 6 OUllCP8 
or ! ~ 0\1I1ces. 6 ounces' really means so little that even I think my Honour-
ahle friend Mr. Griffiths' dog' would ea.t -more than that. What is the USe 1)£ 
giving so little !ood to people find then feeling complacent about 'it. A;ll the 
diS8!\ter that we hear of prevailing in the v,ariolls parts Q.f the country 1S due 
to the fact that the aIhount of food which is being given to the people even 
under the ration scheme-I am not talking of those poor people who cannot 
get any food whatsoever-is so little that it is really iII!'P0ssible for a human 
body_to resist any infectious 'germs. M v Honourable ri~ ~. Mr. TJ's0J?-' stated 
that they have grown, I think I am right in saying. 6 mIllion tons of nce more 
than what they used to do befofe the war. 
- Sir Oowasjee Jeh&ngir: All fhOn put to(!ethf'r. 

lfawabzada lIuhamm'&d Liaquat Ali Xhan: Yes. 
1Ir. Deputy President (Mr. k~i  C r~ Datta): You have got two 

minutes more. ' 
lIawabzada lIuhammad Liaquat. Ali Xhan: Sir, according to the Gregory 

Report. J understand. that what· was required was only about a .million tons 
from outside India and according to the figures that my Honouralile friend, 
Sir Cowasjee ·.Jehangir, gave llS India used to import only H to 2 milliOn tOllS 

'of rice from Burma. So, in fact, we have got much more rice in India today 
than what we had before. . 

An Honourable ~mber  Where does this go? 
lIawabzada lIuhammad Llaquat Ali Khan: '¥y Honourable friend asks 

where does it go. . I can, only thinl{ that probably all of it or most of it goes 
in wastage which figure the Honourable the Food Member has not given Ui: 

. Sir, the negligenqe with regard to food is indeed criminal in this cQuntry" 
There are indeed a Dumber of other' matters which could be dealt with I)y 
me, but as you have just' said I have very little tiIrle at my disposal. I wiit 
wind up by saying that as fAr as the question 'of solVing the food -problem ;n 
this country is concerned, there is no party and no individual who has refUAerl 
H!'< C'o-operatiol1 to the Gove.rnment. If yon have not been a.ble to take 
advantage of that offer the fault does not lie with us; the ~  lies with -you. 
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The. fact is ~at ~OUl' ofticia~s who '.1re ··the nests of ~orruption" do not want any 
outside exammat~on of their -admmistration and . that is the reason why they 

.n.e1th~r _welcome nor.do they encourage any public co-operation in this matter . 
. :Sn·, It 1s a well-known fact-everybody knows it, may be that the Honourable 
.the Food Member does not know it, or would pretend not to know it-that as 
far as the Food Department is concerned, i_t is rife with co:nuption and nothing 
effective is being done by the Government of India or their agents, the .Pro-
vincial Governments, to eradicate this evil. Unless and until there is a marked 
.change in your outlook and in your policy, this situation would continue to 
be serious and the hundreds and thousands of people will continue to suffer for 
want of food and from disease and deaths from starvation will go on;~tha 
bloo_d of all .these people, the miseries of all these people, will be- on your 
heads. 

Mr. Bhulabha.i J, Desai (J3ombay Northern Divisions: Non-Muhammadan 
Rural): Mr. Deputy President, Sir: '1 rise to support the amendment which in 
collaboration with my Honourable friends, most of the Non-Official Members 
.of this House, we have placed for the consideration of this body. For- it '8 
not uncommon that 11,he Government instead of saying positively what thP.ir 
policy is, bring in a most neutral and non~commital motion before the Hou~e.· 
When the question of South Africa was before us the Honourable Member 
moved that the situation may be taken into consideration. When an equally 
important question .comes before the House relating to food, the. Honourable 
Member in charge says the question may be taken into consideration, as if it 
is no part of their responsibility formally as to what their policy of case is. 
But notwithstandirlg the fact, that is the manner in which they want it 
to put before the House so that ultimately they may be able to defend theni-
,selves by what you may call a mere argument and not a 'question of policy c•r 
principle. Hence it is that in future I do commend to this House that they 
will demand that whenever the Government puts forward a proposal it should 
be in terms definite, it should be in terms affirmative and it should be in terms 
in which one is· able_ to say to what extent there is an alternatiye to that policy. 

What we are left with is this: that you are asked to say that this is a matter 
to be considered. Of course, who denies it? And therefore we are obliged t_o 
put forward an amendment in the form in which we have done~that all you 
say is that it ·should be considered: we say, having considered we are of this 
opinion which we have p1;1t forward and embodied in that amendment. So 
much, Sir, for the form and manner in ,which questions of this grave and pre-
eminent importance are being dealt with on the other side of the House. 

There is the first and foremost observation which I wish to make. Even 
during war time, side by side with fighting the war, it must be the duty of the 
State, if it wants to fight the war efficiently to see to it that the health, the 
strength and the morale of the rest of 'the population is maintained side by 
side with those who are fighting in the actual front. That is the accepted 

'duty of all the States who are· now fighting tj:ie war: But unlike them all, 
so far as the Indian administration of today is concerned, they are, as the 
Honourable, the Food Member put it, in a stage of experiment, and there is no 
greater ,condemnation of· the ~anner in wl!ch the matter is dealt with in that 
during .a period of some two to three years there have been three successors 
in this office. , Can you imagine, Sir, that a problem of this magnitude, a 
problem of this importance, is merely handed from man to - man because I 
believe, following the traditions ~f the steel frame, so long as a man can affix 
to his name t,he letters LC. S. as he sees himself. he is fit for every subject 
on earth. That is the manner in which "this problem has beeri tinkered with 
during the last three years, at least from the time it was perceived that .it 
became a real acute problem in t-his country. · It is a subject of the first and 

- forem9st importance to_ be considered. The Honourable the Food Member 
could not have Relected a better nom-de-plume for himself. The Honourable 
the Food Member told us it is. time to ring the· curtain down on what has 
happened in the past in Bengal. I quite agree. It suits him to say so. It 
suits him 'to ask everybody else to think so, but can this country conside1· 
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.the questiOu today except lli the, backgrouud of whlit ~ .  happ,eJlid? 

- Youhuve had lUauy sp*>c.hes trom thiS s,ide of the Houstl l'tlgard.ing the''''9J!lo 
<tition of the provinces from the Meulbers of the constituencies to whlch.,tlfej'.· 

.belong. You have beell ,told thut the l'litiou now-wherever there is any 
rationing at all-varies from unything like six: ouuces to u pound. 'In other 
words, 011 their own adlliission, the amount of fOeld they are able to supply with 
all the Herculean efforts they have map-e cannot maintain body and soul 
together. I think it is comm_ouly accepted now th8,t for a man or a woman 
who is a manual labourer, it is not possiQle t6 live, at all events live with any 
hope of doing any work for which they are intended, for anything less than a 
pound of cereal. . If, that is so" it is somewhat of abardihoOd f6r this . Govel'll-
ment to iell us, 'Oh, consider the problem which I am putting before. lOu. ~  
I have beep' able to do, with all the expert advice in my command is to be 
able to show that the amount of ration varies from six ounces to 16'. 1£ that 
is the situation in which we find ourselves today, I do not ~ k it requires 
any eloquent words to point out ill what state We find r e ~  in so far as 
this ~ is now concerned. ' 

The next, Sir, e~  forget the immediate background 6f this l'Iituation: 
that during the last year there has been a famine of an unprecedented character 
in this country. It hus now been followed by epidemics which are not' merelj' 
just an aftermath of thatfamille alone but t'fie aftermath of the 8ctual_undi:lr-
nutrition of this country during the last century. For i ~ee  it is admitted 
by the spokesmen of Government themselves that 80 millions out of .00 
millions are hungry in this land. It .used to be also a commonly accepted 
fact that a large number of manual workers, landless labourers and the smsUttr 
farmers never get more than a meal a dat, and still we are told that thnt 
is the only situation· that has to be perpetuated in the future. Th&t is not 
the problem :thnt is not the way to look at the problem. But i ~ , if 
the under-nutrition is to be carried on, apart {rom the mal-nutrition th&t pre-
vailed during the period .of the famine, it -is quite obvious that to call it 9 
food policy is to insult, the world, insult ourselves aI!..d insult the very language 

. itself. If the policy .is that those who starve should continue to starve, d.o 
you call that a policy of· the Goverpment? Can youbave a greater condemna-
tion- of the Government itself? 

On the other haQd, it is now time.-:and the time came long ago, if there 
had been It popular Government in this country, the first great. 

4 P;lfo qneAtion in the !;;cherne of any reconstruction whatever is to bring 
up the standard of life of the Indian man and woman in the street, in 
the factory and in the fields to a le-v:el certainly of two meals a day. And 
therefore it is tbat the problem of problems before the country is not merely 
Q question of what is described as the Basic Plan. My Honourable friend took 
exception to what Mr. Abdul Qaiyum said as f.o what was the Basic Plan and 
I sllall read out to you, Sit, from the papers circulaood by the Departmenti 
(page 9, paragraph 80) and this is their Basic Plan: i 

"In place of the formula' stilr employed' the Committee recommends .t.hat the following 
fonnnia b~ adopted. Norma.l consumption requiremenj,s should be taken at the er ~ 

• of the e&tun,ated ~e  of all the foodgl'ains OVe!" a five year period: ending 31st March 
1942 plm mmus the Imports and. exports 6f the same period. Surpluses and deficits should. 

. De calculated on the basis of this normal ~ m i .  

In other words the basic aim of those who' are now in charge of this Depart-
ment is to do no more than merely strike an average of the last five .years. 
If that is their basic aim, they cimnot expect us to congratulate ,them. M,' 
Honourable friend told the HOl,lse tlhat it was not a matter of self-complaeency, 
i~. w(J,s not, a matter .of se!f-congratulation or, teL_be more accurate, self-adver-
tlSement. I ~  like hIm to choose what word he likes. The 'House will 
have-·to find out whether what he said coincides with any of those three words 
or all of them. But the fact remains that the Basic Plan is merely to reach 
what he calls the average of -the last five years plus/minus the imports ani 
exports, so that you do ~ know what' it is on 8 particular item because iti 
varies with the desire to please our neighbours. We have. to fight a ~ r, we 
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· have to be friendly with the Central part of Asia all(i even a fotle wrtl.tt,;: 

oi:f and therefore it i:; tna'G whatever may haJJpen to our children it does not 
matter but we have got to feed our fnends and, as some- people said., in a 
manner which does not coimuend itself i think · even to tnose who set it. 
But we have to see that we create a marlrnt in the friendly countries. Those 
v\·ere the· excuses giyen for the export of food from this country · at a tir:ie 
wheu not only, at ei.uy rate, tlre same condition ,ms prevailing heh:, 11::.;mel.Y: 
not one square meal a s.lay for the average man but it was getting less ai1J 
less from time to time. t::,o that in the backgr-ou:nd of_ a famine, when more 
people died than peopie have died in many ofl.1'°r COU!ltries in the actual fight-
ing of the war itself, the sacrince- that the Indian people were- made-, to make 
is _so1nethi11g for which· this Government is answerable. For indeed, not only 
have we fought in the fields of warfare contributi11g t,vo million and more of 
men in the matter of depleting the Indian population, but also in the m~tter oi 
war time food policy we have had to _ pay a price equivp.lent, ( as we· now 
know, nearly two million people died in famine and more than three million -
died in epidemics), so that if ;you have five million deaths to be accounted ~or 
_by reason of this policy, you cannQt afford to be complacent, unless you have-
reached the beatitude which the _):Ionourable friends on the other side have 
done. 0£ course it is a beatitude which is their only shield, for, ,indeed, other-
wise they could not face this House with the kind of problem which they• 
have placed before us. Therefore it is that we are very sorry that the other 
side of the· House carinot possibly ring dovn1 the curtain on the loss of five 
million lives so lightly as they seem to think. But whoever has thought qf 
Indiaff life as )ife at all! They have always thought that so long as admir.is-
tration went on, so long as 'taxes were collected, so long as an enforced peace 
was reigning in this land, that ,vas enough for the_ purposes of those ·who are 
ruling in this country. HavYever, the- -t-irue has come when the administration 
of this country must be in the hands of other perMns who have a double claim 
to that situation, claim not merely because it is their inherent right but claim -
in order only iJiat they may fulfil their responsfbility t-o those for whom they 
labour 2,n~ for whom they have got to labour. We cannot continue .to have a 
Government which is entirely. detached:__they are completely detached. They 
have neither the popular support nor have the faith that they have any popular 
support or sympathy. They are carrying on an· administration merely 011 
paper as if in a kind of laboratory. That is· the kind of administration that 
is bound to produce the results which we see today in this country. 

You are all aware that the great Pusa Farm is no longer Pusa except· in 
name. It has now been removed to somewhere in the neighbourhood of great 
Delhi. J3ut what is the 0bject of that experimental station, not merely -the 
farm but all its little sisters spread out over the different parts of India. 'l'hc 
object was that the yield in India of every kind of commodity that is produced 
should improve. You have here the figures officially authenticated -and the 
result which ;x:ou have today tells its own tale, "The crop of yield in pounds 
per acre: rice in India is 988, rice in· China 2,433, rice in Japan 3,070, rice in 
the U~S.A_ 1,680: and wheat 811 in India, 981 in China, 1,350 in Japan ~nd 
990 in the United States." We are at the lowest rung of the l~dder in the 
_matter of production in so far as the yield from our fields is concerned. During 
a period of one hundred years 'surelyethey were not waiting for a fam".ine to 
come. It was their obvious duty to see to it that ·in so far at least as the 
stability of Indian life was· conc~rned, even i-f they had done nothing in this 
country,Ahey could at least have brought about one standard of life for the 
average man, so that when the day dawns and· when he li-as had his labour and 
the sun goes down he would be able to say, at all events, that he has had one 
standard of life given _to him. Standard of life is a matter to _be cared for· 
every where. The standard of life in India is what you are condemned to. 
That is the standard here. As against that here is an extract which I shall 
read out· from your own records. Dr. Madagan .Gowrie, Director of Surveys 
in India, estimates that with large scale planning· and in concert with the 
Central and Provincial Governments some 170 million acres of Barani land, i.e,, 
land which is dependent on rains alone, ,_pould be brought into full cultivation. 
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'11:, othl:lr r~ , the probll:lm 'is not merely. giving us figures as· to wha.t my 
:ulend , r e ~  to Lahore. was abltl to get from a little surplus r i ~  
• ~ ;  problem IS the real baSIc problem. The basic plan ought not to have bt'cll 
:merely tOJ}ast the average of five years' production. The basic plan ought to 
· ~ begun years and years -ago, to bring a larger quantity of land undel' 
'cultivation and a larger yield .per acre, it they .had only taken the trouble to 
do so. So fat· as these farms are concerned· 1 have visited one in Surat and 

, (find they are merely luxuries. They carry out what are called experiments 
but 1 have never seen one of them reach the cultivator of' the district at all. 
I have always felt that if this Government was at all 'Concerned even with,. 
just, the bare life of the people, the bare actual nominal proper existence of the 
people, we would not have bee~ in the condition in which we are today. It, 
J8 perfectly. absurd for any Government to come and. say "Oh, yes; but .we did 
not. i i ~e. i ; we did not anticipate the famine". If .;l(ou. could nQt 
J\nticivate what is likely to happen, all that you can do when iamine comes 
is to hold up your hands lind say the famine has' come: then why do you admi-
nister the ~ r  at all? Contrast t.hat with the statement which Sir J e r.~ 
.French ~ e  made on his departure from this country. The newspaper 
reporters asked him "Sir Ilenry, you have been here; you ~ e made inquiries; 
.did you find that there ~  a famine in this country. costing milliops of lives. 
Are you aware of that?" The only answer he gave is: .. Such a thing is 
unthlrikable in Britain'.'. Imagine a country that does'not produce enough 
food to supply its -own population, and that country is fighting a war. India 
is fighting under conditions more or less laid down by the other side, ):n that 
country, while fighting a war, it was ul1thinkable that any single man will die 
of hunger, That is the situation there' after six years of 'far. ,That is the 
pronouncement of the expert, the Secretary of tha Food Department there, 
who came and told us er~. YE;lt it is actually taken by the other side ets if the 
war was a sufficient excuse for millions of deaths either from famine and hung!!r 

.or from the subsequent efiects of it, namely, malnutrition and under-nutrition 
and, therefore,. of epidemics. The prime duty, therefore, of the Government-
'is not merely'jus1Lto govern, merely to maintain the steer frame and take taxes 

........ 88 crores a year budget· used to come before t,his· body year. aft@r year, 
·apart from the 300 crores that will come now, if not, 400 crores, under the 
~ re  of the war; arid we used to be told at the end of the year .. Oh; 56 ·:>r 

'55 Cl'Ores will be required for the army; and so much for the services; and AS 

to the feeding of the children of this land, do what you like": That is ho,v 
this administration has gone on; it is not a case m~re indivtdual efficiency; 
it is not a case whether A is able or B is able; if is' a case of entirely' over-

'hauling the manner 1n which' the conditions' of this country have got to 1)6 
looked at, repaired and repaired immediately. Unless, therefore, the -basic 

.. plan is that all available lImd which is culturable is brought under cultivation 
and ,the increase Of yield per. acre is brought up to the standard-if not of 
Japan because it is three times· ollrselves ,but even twice wha.t it is now-. 

· I have not, the smaHest doubt that such a government would deserve well of 
· their 'country. But.a government that merely tells,us "We will find a little 
· from here and a little from there; and if it cRnnot be moved and if YOtl starve 
we are very sorry",-that is It kind of empty sympatllN which has absolutely 
no value; it does no credit to the giver and gives very little ~ . e to the taker. 

I come then to the next part of the problem I hope and ~r  tba.t.the Honour-
· able t·be Food Member, when he rises fo answer, will be able to tell us what his 
· basic plan is. I have read out the document whinh be. has promulgated; and 
.. we have put forward what we believe ought to. have been don'e by this Goverl;-
ment year!i and years a.go. In Englal\d I am told and I found it from thp.ir 
,documents that were b i ~  three years before _the war began, they began 

• to conserve food; they made it a problem of their own; so that countries which 
· do not grow food make additions to their: food. production. get from. elsewhere, 
and make it a matter of . their duty in order t:p.at their population may .. e 

· maintained by them in the fTIatter of physical and ethical morale. But WBOI:IP. 
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business is it in this country to care either for the physical or .the ethical morale 
of the Indian people? It is· that which is the root cause; it is that callousntiss 
and that indifference, because this G:overnment has gone on to no other pur­
ppse except merely to govern from the�op. 

To give you an illustration of the way in which my Honourable frientld­
look at this matter. The Honourable Mr. Griffiths got up and said-he deli­
vered undoubtedly as we have always accepted it a very glib speech, but he 
was very particular about saying one thing, and I would like the Rouse to 
examine· that in order that you �ay see what is the mind behind it. He 
said "Oh,, yes; I agree your policy is good enough though your administratiun 
is bad and corrupt; but take care that the duty which the Central -Government 
has undertaken, the task of feeding Calcutta----,'.t;hat. should not be disturbed''. 
So far as the yield of rice in Bengal is concerned, I do not see that the 31;1 
lakhs of people in Calcutta are any different to the rest of the population of 
Bengal. But I know why this demand is being made. It, is this. "It doea 
not matter what happens to you and the rest in the rural areas 9f the country, 

· but we who live and who trade and who have industrial factories in and
around Calcutta, we must be :first fed, whatever happens to the rest of the
land." ...

Mr. P. J, Griffiths (Assam: European): On a point_ of personal explanation;
my inclustrial constituency is in Assam-not in Calcutta.

Mr. Bhulabhai J. Desai: So far as the Europeans are concerned, I hope
my l\)arned friend absolutely understands that this quibbling is to no purporn.
I was not talking of Mr. Griffiths personally-I suppose he will find food where­
ever he goes; he has not much difficulty about it. But the question was:

· Why was it-he said it? I turned it over in my mind yesterday, why Calcutta
was singled out for this particular purpose o"l' a soft corner in the heart of. the
Central Government? Yes.-. It is of course the jute mills, it is the jute trade;
it is the residence of the bulk of the Europeans wno have very well prospered
in this country-I do not object to their prospering, but I do object to any
discriminatory treatment which they require for themselves and those by whose
sweated labour they are probably hoping to. make profits. It is- that which
has my objection. I have no objection to Calcutta as Calcutta: they are iu 

good friends of mine as anybody else; but the point is that the rationing. of
the cities sho_uld have a better purpose than the purpose which 'one cannot help
arriving at�not by any suspicious mind but by a process of reasoning. The
reason why the cities are being rationed, and particularly the principal ones,
is: "Oh, yes; we are fighting the war; we have got our industries situated
there-what they call the' essential industries�round about a few cities. What
will happen if the labourers were not fed and the factories· came t9 a stand
still?" So that, while I admire the policy, I do ,not have the least objection
to it if the rural areas we_re equally well treated with the cities. Who object:,;
to it as a mere matter of administrative convenience? But if there is any­
thing more than mere· administrative convenience 1 that. the cities may be·
preserved_ along with the industries which feed the war, and the rural areas may
look after themselves, that is a matter that I am not prepared · to accept.
Hence it is that we come to the real cause of the problem, . the problem of
rationing the cities-on which one may congratulate one Member or the other
-whoever devised it ought to know what happens in the rural areas today.
Even in those areas which are supposed to be self-sufficient, if not deficient,
even there the distribution is extremely poor. The administration is very much
typified as, Mr. Griffiths frankly a;dmitted. In other words, one Collector
says: "Oh, yes; my area has a cerfain amount of surplus; but I am adminis­
tering this district; what do I care for the neighbouring one." And the neigh­
bouring one starves while. this district pro9al31y has some sort of surplus which
they can easily spare. · But the actual reason is this, that in the matter· o�
the adminiRtration of food policy and food distribution. there is no policy atf
all. There is no policy of any real attempt to raise a greatef'
yield, out of great�r land and_ better land and better mannrecl , fam1 an&
better cultivated 'land and better seed. That is the way to i1wrease th'l.
'

D 
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yiela, not by merely tialkmg abou' ii. in newspapers or ii:Yini 
three or four days. 

Tha. cannot be achieved, bl:t ~  come to distribution. I 
that so far AI ~e movehl.ent. of the. crops of this country are concem,ed. 
from a Burplua to a defici\ aIea, Lhere is not that .attention to their movem. 
which t.he· problem deserves. True, you can make ~ e efficiency of .the_; •• i 
as an excuse for a. I am told for example, and'l take the figure. from their 
011"8 published recoMs, that out of 100 traina, 60 r~i i now run on wh';'.ia 
called military purpose. The other 40 carry goodi for the civilianpopulatioG 
and civilian traffic. ~ is the ··lIituation to which we have been re e ~ 
In other word., the fact comea tothia. Nobody saya ilia, you should not 
fight lhe war but if the efficient i ~  of the war means that the rest of the 
country, at the end of the war, will find itself in a ~ of 'starvation anct 
epidemic, you would have fought the war in 'vain so far as we Rre concerned; 
because it. is no longer a mere political problem. You may very, well' remem-
ber-and I believe it is writ large even in British hilitoyY-that hung.er is the 
most potent instrument of revolution anywhere in the world' IOnd you are 
driving..the country moo the jaws of. hunger. There are causes sometim.s 
which rise mto. flames,. go down and allay hhems.elves ~  a permanent hunger 
of tfte ki ~ th",t you have created in this land is me i~ which ought to 
he eradicated, even at ~ cost of other things. Hence it is that we make-
the l\ppenl the,t so far as the mov.ement of crops, particularly food crops, i • 

. concerned, greater facilities ought to be given than we have hitherto been 
able to !lee. We find that the distribution in certain areas is so unequal. 
that we' find ~ ere is less there ilhan what is sufficient for the people" 
You begin with that i i i~  i eb ~ {'ven with that disadvantage. whail 
little -remQins is not evenly distributed. You can easilv understand whaft 
happens. ." . 

. That brings us to -the third part of the amendment which we have pUI 
forward before this llouse-that is the corruption wmch is rampaut in the 
lne,tter of the administration of this policy'- I· agree that it is pOl!sible for 
my Honourable friend", 0.11 t:he -o{per side to 91\Y, :aft.er all the subordinate 
officials in that particular hicrarchy to which they belong are men drawn from. 
this land and that, to that extent, the lower standard of morality is probabi:v 
as much to blame us an.vthing else. It is true, but what answer is there to-
this question .. You have undertaken to administer this country. You ha'Y6 
taken away every i i i ~i e from everybody and having done that yon now 
say 'Oh, the agents whom we employ being Indians,. we do not have any blame· 
to bear'. That will not do. The fact reIQains today that in the matter' of 
the food policy" the inequalities of life that are. experienced, the sufferings 
of the poor me,ri that are· to be seen, you cannot just merely wave your hand 
and ~.. in the ~e of my friend Mr. C':rriffiths, that tliere is not that 
,patriotic sense.- The remedy was entirely in the hands. of Britain. I would 
not say 'in your hands'. If ,there had been in this country, among the men 
who administer thi!l. country, Illen who realty represent the country, you would 
not find the e ~ e that you find today. You have' got men who are paid 
.to do a job, who have not that ~ e,nxie"ty for the wE;ln.being of the people that 
we should like to see. You cannot blame if that machinery goes· into the 
conilitiQJ'l. into which it has gone now and hence it is that the' whole system 
of Go've,rnment in this country has got to be overh!iufed. We have said itf;O 
often in the past. I do not say it on any i i~  ground whatever, nOf OIl 
any. facial. ground. We Bre saying it on one and one ground alone-thRt 118 

long as you do not ha.ve an mi i r . i ~ in this country which I'espohds to 
. the people and to which the ~ e respond, you may be quite certain tbat 

YOll will never be able to tackle the problem that has come before this Hmille 
:md· vou cannot solve one iota of it at all. Hence it is that we have movefl 
this ·amf!ndment. The Honourable the Food- Membel' simply says he will 
·~ i er n. We the,nk him very mueh for this sop and you will never give it 
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. ation it deservei; unless the pinch that i1 now felt by ,he poof 
· .· " Jranliferred to you. 'fhe helplessnesa of the situation _was welt known,
J9'��eciated and well felt-that the administration is in the hands of. men
w� we crannot influence to the _extent and in the manner in which w.e
aho\ild iike to be able to do it,·-and it is true to say t,ha.t whenever there i� �
f$!h�e, whenever there ia any popular problem to be solved, t�e Oovernment
of the day, aa it now exi1its, always fights ahy of :[)Opular machinery. I have
read some of the circulara of Government. They think, "These agitators· will
�et intq; touch with the people, they will do good to ·them, they will briug
�bout 1ome equal distribution, wil1 persuade those who otherwise may not be
persuaded by us. 'I'he result will be ·that people will be with them and where
shall we be". Hence it ia that it· is an im,idious political idea that has often
•aken hold,' ati all events, of the district officials in this country. 'fhey will no�
.allow auy popular machinery to get int.o t.ouch with the people at large. They
do not want to use them, lest ultimately they may find themselves isolated
in the condition in -which they are and want to be. He_nce it is, as I. aaid,
;hat we say that people must respond to them and they must respond to the
people. Here there is a complete cleavage of that situation which has resulted
in the condition in which we find ourselves. We cannot therefore forge• the
le�son that Bengal has lie.ught, us. We' cannot 'forget the·· lesson-that i�
MaJabar &,nd other parts of that 'area you have got about a third of the ration
that a human being can subsist on. We cannot forget all j;hat. You can
.do something for the solution of thi1 problem· even while you are in office.
Unless you enlist popular association ,and unless you enlist it in a wholeheart,ed
manner, without any mental reserV"Btion, you may be quite sure that the people
will not respond to you. UnleS8 you do that, as my Honourable friend here
•loquently '"ppt it, the blood a,nd the miseries and the deoth of. thousands· of
•hese unfortunate people will be on -your head1. We have not mo-qed this
amendment in any spirit of antagonism. We have moved this amendment with
a view to helping you so that you may recognise the erroru and the aitliculties
of the situation but if you dare to oppose it, let the Hou1e and the- country
tlecide it. "" -

The Bonour&ble S1r J,;val& Pr&lad Srlvaat&va: Sir, one of the. principles 
which I have adopted in replying to the debates of this kind is that truth must 
be told and faults must be owned, and I am going to answer to, this debate 
-on those 'lines. 

[ At this stage, Mr. President (The Honourable Sir Abdur Rl\him) resumed 
the Chair.] 

Sir, I am happy tQ say that although bouquets and coconuts have· both been 
;thrown �t me during this debate, nobody has thrown rotten eggs at me. 

Kr. Abdul Q&tyum: T-hey are very expensive: 5 annas per egg. 
The Bonourable Sir Jwala Prasad Sl'ivaatava: I was going to say that 

perhaps because eggs have become too expensive. :J dd not 'say that the charges 
which have been made against us have stunned me or 'el>'en da�ed me. In 
fact, I feel that my main speech at the opening of the debate holds the field. 
I have noti heard one definite criticism of the- policy which I enunciated in that 
·speeeh. There has been a ·great deal of criticis·m in matters of detail, but the
'policy remains unasso.iled and I am happy to say that the House as a whole
recognises-I feel that wq,y, I may be wrong-that the policy which the Gov­
emmenti is now following is the right one.

, . .An llOnourable Kamber (from the Congress Benches): You are wrong. 
The Bonourable Sir .Twala Pr&8Bd. Srlvutava: I am very sorry to sa:y that 

politics have been imported into this debate. I have kept food out of politics 
&11 the time the.t l have been in charge of the Department. I have been 
very anxious that ·no political considerations should be- brought into food rmd I 
Jhink I have succeeded to a large extent. J have' received in place!! the co­
operation from all sections of the people, people belonging even to the political 
institutions to wltieh ·my friend1 over . there belong. I have congratulated 
myself -on. this fact and J would expect tbi!I A!lsembly which co1uist!! of the 
ehosen repr�i:;entatives to follow that example. 



• Kr. Bhulabhai J. Dtl&i: No; that side: not the 391 
. The Honourable Sir Jwala Pruad Srivaatava: Now, Sir,' I. will deal with 
~ me hf. the main charges that have been made against us. The, first charge 

. .-hich has been made is that ~ war caught us napping andthllt we were not 
~e re  before. the war ,broke out or soon after the war broke out to deal 

with tU fooo situation as it might have arisen. I do not know whether I urn 
expected to put up a defence on behalf of the Govtlrnment of India tonight 
h8l'e.· I have been in charge of the Food Department for only a little over' 
15 months, but I have looked up some of the records and I would like to give 
to the House some facts as to what happened in the beginning of the war. 

The Government of Tndia, soon after the declaration of the war, that iii to 
say, in Septeinber 1939, decided to impose prioo restrictions on all primary 
commodities. The provinces were delegated with emergency powers in this 
regard. In October 1939 a Conference was called by the Government of India. 
to discuss this matter, especiaIlj with reference to food pl'ices. This Confer-
ence 'was attended by the re re ~ i e  of the Provincial GOV'emments and 
the 'States, and amongst those attending the Conference were the re'presentatives, 

,of the provinces where -Congress Ministries functioneti. This Conference 
unanimously opposeq. the imposition of any restriction on food. either price 
control or anything else. The Congress in those daYIL thought that the agri-
culturist must be allowed to make the most out of foodgrains §,nd there should 
be no restriction on foodgrain prices. The Congress were very definite in their, 
views. In my ow,n provibce of the United Provinces, as an employer of labour, 
I myself approached the CongresR Ministry to· thin'k of the future when there 
may be .hortage of foodstuffs, but they' S6Dt me away saying that I had some 
ulterior motive iq asking for restrictions to be. impolled on foodgrains. They· 
thought, at . that time that there was no necessity to check the prices of food-
g-rilil1S, like my friend Prof. Ranga who is still of the sa.me view. The 
Congress, who could have started price control in the beginning .of the war, 
did not do it deliberately. It was their .belief that anI restriction imposed 
on prices would ~  be in the. best interests of the country. I do not blame 
them· for that. Nobody could fet"eeee the circumstances which arose lat.er, 
and I am sure that even if the Congress were in power for the next 12 months 
or 2 years, they would have continued with that policy. Thcy were convinced 
that in the interests ()f the cultivators no lowering of priceR Ilnd no restriction 
of prices of foodgrains was desil'nble, ThereforE', I Ray t.hat we were 1111 
I'llught napping. 

The Government of India Ilgain called another Food Conferenee in January 
1940. That was about four months after the declaration of the war and that 
-Conference also unanimously resolved not to impose any price control on food 
grains. 

An Honourable- Kember: Wa,s' t,he Congress there? 
The HC?nourable Sir Jwala PrIUd Srivastava: I am unable to say so. It 

is a pity they disappeared all too I';oon. What happened actua1ly was that, the 
price of foodgra,ins rose sharply soon a.fter the declaratio:n of war. Then 
because of the war,' because of the course which t.he war had taken, prices 
became stabilised a.nd theri theY,started falling Actually ,/lnd they fell very 
nearly to the pre-w&r lenl. 
~ HODODrabie Kember: Why b ~me ~ e Congress? 

. The Honourable. Sir Jw&1a PrafId Srivastava:' I a.m no·t· at all bla.ming the 
Congress. I am pr&ising them. Let my ,Honourable friends disabuse their 
minds of this.' ... 

Now, Sir, nobody could have thought of imposing price control of food grains 
unt.il actually the war situation b.ecame much worse and that wall in December 
1941 when Japan declared wa.r. The real trouble in India so far as the food 
si;uation goes 8rose after the entry of Japan into the war. This contingency, 
I submit Gould not have been foreseen by anybody, whether it is this Government 
or it. was the COllgrel!JS Governmen\ or the Muslim League Gonnunent. How-
ever, I do not think it is much use crying over spilt milk., As I say. none' 
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. of us .was an astrologer and the course 0£ the war could have been foreseen 

.only perhaps by Nazi astrologers or the mad men of 'l'okyo. You and I 

. could not have foreseen it. That being so what did the Government of India 

.do? _ As soon as the war against· Japan ·was declared, and when we fore&aw tha� 
there w�s a chance of our losing Burma rice, we called a conference and we 
imposed price control, and ever since then ,ve have bee1+,. working to get the 
better of the food p.roblem in the. country. We h::+ ve made mistakes, I am _ 
free to confess. But so would you have if you were doing the job. Perhaps 
you would have made worse mistakes. Anybody tackling a problem of that 
kind and of that magnitude is bound to make rnistak,es. The wonder is that 
we have not made more mistakes. l think, Sir, that on the w}:iole, we ·have 

-done extraordinarily welL I rerneniber, Sir, that last year this time when
there was a food debate, nobody talked of chickens; poultry and· eggs and those
kinds of things or of cabbages. They only talked of rice and wheat. The
fact that they have forgotten those cereals now and are today talking '"()f
protective foods, such as poultry� eggs, chicken and niilk-I admit my Honour­
able friends are more interested iE those things which contain vitamins-�is
· change in their topic for discussiop ::;hows that really the food situation of India
has vastly improved. There is no speci'al shortage of foodgrains. I admittefi
in my original speech that there were loca,l shortages in some parts but I think
I have . dealt comprehensively with the main deficit areas and the steps we
'have taken to relieve those shortages. But there is no major catastrophe any-
where howsoever you may like to misrepresent things. Sir, the main proof of
the success of our policy is that prices have fallen all round. ·Wheat and rice .
are the. two main staple grains. As I told the House in my initial review,
the prices of both are rapidly coming down.

An Honourable Member: With what rapidity? 
The Honourable Sir Jwala Prasad Srivastava: If the Honourable· Member 

will read my original speech. he ,-"ill find the figures. I do not want to repeat 
them and thus_ take up the time of the House., Sir, it is gr�tify1ng that 
prices have gone down as they hJJ,ve done. There is_ no doubt about it that 
the situation in the country is much better. I £io not say. there is no.·room for 
further lowering of the price and to that extent, I am in full sympathy with 
,one clause of one of the amendments. At the sam,e time, l would Hke 
Honourable Membe1'S of t:he House to decide among themselves as to what is 
,the right course in regard to prices to be adopted. Some of the Honourable 
Members have impressed upon me that we are trying to ruin the growers. 
Another set of Honourable Members have said that prices are still too high. 
Now, Sir, judging from the speeches made this_ afternoon and yesterday in the 
House, I have a feeling that we are somewhere in the right. In any case, 
Sir, I wish to assure the House that the Food Department are mo)'lt anxious 
to fix prices -which will be within the reach of the poor!!St consumer and will 
at, the same time be not unfair to the producer, leaving him with a reasonable 
margin of profit. We realise and sympathise with those who st�nd up for t,he 
-cultivator. We know he is the backbone of the country, but at the si:ime time
who must remember that there are poorer people in India than the cultivator
who must be fed and it is the duty of the Food Department to feed them.

Sir, I will now turn to some remarks made by my very old friend Mr.
Griffiths. I was/ very ghid to hear his eloquent speech · but I felt somehow
that he mistook the forum; he thought he was speaking in the Bengal Legisla­
tive Asse;nbly and that he was not Mr. Griffiths but Mr. Fazlul Huq. Anyhow
we have. taken a note of many of the points raised by him and I wish to assure
him that they are mostly. provincial and there is no difference of opinion
between us and him in regard to them. The only point that I should like
to enlighten him on is in connection with the "Grow More Vegetables" work
which is being done by the Government of India. My Honourable friend
Mr. Tyson has given you an account of what his department is doing in this
direction. I am not going to enlarge on that but I should like t.o say that-in the
matter: .of control of p1ices of these articles my department is exercising every
vigilance. Of course I adrp.it that we started a little late in this, for· the simple
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reason tha\all our enel'gier were Abso.rbed in the matter of foodgrains. We 
took first things first and we are no.w. devoting o.ur atkntion to thi.s ii~ right 
earnest and I should like to tell the ;House of what is being done by the ~
erument of India. We fully r811.lise its im}?Ortance and we consider that the 
~ r e and high pi'ices are dq.e very largely not so much'to the army denullld 

.as to other eontributOry factori which exist at the re~e  lIIo.ment, Bit', the 
.main difficulty in ooutrolling the prices of tliese articles is the difficulty of 
-Jiecuring control of production and stocks. They are not like foodgraius where 
we c8nprocqre large quantities and keep against a' riie in the market. How-
t\\'er, Sir, what the GoVel'lllntmt of lndia have done is that they have stinml"'ted' 

,action by the ?rovincial Goverumentsin close collaboration with the military 
authorities to take certain basic steps, such as, to. survey and ascertain local 
,resources, to increase and oo-ordinate local production, divide the resources 
available, to allocate'them to priority C0nilUmers, co-ordinate ~, demands and, 
above all, reduce or eliminate the. element· of co.mpetitive purchasing. For 
this purpose, Sir, \vb have formed area and provincial co-ordination GOll}mittees 
,on which the Centre, the Provinces una the defence r !e~ are represented. 
'In addition, in Southern India, we have formed in C .m ~  with the 
E., H. and L. Department a specilri; committee to deal with cattle movement. 
Apart from these measureR, whenever the Government of India receives 
information of the imposition of a ban which involves other provinces or States, 
we inquire into the me~i  of the case and endeavour to secure the necessary 
'"6o-oroiDatiou of supplies by discussion and- agreement. Finally, we are ill 
constant correspondence with the provinces and· StAtes as to the importance 

,.of securing the distribution of non-cereal fooda to tho.se sections of the popula-
tion which most need them. I am glad to say that I believe tbat -Provincial 
Governments are now fully alive to these problema. 

The case of Clllcutt.a appears to be a special ane. It is a pity that the Pro-
. villcial Government of Bengal did not move in the matter early enough, but, 1 
wish .to ~ r~ the Rouse ~  they have ~  got down to the job and I hope 
the SituatIon m Calcutta mIl soon be reheved. In addition Sir the Houl!e 
.~ r b ~  r~ tha,t. the Govemment of India have im ~ e  iarge quanti-
-tIes of tmned mIlk whICh haIL come as a boon to many places where women 
and 9hildren have been suffering from mal-nutrition. . 

Dr. P. If.' Banerjea: A mere drop in the ocean. . 
The Honourable Sir ,fwala r~ Srivut&va: No, it is a fair quantity. 

'I admit it is not sufficient. hut still it is very useful. I have seen this milk 
distributed in areas of Cochin and Travancore with· very good results. 

Sir, I wish to assure the Ho.use that so far as protective fooas are con-
carned, they are; now our main ie ~ and I hope this time next year Honour-' 
able ME!mbers wlll move on to somethmg else and not take up protective foods. 

An Honourable .ember: You think the war will go on till then? 
The Honourable Sir Jwala PraI8d Srivastava: The next thing that I 'should 

'like 'to. talk about is this question of feeding Calcutta. I know many 
Honourable Members are keenly interested in this problem but they, are aware 
that last -year we agreed to feed Calcutta in very special ~ ir m~ e , 

. There is an ~r  shortage of rice in the country; there is not enough rice-
to go round and the needs of other parts of India have to be taken into 
account. Last year on account of t:he famine we decided that we should 
take Calcutta out of the hands of Bengal in orner to rest-ore confidence, and 
I am glad to sa;y1Jlat we have done this SllCMssfully. The time is not ye\ 
ripe for announcing any i i~ decision on this matter because we are !!ti1l 

,collecting the figures. But my present feeling is that once we have received 
all t1:le surplus -and deficit figures from tlie' provinces we should treat Bengal 
and {)alcutta in tlie stUDe way lUI ~  other province for the 'Pnl'J'Oses of the 

'basic plan, that is to say., if it is found that Bengal including Calclltta is. 
aeficit in any particular 'grain we ~  try to :TIaet the deficit; Flubject to onr 
-overall llIupplies. If it ia lurphlFl it illl up to the Provincial Government to 
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I . . <'f .• ;ithin its own boundaries. That ii my perional inclinotion. 
I �" . . ·,(this because I have got auything against Bengal or Calcutta-

.. ' •',,'.\ .�t has l;>een our niain concern during the last twelve months-
a ». !''"', , b;u,i; I find that the needs of other parts of · India are far greater. 

They'.llave. been. neglected in the past because we had Bengal on our ha_nda.
I thinlt. it ·is tilllle now that we did something for them. When I say this, l 
would Ulce to correct a misstateme11t by my Honourable friend, Mr. Bhulabhai 
Daaai: Re thought the.t the total scale of ration in Travancore or Cochin was· 
six ounces. That ie not so. 
. llr. Bhulabh'-1 J. Dt'l&i: I took it from my friend, M:r. Seth, who 

. belongs to .Malabar. 
The Honourable Sir Jwala Praaad Srivastava: It is not so. The ration. t,here is 12 ounces out of which six ounces is rice. It has always been so. 
An Bonovable Member: That one cannot eat. It contains worms;-.pebbles and ·what not. 
Kaulau.a Zafar All Xh-.n (East Central Punjab: Muhammadan): Do you-.think that· 12 ounces are sufficient? 
The Honourable Sir Jw&laprasad Srivutav&: I am not sayini: anythine: of the kind.. That is why I am appealing· to Bengal and to other parts of India to give us .more rice t_o increase the ration of Travancore, Cochin and Malabar. I have just been there and I feel that the people hav� undergone· terrible t1train dw-ing the last three years and now it is time the.t we gave· them morP . rice. The difficulty is that people i� th�e areas will not eat. either millet!:: or even wheat. They are used only' to ·rice, and so it is neee1-sary for us tg find. more rice for them and as the Honourable Members would.: realize that the resources of the G9vernment of India in rice are meagre. 
Mr. B .. A. Sa.thar H. Eaa&k S&it: May I correct one discrepancy. The B9D,ourable Sir Jwala Pruad Srivastava:- Let me fiiifsh my speech ..I am sorry, I cannot give way. · Andther matter which has been dwelt upon is the question of rural areas .. L_a�t year people were anxious �ha� even ci�ies. should not be rationed. Why cities have been chosen far rat10nmg first is not because - of 11ny military or im}?erialisti<! reasons, but for the sitnple reason that cities don't grow food­gran�s. anrl the pe<;>ple there . �ave got to. get · f�grains 'from villages. In oondit1ons of scarcity the cities starved. That 1s the only simple reason·why we started with the idea of rationing in llities, and I am glad we ha� very lar�ely succeeded. We have now under ration 42. millions of people and I thmk the number of towns is 420 as I said 'in my speech. This is no mean achi�,·e.ment for 12 monthi'I _because at one time people were all oppoi.t· ed -to rt1b<:Jmng. They thought it was an imposition which they did -not,want to tolerate. I am glad now that people are asking for an •exteneion of mtioning. ,; 
lllr. N. lll. -Joahi: Which p�ople1 
The Bonoura'ble Sir .Twala Prasad Srivastava: People living in. the cities.
About rural rationing, as. I. have told t?e House, w? are startmg an e�-

eriment in Malabar. It is a very · complicated and difficult matter. It 1s 
�ceompttnic.d by compulsory rural procurem�rit. The d_istllic� 'Y]iich i�po�es 

· rationing has got also to procure all the avmlable supphe.s. w1thm the. d1str;et
d thc>ii if there is a deficit it has got to arrange additional supplies from ant "de "Htlabar is the first dii;;trict in British India where rural rationing on si · n • · · h t · t t d ·f ·t is. heinq.. sLarted. I am watching the experiment wit grea m eres an 1 i 

eueceedi!, as I· hope it will, then I think it ou�ht to be extended to other 
deficit areas. I have already suggested that Vizagapatam should be taken· 
next. . Prof. N. G. Ra.nga: How long will 1t· take? 
- The Honourable Sir Jwala. J:truad Srivutava: In these thing• you eannot 

go too fast. I� depends on the 1,>eople themselves; it does no£ relit with the-
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Government. at all. The. people have got to get used to it, and we have got 
to learn by experience what pitfalls we have to avoid. I do not! with \0 say 
more on this subject beyond assuring the House that the FOQd Department 
is alive to the needs of the rural areas and is doiog whatever it .an. 

Another' matter which has been prominently dealt with in the debate is· 
the quest,ioll of corruption of Govel'llment officials. 

Dr. P. N. ,Ban.rjea: .;Rampant everywhere. 
The Honourable 81r .Tw&la Prasad Srivutava: I am not aware to what. 

extent corruption is raIPpant but that there .is some oorruption I bave DO 
mannor of doubt, but as the House knows how very difficult it is to eradi-
cate oOl'ruption in such matters. The Government is most anxiouB to elloteb 
out all misdoers and I would ask for the assistance of the Members of this. 
House ill eradicating corruption. As Mr. Griffiths pointed out, it takes two· 
to make corruption: The giver and the recipient are both to blam •. 

An HOnourable Kember: What, about the intermediary? 
The Honourable Sir Jw&la Praaad Srivastava: And I am sure 'the Mem-

bers of this House will assist us in encouraging the ~i er to cOQle to' UI and 
tell us of any such cases. 

I have only one point more to deal with. Mr. Griffiths said that. the 
performance of Great ri ~ in the matter of food had been so much better 
than that of India. I entirely agree with him but what are .he comparative' 
,circumstances? They started on food administrnt,ioll there seven yea1'\!· 
ago .... 

Kr. P. J. Griftlt'hs:' Why did not .your Government do so? 
The Honourable Sir Jwala Prasad Srivastava: I have explained tc,"_ 

You ,toe, never pointed out that there was any need for food control in India_ 
You have been a Memher of this House for many years. I do not leem to· 
have read any of-your speeches to that effect. 

1Ir. P • .T. Grifftth8: I pointed out six months before your Food Depart-
ment Was set up., • 

. TIle Honourable Sir Jw81a Prasad r ~  We started' off in right 
eal'Q,est on s co-ordinated policy 18 months ago or even less than that. Great 
Britain has got to cater for 40 millions of people. We have to cater for ten 
times that number. Great Britain has the advantage of organised trade I(han-
nels for distribution. We have not got that advantage, Great· Britain'li-
problems of procurement ~re nothing; they get all the stuff supplied to ihem. 
in convenient parcels which come from oversea" .... ' ' 

Mr. P. J. Grlmths.; ~ , no. 
The Honourable Sir Jwala Pruad Srivastava: Most of it. And every bit 

of agriculture, which is not much,}8 controlled. We have to secure our '!up-
plies from millions of small producers: Then, ~r, . take into ~ i er i  
the transpert problem, The ,thstances III Great BntaIll ure nothmg as COll!-
pared to mine. SWI these considerations have not made liS lose heart. We· 
have O'one on and done whatever we could. Sir, I am glad to be able to 'say 
t.hat Sir Henry French when he vis.itcd' this c.ountry paid usa greatcompli-
ment .... 

JIr. Satya Narayan Sinha: How mllch rations did he get? ' 
The Honourable Sir. Jwala Prasad ri~  . . . on ~ we . ~  heen 

able to schiE-ve within fifteen months. S11', he came as a partIal cntlC. His 
ol)iruon i!< worth something .. 

~ .. 111'. Bhulabhal .T. Delli: Did he dine with you? . 
The Honourable Sir Jwala Praaad Srivastava: I think I have dealt with 

many of ,the points which were r i ~  in the d&bate· which. call for?, j'eply 
'from me .. There is one point, left 10 i,he speech of Mr. L16quat All Khan 

• 
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"" wbeD 'he referred to Nepal paddy purchases. I think he has got his facts all 

upside down. 
Bawabucia Muhammad Liaqua\ AU ][han: Why didn't you challenge me 

then\ so that I eould have given you u reply. 
The Honourable Sir Jwala Prasad Srivastava: He had bett.er velify • them. 

(Inten'uptiom; from Musliin League, Benches.) 
It is not correct, to say that the agent who bought the rice b~  it at.. Il 

price above that arranged for by the BeHgal Government. He dId llOt do It. 
Qazl Muhammad Ahmad Kazmi (Meerut Division: Muhutluoada'n Rurul): 

When was the enquiry made? 
Sir Syed Raza Ali (Cities 'of the United Provinces: Muhammadan Urban): 

At what price did he' buy? At the same price? 
The Honourable Sir Jwala Prasad Srivutava: I cannot give ~  the prjces: 

from memory. ' . 
, (Several Honourable Members interrupted.) 

He bought at the price fixed by the Bengal Government. Tliat is the, 
main basic fact. 

Sir Muhammad Ya$ KhaD. (Agra Division: mm ~r  . ~ 
was thi'J calculation made? 

The Bonourable Sir .Jwala Prasad Srivastava: I do not know. As regards 
loss by deterioration the assertions are much exaggerated. 

Rawabzada Muhammad Llaquat Ali ][han: What are 'the true facts? .! 

The Honourable Sir .Jwala Pruad Srivastava: There is no question 01 
not !i ~ the agent to the terms of his ~r . That again is not corrent. 

Rawa!lsada Muhammad Llaquat Ali KhaD.: What are the corraet facta? 
The BODOw:,able Sir Jwala Prasad Srivutava: Some loss inevjtably taBes' 

place. I have not the exact quantity ... ~ '. 
(Several Honourable Members again intenupted.) . , 

lit. Prelliden\ (The Honourable Sir Abdur Rahim): r er, r ~. 

, ft. Honourable Sir Jwala Prasad Srlv .... va: But the way it has ~e  
put is not right. , 

.awabzada Muhammad Llaquat .Ali Dan: He does not tell UB 'the right 
,ray and still he says it is wrong I . 

The ~ r b e Sir .Twala P1'IIaJS Srivastava: Well, i have told you the 
right fact!!. 

Some one raised the question of Canadian wheat not' bein.g tit for 
human consumption. I do not know whether hE:! has tried it. 

Mr.Meu Subedar: I have tried it and I have suBered by it. 
The Honourable Sir ..,.-ala Prasad Srivas\ava: Bot palatesdifter. I. 

have tried it and I like it. It is very ,nice. In any case I tell you a sample 
of this wheat wus approved by t)1e Bombay Provincial Advisory Committee 
who 1 believe tested it. They must. have cooked it and eaten .it and they, 
were quite satisfied with it' and I have the authority to say' that Sir 
Purshotomdas Thakurdas found it absolutely right. My friend Mr. Manu 
Subedur might make further enquiries into the matter. 

Mr. Manu subtdar: You were too weak. You could not resist His 
Majesty's Government. 

Xr. Satya Narayan Sinha: You can stomach anything I 
The Bonourabl&, Sir Jwala Prasad Srivastava: A number of amendment!! 

have been moved. I will now deal with them. By the trend of the e~  
they have not traversed my main statements with regard to the policy r,nd 
achievements of the DepartmeX).t of Food and yet it is thought fit to condemn 
us for a number of things of which ,,"e are not guilty on the mi ~i  of the 
other side of the House. Not a word has been said about the. inadequacy of 
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v;anaport. I am glad to say that there is complete understanding be e~  
~e Food Depe.rtment and the W ar ~ r  e .~me  and thanks ~ rq 
Colleague on my left, things are workmg very well mdeed. No e~ber had 

~ word to say against the ""War Transport e r me~  and yet 1D: one of 
the amendments that Department hus b~e  brought m. ~ err .  I 
would uppeal to the House not to be cawed away by emotlOl1 01' by. 

lIr. Abdul Qaiyum ... logic or good sense t . 
fte Honourable Sir lwal& Prasad Srivutava: First of all I would oeal 

with the amendment of 'Dr. Zia Uddin, I regret that" Government eannot 
GOOept the amendment as it stands. It must! vote against it although .:ome 
of· the points which the e~ has ~ ~  already form part of the Gov-
erp.ment policy. On the specific pomts raised by the Honourable Member 
the attitude 01 the Government of India is as follows: The Government do 
~  B4mit that no effective measures for groY"ing more rice have been adop'-
ed. Pled.uct.ion is a matter for the EducatIOn, Health and Lands Depart-
lUent who have already dealt with ~e e~i  of the Grow . More ~  ~
ilfIWn , l'artiFularly the question of mcreasmg the production -of nee. 'lhe / 
"HoUse is however aware that a great deal has been done by the Army already 
.~ Qrder to reduce its demands on the stocks avail"ble for the civil popula-
tion in the establishment of poultry, cattle and vegetl;'obltl farms . 

. Dr. P. If. Baatr! .. : In what portion of the ~ r  

fte BODOUI'&ble Sir ,yala Pruad 8r1vutava: The ,Food Departmen' 
, r ~ ~  e,gree with ~ r~b e Member in his advocacy of steps io 

,\ttilise the re r ~ of Aseam for growing more rice and this .ili one of the 
~  which I have been chasing for some time. This problew is under 
active "consideration between the Food pepartment and the Departmen, of 
E4uClU;ioll He,," th and Lands and certain proposals will r~  be made to 
~ . 9 0 yernment of Assam. 

- Now with regard t() the control of prices -and \he blf.ck market. The }:ood 
Department is at one with the Honourable Member in b&1ievmgthat the con-
wI ot stqqks ,ill an essential feature for the control of prices. The aim which 
Government has e e ~e  i~ its procurement machinery in the past year, com-
bined WIth the assurance which it hRS had. of imports, has enahled the Pro-
vincial Governp:lOnts to build up stocks with the result, as hilS been aruply 

~ , that confidence has been restored and prices, particularly in the 
Eastern ~J~i , have shown a marked and continued fall. I take note of 
~e particular methods which the Honounl.ble Member has advocated for the 
control of individual stocks. I may say that it is the policy of the Govern-
melltof India to stimulate Provincial Governments and' Administrations to 
improve both the .procurement machinery and their administration of tht! 
Foodgrains Control Order to the stage, where they have both effective how-
ledge )f the location of stoc_ks and the means of controlling or acquiring those 
stocks if required. That also dealR with the objection -raised by my friend 
!lr: Griffiths. As regards statistics, I agree with the Honourable Memb!1l' _at · ~ improvement of statistical infonnation iii an essential part of the 
ir;pprovement. of food control. We already have a scheme for distribution, 
from ~ r .  to deficit areas on the lines advocated by the Hqnourable MeUl-
-ber.-"'lofood grain can move except qn Government account and Govern-
ment's i !~ is that the necessary priorities for the transport of food graitls 
~  ,i!lust. We are, however, constantly watching the situation in con-
~ i  with the War Transport Department and wherever we lind that the 

~ r~ ~e  allotted are insufficient we ~  not hesitate to press for such higher 
flrlOnt,lI'lS all may bE' necessary._ It 19 already the policy to fix maXimum 
price!! for the whole of India by statute. We have proceeded & very long 
way towarde thill goal.· In the case of rice we have not yet been able to 
realise an ~ i  maximum on a single all-India basis. We hope to be 
:.iWetodo so m the course of the next ~e e months. 



We lullf' agree with the Honourable Member in the desire to Msoeia" 
non-official Members of the Legislature with the Food Administration a' 
,every stage. So far as the Centre is cohcerned the House realises that I 
have' established a Central 'Food Advisory Committee and Price Advisory 
'Committee in. addition to the Standing Committee of the Legislature, whosE' 
assistance and advice I have constantly sought and gratefully acknowledged. 

As for rationing, I am afraid that I cannot agree with the Honourable 
Member that rationing should be confined to towns with a population of 
150,000 or over. Our policy first of all is to extend rationing to all towns 
with a population of 100,000 and then to extend' it where necessary' to 
.maller towns. My information is that .. wherever rationing has been intro-
duced, . in spite of complaints which we have received on certain aspects of 
'rationing, there is developing a general public demand not only for the exten-
.. ion of rationing 80 far as food is concerned but for its extension to othtr 
·eommodities outside the range of food, pure and simple. ' 

I agree' with the Honourable 'Member in deploring wastage of food whf-r-
ever it hag occurred and could have been prevented. At the same time, we 
must acknowledge the great difficulties which Provincial Governments han 
10 fact) :n setting up the organisation necessary to, prevent this wastage. 

Sir, this it; as far as Dr. Sir Zia Uddin Ahmad's amendment goes . 
.AJ; regards Prof. Ranga's amendment, I am \Ulable to accept it, It! it 

,stands, although I have very considerable m ~  with many of the points 
'Which the Mover ee~  to make. These points are already engaging our 
attention and I will not giv:e the detailed f,cte, which I have already stated 
in Illy Bpt>ech. '. 

Thea,' Sir, there is an me me ~ moved by my friend Mr. Essak Saito 
Government do not accept this amendment and must oppose it. The 'L"ood 
Department does not accept that the defects pointed out by the Mover exist-
e~ in the WOrk}llg of the. Food Department ",t the Centre. I have' stated the 
true facts in my' speeches and I cannot accept a censure of that kind. In 
fact that, censure is not justified at all by the speeches made in this House 
or by t,he mover of the amendment himself. His speech was reC . i ~ 
of the work which has b~e  done by the Food Department. That being so, 
I think it is a little hard that an amendment of that kind should be movad. 

Sir, I\S regards Mr. Chattopadhyaya's amendment" we are in generul 
sympathy ~  the object of it but we cannot accept it o.s it IItands. The 
facts Qhow that a very considerable improvement has been effe,cted. in the 
BE-ngal situation and the Bengal Government is already taking advantage of 
4ooperativt>' societies. - ... ' 

As regards Mr. Avinashilingam Chettiar's amendment I have considerable 
lIympathy with many of the points which the :Mover seeks to make but I am 
unable to accept the me me ~, , 

Before 1 sit down I would like to thank my friends, the non-official Mem-
bers of this House, for the many vlIluable suggestioIliil that they have made. 
As was tl.ssured by Dr. Bao, we shall examine everyone of them and- i ~ 
our b~ ~ .consideration to them. In fact ~ I detected was that many of 
the cnticlsms were levelled not so much agalDst the Centre .as against cer-
tain acbJ of omission and commission Qf the Provinces. 

I t.nke this ~ r i  ~ k ~ e i  once again the continued ~i
allce !!ond conl'ltl'Uctlve suggestIOns which I have received from the Honourable 
Members. \Vhatever may be our differences in matters of detail, our main 
objective is one Illld' common-Food for all, on which the life of the commun-
ity depe?ds.. Whate:v?r Government ma:r be in :power, it cannot have any 
other obJective. ~ C  as such are entirely outSIde this sacred sphere. So 
let us bend our energies to real, honest constructive work for the common 
good. 'Yithout your '!Iupport, the support of the ch,9sen representatives of 
pflople like r ~ e , my Department cannot achieve anything worthwhile. 
With YOul· help nothing is impossible, I am quite sure ~  that. We have 
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'" lSir Jwala Pralad Srivutava.J • hour of unprecedented crisis in 'he' 

be not INlrled by political rivalries. 
set a great and noble task in .an 
hist.ory of our nation. Let that task 
That is 111 V wish and fervent appeal. 

)lr. Prlstdent (The Honourable Sir Abdur Rahim): Order order. 
lIaulvi Syed Kurtul& Sahlb BJ'hadur (South Madras: Muhammadan): On 

8 point of information, Sir. I want to be informed on certain points. Neither' 
the Honourable Member nor Mr. Tyson have' dwelt upon the very importan' 
question raised in t,he debate, that is, regarding· ~e. line system in Assam. I 
want to be informed about it. 
. Kr. President (The Honourable Sir Abdur Rahim): Order, order. The 
Honourable Food Member has mMe his reply. 

The motion moved was: 
"'IJiat the food situation in India be taken into consideration." 
The first. amendment is in the Dame of Dr. Sir Zia Uddin Ahmad ... 
Dr. Sir Zia Uddin Ahmad: Sir, I do not press it to division. 
JIr. re~ e  (The Honouraqle Sir Abdur ~im  Does the Honourable-

Member wish to withdraw it? 
Dr. Sir Zia Uddin Ahmad: Yes, Sir. 

" Ill. PrYident (The Honourable Sir Alidur Rahim): F'\S the Honourable-
Member tht' leave of the House to withdraw his amendment? 

:aOnourable Kembera: Yes, yes. 
The . amendment was, by leave of the Assembly, withdrawn. 
Ill. Prelldent (The Honourable Sir Abdur Rahim): The nf'xt one is in Jihe· 

name of Mr. Essak Saito . It is: 
"That the following be added at. the end of the motion : 
'and having conllidered the same, thia B011lleis of opinion that Ute ~ r i i  of 

procurement and ~i rib i  bet.wee1l .urplna and deficit areaa i.~  '''fIly wanting;. 
1.hat the transport lD that. behalf i. not ad. equate and timely (even e ie .J~ ag the priority 
for war purp<lH8) and that the pricea re~ beyond the means of the maIfr of the poor ia 
this country; and that the ."pa taken by GOvernment for exercising vigilance over -eradi-
('ation of corruption among thoae 8Ilpp,d by Government. in the matter of the eJtecu\io. 
of . food work are poor and ineffective'. ' , 

The A!!sflmbly divided: 
AYE8-61. 

Abdul Qaiynm, Mr. / 
Abdullah. Mr. B. M. 
Ablan, Mr. MUhammad. 
Azhar Ali. Mr. Muhammad. 
Banerj\)&, Dr. P. N. 
Chandavarkar, Sir Vithal N. 
Chattopadhyaya, Mr. Amarendra Nath. 
Chettiar, Mr. T. S. Avinallbilingam. 
Chetty, Mr. Sami Vencatachelam. 
Choudhury, Mr. Muhammad HUBaain. 
Chunder, Mr.- N. C. 
Daga, Seth Sheodau. 
Dam, Mr. Ananga Mohan. 
Datta; Mr. Akhil Chandra. 

. Deaai Mr. Bhulabhai J. 
DeshnlUkh, Dr. G. V. 
Deshmukh, Mr. Govind V. 
E.8ak Sait, Mr. H. A. Sathar B. 
Fazl.i-Haq Piracha, Khan Bahadur Shaikh. 
Gauri Shankar Singh, Mr. 
Ghia.uddin, Mr .. M. 
Gupta, Mr. K. S. 
Habibar Rahman, Dr. 
Hans Raj, Raizada. 
Hegde, Sri K. B. Jinaraja. 
Hosmani. Mr. S. K. 
Ismail Khan, lIajee Chowdhury ~ . 
Jinnah, Mr. M. A. 
JOIIhi, Mr. N. M.· 
ltailallh Bihari Lall, Mr. 
Knzmi, Qazi Muhammad Ahmad. 

Krishnamachari, Mr. T. T. 
Lahirj Chaudhury, Mr. D. K. 
Lakhichand, Mr. Raj mal. 
LaIchand Navalrai, Mr. 
Liaquat AliKhan, Nawabzada Muh&lllmad_ 
Mangal 4Jingh, 8ardar. 
Manu Subedar, Mr. 
Misra, Pandit Shambhudayal. 
Murtuz& Sahib Bahadur, Maulvi 5yed. 
Naidu, Mr. G. Rangiah. 
Nauman, Mr. Muhammad. 
Neogy. Mr. K. C. 
Pande, Mr. Badri Dutt. 
R&ghubir Narain Singh, Choudhri. 
Ramayan Prasad, Mr. 
~ , Prof. N. G. 
Raza Ali, Sir Sytdd. 
Reddiar, Mr. K. Sital'ama. 
Sant Singh, Sardar. 
Satyanarayana Moor(y, Mr. A. 
Sham LaI, Lala. 
Siddique Ali Khan, Nawab. 
Sicldiquee, Sha.ikh Rafiuddin Ahmad. 
Sinha. Mr. Satya Narayan. 
Sri Prakaaa Mr. 
Subbarayan; Shrimati K. Radha Rai. 
Uma I' A1v Shah, Mr. 
Yamin Khan, Sir Muhammad. 
Zafar Ali Khan, Maulana. 
Zia Uddin Ahmad, Dr. Sir. 
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Ahmad Nawaz Khan, Major Nawab Sir. 
Ambedkar, The Honourable Dr. B,. R. 
Anthony, Mr. Frank R. 
Azizul Huque, The Honourable Sir M. 
Benthall, The. Honourable Sir Edward. 
Caroe, Sir Olaf. 
Chapman-Mortimer. Mr. T. 
Chatterjee, Lt._-Col. Dr. ,T. C. 
Daga, Seth Sunder Lall. 
Dalal, Dr. Sir Ratanji Dinshaw. 
Dalpat Singh, Sardar Bahadur Captain. 
Griffiths, Mr. P. J. 
Gwilt, Mr. E. L. C. 
Habibur Rahman, Khan Bahadur Sh·aikh. 
Haidar, Khan Bahadur Shamsuddin. 
Imam, Mr. Saiyid Haidar. 
Inskip, Mr. A. C. 
Ismaiel Alikhan, Kunwer Hajee, 
James,' Sir F. E .. 
Jawahar Singh, Sardar Bahadur Sardar Sir'. 
Joshi, Mr. D. S. 
Kamaluddin Ahmad, Shams-ul-Ulema. 
Khare, The Honourable Dr. N. H. 
Krishnamoor~h:', Mr. E. S. A. 

The motion was adopted. 

' Kushal Pal Singh, Raja Bahadur 
Lalljee, Mr. Hooseinbhoy ,A. 
Lawson, Mr. C. P. 
Miller, Mr. C. C. 
Muazzam Sahib Bahadur, Mr. ~fohammad. 
Mudaliar, The Honourable Dewan Bahadur 

Sir A. Ramaswami. 
Mudi'a, The Honourable Sir Francis. 
Raisman, The Honourable Sir Jeremy. 
Rao, Dr. V. K. R. V. 
Richardson, Sir Henry. 
Roy, The Honourable Sir Asoka. 
Sethna, Mr. D. P. 
Shahban, Khan Bahadur Mian Ghulam Kadir 

Muhammad. 
Shoo'bert, Mr. W. H. 
Siva Raj, Rao Bahadur N. 
Spence, Sir George. 
Srivastava, The 'Honourable ·sir Jwala Pra-

sad·. 
1 Stokes, Mr, H. G_. 

Sultan Ahmed, The Honourable Sir. 
Thakur Singh, Capt. 
Tyson, l\lr. J. D. 

Mr. President (The Honourable Sir Abdur Rahim): The question 1s: 
"That the fallowing be added at the Bild of the motion : . 
'and havin" considered the same, this House is of opinion that grain prices in most 

places are un:conomically low for pro~ucers and that the failure of Government to sub-
sidize th·a food consumption of the poorest consumers both in towns and villages is hitting 
hard both the producers and consumers of food'." 

The Assembly divided: 
AYES~58. 

Abdul Qaiyum, Mr. 
Abdullah. Mr. H. M. 
Ahsan, Mr. Muhammad. 
Azhar Ali, Mr. Muhammad. 
Banerj•aa, Dr. P. N. 
Chettiar, Mr. T. S. Avinashilingam. 
Chetty, Mr. Sarni V encatachelam. 
Choudhury, Mr. · Muhammad Hussain. 
Chunder, Mr. N. C. 
Daga, Seth Sheodass. 
Dam, Mr. Ananga Mohan. 
Datta, Mr. Akhil Chandra. 
Desai .. Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Deshmukh; Mr .. Govind V. 
Essak Sait, Mr. H. A. Sathar H. 
Fa,zl-i-Haq Piracha, Khan Bahadur Shaikh. 
Gauri Shankar Singh, Mr. 
Ghiasuddin, Mr. M. 
Gupta, Mr. K. S. 
Habibar Rahman, Dr. 
Hans Raj, Raizada. 
Hegde, Sri K. B. Jinara-ja. 
Hosmani, Mr. S. K. , 
Ismail Khan, Hajee Chowdhury Muhammad. 
Jinnah, Mr. M. A. 
Kai!ash Bihari Lall, Mr. 
Kazmi, Qazi Muhammad Ahmad. 
Krishnamachari, Mr. T. T. 

Lahiri Chaudhury, Mr. D. K. 
Lakhichand, J\,fr.l Rajmal. 
Lalchand Navalrai, Mr. 

;Liaquat Ali Khan, Nawabzada Muhammad. 
Mangal Singh, Sardar. 
Manu Subedar, Mr. 
Misra, Pandit Shambhudayal. 
Murtuza Sahib Bahadur, Maulvi Syed. 
Naidu, Mr. G. Rangiah. 
Nauman, Mr. Muhammad. 
Pantle; Mr. Badri Dutt. 
Raghubir Narain Singh, Choudhri. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Raza Ali, Sir Syad. 
Reddiar, Mr. K. Sitarama. 
Sant Singh, Srrdar. 
Satyanarayana Moorty, Mr. A. 
Sham Lal, Lala. 
Siddique Ali Khan, Nawab. 
Siddiquee, Shaikh Rafiuddin Ahmad. 
Sinha, Mr. Satya Narayan. 
Siva Raj, Rao Bahadur N. · 
Sri Prakasa. Mr. 
Subbarayan, Shrimati K. Radha Bai. 
·Umar Aly Shah, Mr. 
Yamin Khan, Sir Muhammad. 
Zafar Ali Kh1"n, Maulana. 
Zi[l, Uddin Ahmad, Dr. Sir. 
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Ahmad ,Nawu Khan, Major Nawab Sir. 
Ambedkar, The Houourable...Dr. B. R. 
Ant.hony, Mr. Frank..R.- -, 
Azizul 'H uque, The Honourable Sir M. 
Benthall, The Honourable Sir ~ r . 
Caroe, Sir Olaf. , , 
Chandavarkar, Sir Vithal N. 
ChaJw.n·MortiDler. lIb. T. 
Chatterjee. Lt.·Col. Dr. J.. O. 
Daga, Seth Sunder LaU. 
Dalal, Dr. Sir Ratanji Dinshaw. 
Dalpat Singh, &rdar Bahadur Captain. 
Griffith., Mr. P. J. 
Gwilt, Mr. Eo L. C. 
Habibur Rahman, Khan Bahadur Sh.ikh. 
Haidar, Khan Bahadur ShamtUddin. 
Imam, Mr. &iyid Raidar. 
Inskip, Mr. A. C. 
maiol Alikhallt Kunwer Rajee. 
Jamet. Sir F. E. I 

Jawa.har Singh, Sardar Ba.hadur Bardar Sir, 
Jehangir. Sir Cowaajee. 
JOlhi, Mr. n. B. 
Kamaluddin Ahm&d, Shaml·ul·Ulema. 
Khare, The Bonourabl,sl Dr. N.' B. 

The motion was adopted. 

Krishnamoorthyo, Mr. E. S. A. 
Kushal Pal Singh, Raja Bahadur 
LaUjee, Mr. HoostUnbhoy A., 
LawlIOn, ,Mr. C. P. 

. Millet', Mr. C. C. 
Muazzam Sahib Dahadur, Mr. Muhammad. 
Mudaliar, The Honourable Dewan Babadur 

Sir A. Rarnaswami. 
Mudie, The Honoun.ble Sir Francis. 
Raisman. The Honourable Sir Jeremy. 
Rao, Dr. V. K. R. V. 
Richardson. Sir Henry. 
Roy, The Honourable Sir ~ . 
Sathna, Mr. D. P. 
Shahban, Khan Bahadur Mian Ghulam Kadir 

Muhammad. 
Shooi>ert, Mr. W. H.' 
Spence, Sir George. . 
Sl'ivastava, The 'Honourable Sir Jwala Pr.· 

sad. 
Stokes, Mr. B. G. '. 
Sultan Ahmed, 'The BonOllrable Sir. 

~ Thakur Singh, Capt. 
Tyson. Mr. J. D. 

1Ir. Prelldent (The Honourable Sir Abdur Rahim): The next Amend'ment 
is in the Dame of Mr. Chettiar. 

1Ir. T. S. Avtna,shntngbl OheWar (Salem and Ceimbatore . cum North 
. Arcot: Non-MuhAmmadan 'Rural): I do not press it. I want to withdraw· 
it. 

Kr. Prealdent (The Honourable Sir Abdur Rahim): Has the HonourabJe 
Member leave of the ij:ouse t,o withdraw hiB amendment?· 

lloDourable Jlemb&nl: No, no. I 

,Kr. PJ:elldIDt (The HonoU1'6ble Sir Abdur B1!.him): The question is: 
, "That the fonowing be added at the end of the motion: 

'having considered the Bazile, thia House i8 of opinion (1) that the pricos fixed for 
~  and other food grains mould bl} revised in view of the present. circumstances, and 
In considering the level of prices of food grainl appropriate to a particular area, re ~  
8hould be had to (a) the COlt of articles entering into the cultivatonl' cost of production; 
(h) cost of articles entering into, his .tandard of lifl} and (c) COlt of cultivation of muginal 
landi, as it obtains at pTesent·. cost levels; . 

(2) that having in view the enormOU8 amount {)f cOlTuption created by the fact that-
revenue and other officers have baen entrusted with the duty of issuing licences for pur. 
r.halers and distributors of paddy and rice. wheat. and other food grains, tbese ,licences 
in the di.trict. and talnka shall be issued on the advice of thl} admory board, "ttached 
t.o the districts and taluks and to co-operative !!Ocietiea wherever available;-

(3) that peasants shall be giyen the choice of supplying food grains "nther in the 
.hape of paddy «;Ir rice, whea.t or atta and t.hUR be entY.1ed to eliminate the profiteering now 
being made by millers; and . 

(4) that \!Ivery effort be made to review anrl redlloe the mllrginsof profits now allowed 
to various agencies of middlemen; '. 

(5) that the responsibiilty of the Central· Goyernment ~  not cease with more alJot-
ment of food grains but it should extend to ~e i  that their allotml}nts r.each the deficit 
or needy areas and that no invidious distinction shall be made in distributing rations between 
civilian population and those who lin the )relativel of f'ilople in ~ e armed forces and 
also between the urban and rural peoples. "nd that ",n needy peoples" whether living in 
town. or villages be grantlld equal ratione; 

(6) that in cases of. districts experiencing great ~ r i , district· wise and equitabll'l 
rationing eball be organtsed; . . 

(7) and that to meet the food deficit in this country, apart from the measures t.ak-an to 
tide over the present difficulties" other me ~  of a . ~J e  ~ r er lIuch ~ . that 
of new Irrjgation 8<:hemes, manuracture of fertilIzers, fixatIOn. ~ ,:namtenance of mmlDlum 
ptices of food. grains ahall JIols? be taken up ~ soon al possible. 

The mof-on waa negatIved. . 
1Ir. President (The Honourable Sir Abdur Rahim): The next ~me me  

is that of Mr. Chattopadhyaya. ~ e 'question is: 
"That ~ following he added at the. em1 of thll motion: 
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'In view of th" fact that the system of r reme ~  diatributioD of euential food· 

lituf! adopted by the Food Department of the Central Government has not lueeee.de.d 10 
far to alleviate the difficulties and incollveniences of CODlumeri in Bengal and in other 
affected province. &a well, the co.operative syatem of production, distribution and CODlump-
Mon be lDtroduced and adopted ill the affuckd province. Ipecially in Bengal by letting up 
C . er i ~ Producer, Distributor and Conlumera' Society re i ~re  under the Co·opera· 
ti ve Sodetlel Act' . " ~ 

The motion was negatived, 
Kr. President (The Honourable Sir Abdur Rahim): The question now il\ 

that the following motion be adopted: 
"That the food lituation in J ndia lYe taken into conlideration: 
(al and having cOIl8idered the !>ame, thi. Houae iM of opinion that t.he eo·ordination of 

rrocurement and distribution between surplus and deficit IIore&l i. entirely wanting; that 
tho tranlport. in that behalf il not adequatll and timely (even conlidering the priority for 
.,,'ar purposea) and that the pl'icee are beyond the meana of the mall of the poor in thll 
eountry; and that the stepa taken by Government for exercising i i ~ onr eradication 
cl corruption among those engaged by Government in the matter of the execution of food 
1Iork are poor and ineffuctive: 

(b) and having considek'ed the same,thil House i. of opinion \hat. grain 'prices in IIWIIt 
placea are uneconomically low for producers and that the failure of Government.· to lubsi· 
dize the food conaumption of the poorest consumera both in towna and villages it hitting hard 
both the producerl and CODlllmera of food." 

The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Friday, the 10th. 

November, 1944. 
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